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LOK SABHA
Friday, 20th April, 1956.

The Lok Sabha miet at Half Past Ten
of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

REPORT OF ESTIMATES COMMITTEE
ON RAnL.ways

*1582. Shri Gidwani: Will thc Mi-
nister of Railways be pleased to
state :

(a) whether Government have since
considered the various recommenda-
tions contained in the Seventeenth
Report of the Estimates Committee
relating to Operation on Indian Rail-
ways ;

(b) if so, the action taken to imple-
ment the following recommenda-
tions :—

(1) devising some cheap method by
which some degrec of cooling
can be effected in the third class
compartments and to provide
dust-free ventilation in the third
class carriages ;

(ii) over-crowding of trains ; and
(iii) improving speeds of trains ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The roacommendations ar¢ at various
stages of consideration,

(b) A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix IX, annexure No. 19]

Shri Gidwani: In view of the fact
that the Estimates Committee in their
report have pointed out that there is
deterioration in the punctuality of
passenger trains, and that its main

1—-89 L.s.
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cause is that there arc about 1700
miles of track under enginecring res-
trictions owing to arrears of replace-
ment of rails and sleepers, may I know
what steps have been taken by Gov-
crnment to wipe ofl those arrears ?

Shri Alagesan: It is a long ques-
tion. 1 could not follow it fully. If
the hon. Member is referring to the
re{:ort of the committee which was
asked to go into the question of sub-
urban overcrowding, 1 have only to
say that that commiltce has submit-
ted its report. in which all these ques-
tions would have been dealt with. That
report is under examination.

Mr. Speaker: What the hon. Mem-
ber wanted to know was this. It ap-
pears that the Estimates Committce
have pointed out that owing to the
fact that about 1700 miles of railway
lines are under repair or have to be
replaced, dircctions have been issued
that the trains must go slow, and
therefore the trains are not coming in
time. What steps have been taken by
Government since to replace and set
right those 1700 miles of railway lines?
That was the hon. Member’s question.

Shri Alagesan: As far as the re-
laying of the track or the strengthen-
ing of the track is concerned, that is
going on according to plan. And if
we have to strengthen the tracks,
naturally the train speeds have to be
slowed down. There is no escape
from that. We cannot have both.

Mr. Speaker: The hon. Member
wants to know what exactly is being
done for these 1700 miles of railway
lines.

Shri Alagesan : As I said, that work
is going on according to plan, and we
are relaying the tracks.

Shri Gidwani : Is it a fact that Gov-
ernment propese to run a completely
air-conditioned train between Bombay
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and Delhi, and Delhi and Howrah,
and that air-conditioned accommoda-
tion will be provided even to the
third class passengers in thése trains
on payment of a surcharge, as stated
by the Estimates Commitfee, and if
s0, when will such trains be intro-
duced ?

Shri Alagesan : We arc having three
full air-conditioned rakes under cons-
truction now, and our hope is to

launch these trains from October
next.

Shri A. M. Thomas : May I enquire
whether the Railway Ministry consider
that there is any meaning in writing in
the various compartments “To scat so
many persons” in the various classes ?
Has that got any significance at all ?
May 1 also know by how many times
the present rolling stock and machinery
will have to be multiplied to carry the
present passenger load ? Have Gov-
ernment any scheme with regard to
that ?

Shri Alagesan: This question has
been discussed, if 1 may say so, thread-
bare. when the Railway Budget was
under discussion. It was said on be-
half of the Railway Ministry that
since the Plan allotment has been cut
down considerably, the unfortunate
conditions of overcrowding have to
continue for some time more. That
has been admitted. As far as the seat-
ing position is concerned, of course,
the hon. Member refers to overcrowd-
ing. Therc are cases where the num-
ber of persons occupying a compart-
ment or a bogie is much less than
the number indicated. There are such
cases also.

Shrimati Ammu Swaminadhan :
May 1 ask why the Railway Ministry
are thinking of having air-conditioned
trains between Howrah and Delhi, and
Delhi and Bombay only? What is
the Ministry going to do to improve
the condition of the Grand Trunk Ex-
press which runs between Madras and
Delhi, in which every compartment
is in an awful state, and needs to be
repaired, and things have to be re-
placed and so on? Is any considera-
tion being given to that matter at all ?
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Shri Alagesan: The going ahead
with the running of air-conditioned
trains does not in any way stop the
other - programmes of maintaining the
coaches in a proper condition and see-
ing that no inconvenience is caused
I am afraid the
hon. Member’s statement that every
coach is in a bad way is rather a
sweeping one.

Shri B. S. Murthy: May I know
at what stage the manufacture of ce-
ment sleepers, is, and whether if these
sleepers are laid the track arrears will
be reduced to a great extent ?

Shri Alagesan: I "am afraid the
scope of the question is getting more
and more widened.

Shri Gidwani :
ment, I find :

“So far as known, cooling of coa-
ches and exclusion of dust can
be satisfactorily achieved only by
introducing air-conditioning,
The problem has, however, been
referred to the Railway Research
Centre”.

From the state-

May 1 know when Government ex-

pect to get the report from the Re-
search Centre ?

Shri Alagesan: [ cannot indicate
the time. As soon as they are able to
arrive at any conclusions worth re-
cording, they will, of course, intimate
the results of their research to us.

Mr. Speaker: It is the practice of
the Ministry concerned to lay on the
Table of thc House a statement show-
ing how many directions or sugges-
tions of the Estimates Committee have
been implemented. Has it been done
in this case ? :

Shri Alagesan: If that is the prac-
tice, then that will be followed., and
1 am prepared to lay it on the Table
of the House.

Mr. Speaker: To avoid so many
supplementaries in a matter likc this
which concerns a number of recom-
mendations, the Minister may kindly
lay a statement.
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Shri Alagesan: The recommenda-
tions come to several pages.

Mr. Speaker: I know. From time
to time, a statement used to-be laid
on the Table of the Housc showing
what particular recommendations have
been implemented. That will avoid
discussion of these matters on the
floor of the House.

Shri Alagesan :
your decision.

REPAIRS TO RAILWAY ROLLING
Stock

*1583. Shri Dabhi: Will the Mi-
nister of Railways be pleased to state:

(a) whether it is a fact that there is
always a large number of locomotives,
«carriages and wagons under or await-
ing repairs in workshops, running
sheds and sick lines, especially on the
Western Railway ;

(b) if so, the causes thereof ; and
(c) the steps which arc being taken
to remedy this state of affairs?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No. Stock under and awaiting repairs
is normal.

(b) and (c¢). Do not arise.

I shall abide by

Shri Dabhi: Is it not a fact that
even the Estimatcs Committee have
made this complaint ?

Shri Alagesan: 1 am not aware of
it, but 1 have got the figures relating
to four years in this respect, and I
find that the percentage of locomo-
tives, coaches etc. under or awaiting
repairs has been going down.

Shri P. C. Bose: May I know the
present repairing capacity of the rail-
way workshops as compared with the
pre-war repairing capacity ?

Shri Alagesan: To give a specific
reply, I would like to have notice.

Shri V. Muniswamy : Are Govern-
ment aware that a very large number
of newly imported coaches from
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abroad have been kept in the sick
lines in many of the stations on the
Southern Railway for more than a
year? Are Government also aware
that if they are kept like that, they will
become useless in futurc ?

Shri Alagesan: It is true that the
unfurnished shells that were imported
have been kept on those lines for
want of adequate furnishing capacity.
They have to be furnished in our
workshops. But now, 1 may inform
that many of them have been furni-
shed and put on the line, and the
rest are also being furnished.

Shri S. V. Ramaswamy: May I
know how many such shells are lying
idle ?

Shri Alagesan: [ cannot give the
exact figure.

MAHANANDA BRIDGE

1584, Shri Krishnacharya Joshi:
Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 667 on the 8th
Deccmber, 1955 and state;

(a) the details of estimates of the
construction of a bridge over the
Mahananda near Dingaraghat on the
national highway linking Assam with
Bihar ; and

(b) when will the construction work
start ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The construction of the bridge over
Mahananda at Dingaraghat is cstimat-
ed to cost Rs. 51-85 lakhs.

(b) The work is expected to be
commenced during the currcnt year.

Shri Krishnacharya Joshi: May 1
know how long will it take to com-
plete the work ?

Shri Alagesan: I am unable to say.
The works have to be undertaken and
finished only during certain seasons,
During the flood season, it may not be
possible to make any progress. It
will take some years. pcrhaps two or
three; 1 cannot say definitely.



7543 Oral Agswers

L)

*usg. ot fefa fRw ;s
watew HAT A TOH A1 OFq F4AF

(%) #ar ®v&TC 7 o&T ®E U
fagren &, fand wrm & @ aa av
fasz zargai faa 78, =T

(=) afz g, @t Fa-Fta @ =
9T q FT g2 A1 fa=r g 7

Twe IoEA (siwet wmrme)
(%) Drugs Act, 1940 (iufy
gfafaaw, s ¢ ¢0 )& Provisions (3Ivawy)
aY fAaqt & #gqE WA FATEAl &
qIfaayd 71T FT FT S AT AT E |

arfas 917 s=dT garsal WTeA FOR
& 999 97 WA g A s wr

(@) gar #rf fa=me a8 £

st ffe fawr @ & g AT
argart g f& o smrefade, ga-
arsfam, ofafadts sfe zarg  #fow
drarfegt & &, # WY 30 w@@
T Y T 97 s (wfa  fae)
fagdy &, 99 & gAY | T T
s wofr § fF ag ww @Al g%

yqe ara, qrAr Al T

20 APRIL 1956

Oral Answers 2344

wgi aF AW AW §, g § e
qETATe 7g zatg T@r WX &
A &

Shri V. P. Nayar: May I koow
what steps Government have taken to
enable peopls o pet very essential wnd
life-saving medicines like terramycin,
which are now sold at Rs. 35 for 16
capsules ?

Rajkumari Awrit Kaur: This is a
very dillicult thing : we control, as far
as possible, the price of imports. But
when they are sold in the open mar-
ket for the prices that they arc sold
at. we cannot further bring those pri-
ces down. As far as service to those
who cannot afford it is concerned, we
do give many medicines free.

ds wfex qm@ @ @ gTE I
atg &Y St & fr ownifes zam
] aver zHr wwT FY dmfar &
fod % smgafes zarg off TwE g
§ W7 W ag Wy ava @ oAt aw
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FE gy qr @y & 7
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I TOEW FY W § ArHAT H ¢
¢ Tag qEr ot &, A g o< faw
W & #fFq ag zad wemrEdE,
qmrEEE AT qTomTEdE ST g
(stafumi) & sg ad & awdr

Dr. Jaisoorya : Is the hon. Minister
awarc that in many of the big hos-

" pitals in several States, not only are

the patients asked to buy the drug but
also to bring sticking plaster ?

Rajkumari Amrit Kaur: That is
a question that should be put to the
States concerned. I will certainly send
the information that the hon. Member
has given to the States.

Dr. Jaisoorya : Please do.

Shri Ramananda Das : If everything
is to be done by the State Govern-
ments, what is the duty and function
of the Central Ministry of Health ?

Mr. Speaker: The hon. Minister
can state as to what is happening in
hospitals in States directly under the
charge of the Centre. This is the legis-
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Jature so far as those States are con-
cerned. There are legislatures in other
States. Whenever answers are  given,

if they apply to the States directly ruled.

by the Central Governmcent, the hon.
Minister will kindly give the informa-
tion regarding what is  happening in
those States.

Rajkumari Amrit Kaur: If T have
the information, 1 will certainly furnish
it.

Shri V. P. Nayar : The hon. Minister
said that it was not possible to conirol
the price in the open market of so far
as costly drugs like aureomycin and
terramycin. Could 1 know whether the
Health Ministry has done anything in
this matter and taken it up with the
Ministry of Commerce and Industry to
find out whether in the casc of all such
imports of costly medicines, the local
dealers and importers do not fleece
the customers by taking an unduc
profit ?

Rajkumari Amrit Kaur: This mat-
ter is under the consideration of the
Pharmaceutical Development Council
that has been appointed by the Minis-
ter of Commerce and Industry, and
with which I am in close collaboration.

Shri V. P. Nayar: By the timec a
decision is taken, people would have
died.

BRAHMAPUTRA WATER TRANSPORT

*1589. Shri K. P. Tripathi: Will
the Minister of Transport be pleased
to state :

(a) whether any scheme for the de-
velopment of river transport in
Brahmaputra has been submitted by
the Rivers Steam Navigation Company
Limited and India General Navigation
and Railway Company Limited for
inclusion in the Second Five Year
Plan ; and

_(b) if so, whether any tentative de-
cision has been taken thereon ?

The Deputy Minister of Railwnys

and Transport (Skri Alagesamn): (2)
Yes, Sir.

20 APRIL 1956
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(b) The proposals were . considered
by the Ganga Brahmaputra®™ Water
Transport Board on whose recommen-
dation, the following schemes. have
been accepted for inclusion in the
Second Five Year Plan:--

(1) River control and conservancy
measures  including  dredging,
snag clearance and provision of
aids for navigation.

(2) Develgpment of facilities at
selected river stations.

(3) River surveys.

Shri K. P. Tripathi: May 1 know
if the suggestions are to maintain the
existing monopoly, or there is a
scheme for introducing competition
also ?

Shri Alagesan : This relates to faci-
lities for inland water transport. It
does not relate to which companies
arc going to operate the waterways.

Shri K. P. Tripathi : Is it a fact that
one of the suggestions is that railway
facilities should be reduced and stea-
mer facilities should be increascd ?
If so, has it been considered and any
decision arrived at?

Shri Alagesan: There is no ques-
tion of reducing railway facilities and
increasing the other facilities. One is
not opposed to the other. In fact, we
have to co-ordinate.

Shri Debeswar Sarmah: The ques-
tion was whether there was  such a
suggestfon.

Mr. Speaker: The hon. Member
asks whether such a suggestion was
made. and if so. what is the attitude
or reaction of the Government.

Shri Alagesan: Suggestion by whom?

Shri K. P. Tripathi : By the Rivers
Steam Navigation Co. Ltd., in its
memorandum.

Shri Alagesan: We asked the Se-
cretary of the Water Transport Board
and the Development Officer of the
Joint Stcamer companies to examine
this question and submit a report.
They have made recommendations
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with regard to river control, introduc-
tion of radio-telephone communica-
tions etc. There is no suggestion there
about rivalry between the two. It is
one of co-ordination.

Shri K. P. Tripathi: Is it a fact
that there is also a suggestion that re-
pair stations for steamers should be
put up in Assam ? If so, has it been
considered and decision finalised ?

Shri Alagesan: I am unable to go
into details about the recommenda-
tions.

PoSTAL SERVICES FOR VILLAGES

*1593. Dr. Rama Rao: Will the
Minister of Communications be pleas-
ed to state :

(a) whether the department had
started a campaign in 1937 to increase
the frequency of delivery in villages ;

(b) whether there are still villages
which are served fortnightly because
there is only one village postman to
work for a week on one side and for
the next week to another side ; and

(¢) if so, whether Government pro-
pose to increase the number of village
postmen ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Yes. It is always the aim of the
Department to increase the frequency
of delivery of letters etc. in vjllages
according as the volume of letters etc.
is increased for particular villages. A
review in this regard is made from
time to time.

(b) Yes. There are villages which
are served by fortnightly visits of vil-
lage postman but that is not on ac-
count of the village postman being
engaged for delivery of letters to other
villages, but on account of the fact
that such villages do not receive let-
ters etc. for delivery to such an extent
as to necessitate more frequent visits
by the delivery staff.

‘(c) Question of increase of the num-
ber of village postmen does not arise.
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If the volume of letters etc. received
for delivery is increased, the delivery
staff will visit the villages more fre-
quently and if this necessitates increase
in the number of village postmen or
other delivery staff that will be done.

Dr. Rama Rao: May [ know if
Government have any scheme to pro-
vide these village postmen with cycles,
where there are roads, so that they

.can deliver mails much earlier ?

Shri Raj Bahadar : They have their
beats which are fixed in terms of
miles, and they have to cover them on
foot.

Mr. Spuker: This involves a straight
question as to whether there is a pro-
posal to provide them with cycles or
not.

Shri Raj Bahadur: At present
there is no proposal to give them
cycles,

Shri A. M. Thomas: Apart from
the question of the frequency of the
delivery of mails, may I ask the hon.
Minister whether it has come to the
notice of the Ministry that, because of
the addition of a large number of post
offices, transport of mails from one
post office to another, situated just
two or three miles away, takes in
some cases even 2 or 3 days and whe-
ther the Ministry intends to do any-
thing in the matter ?

Shri Raj Bahadur: As I have men-
tioned earlier in reply to several ques-
tions, our aim is to substitute runners’
lines by other means of transport ;
where there are bus services, to ca
the mails by bus and where there are
train services, to take them by that.
1 think. by and large, that policy is
being followed., and the delays are
being minimised.

Dr. Rama Rao: May I know whe-
ther Government have any scheme to
give loans for these village postmen to
buy cycles with the condition of re-
payment by instalments ?

Shri Raj Bahadur: If they are de-
partmental postmen and in permanent
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service, they are allowed such facili-
ties as are open to other permanent
Government Servants in this matter.
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Shri Kasliwal: May I know, on
an average, how many villages are be-
ing served by one postman ?
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Shri Raj Bahadur: That depends
upon the density of the population, in
the area covered in the beat of a post-
man. It is not possible for me to give
a fixed number of places or villages
for every beat that a postman has to
cover.

Shri Kamath : Is it a fact that many
of these newly opened post offices in
the rural areas serving a large num-
ber of villages have no regular ‘da-
kiya’ or mail runner, but only extra-
departmental mail carriers on a mere
pittance of Rs. 5 a month, and does
that conduce to efficient delivery on
the part of these extra-departmental
carriers ?

Shri Raj Bahadur: Extra-depart-
mental post offices have been opened
where the traffic that emanates from
those places do not justify the estab-
lishment of a departmental post office.
At such post offices we do appoint
extra-departmental mail carriers. But,
it is not a fact that they get only Rs. 5.
They get an allowance of Rs. 10 and
some other kinds of allowances ; that
always depends on the volume of
work that they have got to do.
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OVERCROWDING IN TRAINS

*1596. Shri Ram Krishan : Will the
Minister of Railways be pleased to
state the stage at which the proposal
for the introduction of new trains on
metre gauge sections of Northern and
Western Railways is to eliminate over-
crowding in the trains in  these sec-
tions ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Cer-
tain trains have been introduced. Fur-
ther trains will be introduced progres-
sively, as thc requisite line capacity,
coaches and locomotives hecome avail-
able. '

WY TH oW W\r TA TEH O
waar 2w At waré amady, s g
& wag AT fam sz | 7

Shri Alagesan : There is a proposal
before the Western Railway to pro-
vide Janata Express bctween Delhi
and Ahmedabad by combining and
extending certain trains. 1 do not
think 1 need go into details.

Shri Dabhi: Is it not a fact that
there is terrible rush and overcrowd-
ing on trains running between Ahme-
dabad and Delhi and, in view of this,
may I know when this Janata Express
is likely to be introduced ?

Shri Alagesan: As I said, the Wes-
tern Railway is considering the propo-
sal and 1 think they will be able to do
it shortly.

Shri Kamath: With a view to mi-
nimise and avoid if possible such over-
crowding in trains on all Railways,
does the Ministry propose to issue
instructions to all station masters and
booking offices concerned that the
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issuc of tickets should be stopped as
soon as the incoming trains are full
to capacity ?

Shri Alagesan : It will be very diffi-
cult to carry this suggestion into ac-
tual practice. Perhaps, we may not be
able to do so statutorily also.

Shri B. S. Murthy: May I know
whether a liberal use of rail cars will
remove congestion in specific portions
of the track ?

Shri Alagesan: Yes, Sir; that has
also been answered before. We are
getting some rail cars and putting
them on sections where there is great
passenger traffic.

CARRIAGE OF MAILS

*1597. Shri Ramananda Das: Will
the Minister of Communications be
plecased to state :

(a) whether it is a fact that the
rates now paid to the shipping com-

nies for carriage of mails. are
igher than those prescribed in the
Post Officc Rules;

(b) if so, the total amount charged
in excess on the revenue of the Post
and Telegraph during the period of
9 months upto December, 1955 : and

(c) the steps being taken for elimi-
nation of this burden ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) Yes.

(b) Information is not readily avail-
able. It is being callected and will be
placed on the Table of the Lok Sabha
when ready.

(¢) The rates given in the I.P.O.
Rules were fixed in 1908. The revised
rates are commensurate with the pre-
sent conditions and costs of operation
and there is no scope of any appre-
ciable reduction.

Shri S. C. Samanta: May I know
whether tenders are called and rates
fixed where there are more than one
established company existing ?



‘2553 Oral Answers

Shri Raj Bahadur: At the present
moment, we have been utilising the
services of the P. & O. Steam Navi-
gation Company. I cannot say whe-
ther tenders are invited.

Shkri P. C. Bose : May 1 know whe-
ther Government has ascertained whe-
ther the P. & O. Company and others
are accepting the same rates from
other countries also as they are charg-
ing us ?

Shri Raj Bahadur: That is ascer-
tained.

ELEcTRIC COACHES FROM JAPAN

*1600. Shri G. P. Sinha: Will the
Minister of Railways be pleased to
state :

(a) whether any agreement has been
made between India and Japan for
import of locomotive and electric
coaches ; and

(b) whether any offer has been
made by Japan for joint manufacture
of electric coaches in India ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, with Japanese firms.

(b) Yes, by a Japanese firm.

Shri G. P. Sinha : May I know how
many other countries have. been ap-
proched for the manufucture of elec-
tric locomotives ?

Shri Alagesan : There was no ques-
tion of our approaching any country.
It was the Japanese firm that offered,
in partnership with an Indian firm,
to manufacture coaches. We had al-
ready arranged with a firm in Calcutta
for the manufacture of these coaches
—the electric multiple-unit coaches.
Messrs. Jessops & Co., are already at
this work.

Shri G. P, Sinha: May 1 know
what are the difficulties which we are
facing in the extension of the manu-
facture of locomotives ?

Shri Alagesan : It was not our case
that we are facing any difficulty.
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Shri Bhagwat Jha Azad : What will
be the approximate number for which
we have entered into an agreement—
that we are likely to import from
Japan ?

Shri Alagesan: I have got a state-
ment before me and I can give it to
the hon. Member.

Mr. Speaker: The Minister may
just look up and find out how many.

Shri Alagesan: 1 have to add up.

Mr. Speaker: Then, he may place
it on the Table of the House.

Shri Bhagwat Jha Azad: May I
know how the price of the locomotives
imported from Japan compares with
the price of those which we are im-
porting from Canada and other coun-
tries.

Shri Alagesam : 1 have got the pri-
ces for steam locomotives,

Skhri Bhagwat Jha Azad: We want
for electric locomotives.

Mr. Speaker: How do they com-
pare with the purchase price of loco-
motives imported from Canada and
other countries ?

Shri Alagesan: I should like to
have notice.

Shri D. C. Sharma: May | know
what will be the proportion of share
capital to be owned by Japan and by
Indian firms and whether the Govern-
ment will have any part in the share
capital ?

Shri Alagesan: That is only a pro-
posal and nothing has been accepted.
Another firm has already entered into
an agreement with us and they are
manufacturing clectric coaches.

Shri G. P. Sinha : Muay I know whe-
ther our requirements for the Second
Five Year Plan of electric locomotives
and coaches have been assessed ?

Shri Alagesan: Yes. Sir. With the de-
velopment of capacity in this particular
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company, we hope that we will be
able to get the required number of
coaches, but these coaches may not be
available for the Calcutta electrifica-
tion because it may be coming a little
earlier than the coaches from this
company, and for that purpose we in-
tend importing.

Shri C. D. Pande: In view of the
fact that in future there will be grea-
ter popularity and necessity of elec-
tric and diesel locomotives. will Gov-
ernment consider the advisability of
establishing its own works as com-
plementary unit in Chittaranjan for
electric and diesel engines ?

Shri Alagesan: This matter is un-
der our consideration.

MINERAL SPRINGS

*1601. Shri Hem Raj: Will the
Minister of Health be pleased to state:

(a) whether the complete report of
the Russian Experts on mineral
springs has been obtained;

(b) whether any further material on
other mineral springs was sent to
them;

(c) if so, the details of such springs;

(d) the main recommendations made
by them; and

(e) the action proposed to be taken
thereon ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) Not
yet.

(b) and (c) Further data regarding
chemical analysis and radio-activity
etc. in respect of Sohna and Rajghir
springs required by the Russian ex-
perts has now been collected and is
being sent to them.

(d) In their preliminary report the
Russian experts have recommended
that ten to twelve springs can be de-
veloped in various parts of the Union.

(e) It is proposed to develop, in the
first instance, the springs at Rajghir
and Sohna under the supervision and

20 APRIL 1956

Oral Answers 2556+

technical guidance of Russian experts.
These springs when developed will
serve as models for other States.

Shri Hem Raj: May I know whe-
ther Government is aware that there-
are certain sulphur springs in the Kulu
Valley of Manikaran and whether
Government will include those springs-
also for development purposes ?

Shrimati Chandrasekhar : This de-
cision has been taken after receiving
a preliminary report. As far as we
have received information, we have
got some intimation about 80 springs:
that are existing in the Union to be
developed, but that will be taken into
consideration after the final report is.
received.

Shri Hem Raj: May I know whe-
ther a survey of the whole country has.
been undertaken regarding these
springs?

Shrimati Chandrasekhar: Yes, it
has been done. Besides the Russian

“experts, our experts have done some

survey in this field.
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Shri Dabhi: May I know whether
it is not a fact that under the proposed
scheme every Member has to contri-
bute Rs. 6 per month. As the Mem-
bers stay here for the session iod
only, it means they have to pay Rs. 12
per month in practice, while the Gov-
ernment servants, receiving pay bet-
ween Rs. 250 and Rs. 500, are to pay
Rs. 24 a month. That is why many
of the Members have not taken ad-
vantage of this scheme.

Rajkumari Amrit Kaur: I have not
been apprised of any opinion as far as
the Members are concerned. There-
fore, I do not know their reasons for
not accepting this scheme.
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Shri Kamath : Preventive medicine
is better !

Shri Gidwani: Will the Govern-
ment be pleased to extend it to such
Members who are willing to pay for it
and willing to be members of the
scheme ?

Rajkumari Amrit Kaur: 1f I can
get any specific proposals from the
Secretariat, I shall certainly consider
them.

Shri D. C. Sharma : One important
question, please.

Mr. Speaker: Let us proceed to
the next question. There is a Com-
mittee, I think, appointed under the
statute. The statute declares that some
amenities may be provided for Mem-
bers of Parliament such as medical
facilities, telephones, etc. The Com-
mittee constituted under the Act look-
ed into that and came to some conclu-
sions. They made recommendations
regarding telephones and rent. Both
the Chairman and the Speaker have
looked into this aspect and possibly
this may come into being very soon.
So far as the other point, (that is. me-
dical facilities, is concerned, the Com-
mittee have not made any recommen-
dations ; they have not looked into it.
If it is the general desire of hon. Mem-
bers, I shall ask the Committee to look
into this and make recommendations.

TuBercULOSIS RESEARCH CENTRE

*1604. Shri Shivananjappa: Will
the Minister of Health be pleased to
state :

(a) whether Government
to start a Tuberculosis
Centre in the country ;

(b) if so, where this centre will be
opened ; and

(c) the assistance of W.H.O. in this
connection ?

The Deputy Minister of Health
(Shrimati Chandrasekbar) : (a) A pro-
ject of Chemotherapy Research in
Tuberculosis is proposed to be started'

propose
Researchy
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by the Indian Council of Medical Re-
scarch on bechalf of the Government
of India in collaboration with the
British Medical Research Council and
the World Health Organisation.

(b) Madras.

(c) The World Health Organisation
provide a team of International ex-
perts for a period of two years initially
and equipment required for the pro-
ject, as also two fellowships for train-
ing in the U. K.

Shri Shivananjappa: May I know
the cstimated cost of this project and
the type of researches proposed to be
«conducted ?

Shrimati Chandrasekhar: The esti-
mated cost cannot be said just now
because it is under examination. As
regards the researches that are to be
done, we are going to make trials on
tuberculosis control by chemotherapy
on a community scale on infective
patients living at home under which
domiciliary and nutritional conditions
obtain in India for low wage level
groups of population and it is also
proposed that investigations will be
conducted in two stages. The first
stage is to determine what proportion
of the patients living in congested ur-
ban area can be rendered sputum-
negative by the present standard of
drugs without hospitalisation, because
we have not enough hospital beds to
keep all the patients that arc suffering
from tuberculosis. It is also proposed
to find out the proportion of patients
thus rendered sputum-negative and
remain so after the stopping of chemo-
therapy.

Shri B. S. Murthy : What is the con-
tribution of the W. H. O.. towards this
project ?

Shrimati Chandrasekhar : They are

going to provide some experts and also
some equipment.

Di. Kama Rao: May I know the
organisational set-up of this research
centre ?

Shrimati Chandrasekhar: There
will bc one senior medical officer, one
medical officer, one bacteriologist, an
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administrative officer, a laboratory
technician, a radiographer, a nurse, a
secretary and two public health nurses.

Dr. Jaisoorya: What will we have
to pay to the experts of the WHO for
their services ?

Shrimati Chandrasekhar : Nothing
at all in the shape of pay.

Shri Viswanatha Reddy: In view
of the fact that the actual culture of
virus will have to take plage in this
centre, may 1 know whether the Gov-
ernment is able to say that this centre
will be located in a place far removed
from human habitation.

Shrimati Chandrasekhar : 1t will
take necessary precautions to see that
the safety of the population is not en-
dangered.
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RALway CATERING

*1606. Shri Dabhi : Will the Minis-
ter of Railways be pleased to state :

(a) whether subletting in the cater-
ing services on the Railways has been
eliminated ; and

(b) if not, to what extent it still
exists ?

s

s

?

elimination by terminating the con-
tructs. It s diflicult, hoacter, {0
make any categorical statement whe-
ther subletting ,has been eliminatcd or
not, as all such cases cither do not
come to light or arc not easily es-
tablished.

Shri Dabhi: What steps has Gov-
ernment taken to ensure that no sub-
letting takes place ?

Shri Alagesan : Whenever any com-
plaints are received, they are thorough-
ly enquired into. As a result of such
enquiries some cases of subletting were
established. 1In such cases, as I said
in my answer. the contracts were ter-
minated.

Dr, Jaisoorya : Is the hon. Minister
awarc that, when cases of large-scale
subletting on the Secunderabad divi-
sion of the Central Railway were
brought to the notice of the General
Manager of the Central Railway, he
said that he was not in a position to
do anything in the matter ?

Shri Alagesam: It is true that we
are generally aware that subletting on
a large scalc exists. But, as | said in
my answer, it is rather difficult to prove
that such subletting exists. The ven-
dors concerned do not generally come
forward to make statements, etc.

Dr. Jaisoorya: I am saying once
again that he said that he was not in
a position to do anything in spite of
his attention being drawn.

Shri Alagesan: At least it should
have been possible for the General
Manager to have launched an enquiry.
I do not know how one can say that
nothing could be done in the matter.

Mr. Speaker: In such cases, where
the local authority, who is the highest
authority, pleads absolute inability,
even if he has sufficient material on
which he could come to conclusions
for terminating the contracts, the hon.
Members who have got that informa-
tion may kindly pass it on to the
highest authority here and thereafter
come to the Parliament.
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Shri Kamath: Is the hon. Minister
" prepared to lay on the Table of the
House an up-to-date statement giving
the names of contractors who have
been proved to have sublet their con-
tracts and the action taken in each
case ?

Shri Alagesan : Provided it relates
to a particular period, it could be
done.

Shri Kamath: For the last 3-4
years. Will he lay a statement or will

he not ?

Mr. Speaker: Order, order. It is
not a supplementary question.

Shri Kamath: He has ‘not answer -
¢d the question; he wanted the pe-
riod.

Mr. Speaker: Order, order. The
hon. Member put a question without
mentioning the period ; the Minister
answered but naturally he wanted the
period. Now, the hon. Member has
said the period and then wants a fur-
ther assurance and asks: ‘Will he
place it on the Table of the House ?'
If he is interested in that, he must
put down a separate question, if he
18 not satisfied with the answer that
is given here. If a particular question
is put. he is certainly bound to answer;
otherwise, he is satisfied with this
assurance.  But, why should he go
further and ask a double assurance ?

Shri Kamath: [ scck your protec-
tion in this matter ; you are the cus-
todian of the rights of the Members.

Mr. Speaker: I am awarc of that;
I need not be reminded of my custo-
dianship.

Shri Kamath: I put the first qucs-
tion whether he is preparcd to lay it
on the Table of the House and he
asked for what period. I have said
‘three years’ but he has not answered.

Mr. Speaker: If he asked the pe-
riod, the period must be given. It may
be three years or four years. Then,
there is an end of it. What is the need
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for a further assurance—whether he
will do so or he will not do so?

Shri Kamath : He has not yet ans-
wered the first question,

Mr. Speaker: Order, order. There
need not be any debate on this point.
There is an  implicd understanding
that, if the period is given, he would
make every effort to place it on the
Table of the House.

Shri Kamath : He has not said that.
You have given the answer.

Mr. Speaker: 1 am entitled to give
the answer.
Shri Nanadas: May I know how

many contracts have been terminated
during 1956 ?

Mr. Speaker : That requires notice.
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é'“-r[jﬁ ﬂilﬁ%ﬂﬂﬁ!ﬁwﬁﬁm
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Pandit K. C. Sharma: What is the
number of periodicals?

st go o = : w§ difanfewsw
g onar ‘sfyaw wfen’ faseram &, gar
;hﬁ’ frgear 2, fwa ‘et & W
A

Pandit K. C. Sharma :
monthly magazines?

st go fto dhr : wEd wemAr dredEH
freer w3 &1 foad e WY g
IR Y TR TG WA & g

AL RAE TR M FH AT Q& |
oY Jew TAHe A FAIE) FHdw §
Rgral H ag AT wETC T wd T @

NORTH EASTERN RAILWAY UNIONS

*1609. Shri K. P. Tripathi: Will
the Minister of Railways be plcased
to state :

(a) whether requests have been re-
ceived from North-Eastern Railway
Unions for increase in dearness allow-
ance or Assam compensatory allow-
ance for the high cost of living pre-
vailing in Assam; and

(b) if so, the steps, if any, proposed
to be taken in the matter ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (o)
Yes, Sir. Representations have been
received for compensatory cost of liv-
ing allowance being sanctioned.

(b) The matter is under conside-
ration.

Shri K. P. Tripathi: May I know
whether it is a fact that such com-
pensatory allowance was prevalent dur-
ing the war and if after the war due
to transport dislocation the cost of
living here has increased rather than
decreased, may I know whether the
decision is being finalised quickly ?

Shri Alagesan: I am unable to say,
as far as the Railway is concerned,
whether the allowance was prevalent
during the war. But there are a num-
ber of allowances under the names

Arc they
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like bad climate allowance, jungle
allowance and so on, that were given
to the railway staff as well as to the
staff of the P. and T. Department. This
quesfion has heen gone into by a com-
m.. or wiwess from oue Ministry
and olher departments, and they are
expected to submit their proposals
with a view to rationalise all these
allowances.

AFETAT TTX IR

*2%to. 8t do gHc WU : F4T
im#!ﬁ Tg T & FAT F4T F oA
:rarmr S fr o dma & @A awem

Foaga A weid oft gf § Al ey
TRATT W (=) F Jagr 7 fega
A F FTOT HTATOE ATHRD ST
TEr 3 f99y 39 AEET ¥ q™ AR
TaT g ?

Tore & aficagR et (st weew )
Ei Fill

it dto QR ATETT : FAT TE T AGY
g fF fFMT WY AT F) €D F7
qgT AN FANYL 9T THAMT H § AT
AT I H AR § A N FE F
fag or =mEge wifz & @wg s &
oY Ay qvA & 9 # 3 g d 7

Mr. Speaker: That is what he has
answered. There is no delay. There-
fure. the same answer stands.

st o Qo ATEITE : A FgH BT AAGA
ag & fe fwmT Wy e & srafag)
® GTHIT NI FA & fod WYL I
quar 2 fore® sroow aamw & frew & 30
A & o AT & 3 ¥ g & wrwr
qTHTE &Y fewwa gy & 1

oy . FET § N 0F ®1
& foredy qoamd gt &

THE Tata MEMORIAL CANCER
HosPITAL

*1612, Dr. Rama Rao: Will the
Minister. of Health be pleased to re-
fer to the supplementary raised to
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Starred Question No. 695 on the 14th
March, 1956 and state :

(a) the special reasons for spending
a huge amount of about Rs. 45 to 46
lakhs to acquire a well-run  hospital
(The Tauw: Memorial Cancer Hospital)
of Bombay. while facilities for Radium
and other methods of treatment for
Cancer are very meagre in the coun-
try:

(b) thc number of beds and the
number of the hospitals in which faci-
lities for Radium and other methods of

trcatment of cancer are available in
Delhi ; and

(c) the types of research becing car-
ried on by Government in association
with the Tata Memorial Cancer Hos-
pital ?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
Government of India do not propose
to purchase or acquire the Tata Me-
morial Hospital. The Government
have already assumed responsibility
for financing the Indian Cancer Re-
scarch Centre, Bombay. As this Cen-
tre is dependent on the Tata Memo-
rial Hospital. Bombay, it has been.
decided to tuke over the Hospital with
the main object of bringing the two
institutions under the control of the
same administration, The Government
of Bombay and the Tata Memorial
Trust will, it is expected, continue
their contribution. It is estimated that
the Government of India will incur an.
expenditure of Rs. 44:50 lakhs on the
maintenance and expansion of this.
institution during the Second Five
Year Plan period.

(b) No beds are exclusively reserved
for cancer cases but such beds are
available for treatment of cancer
cases aceording to requirements in two-
hospitals in Delhi, namely :

(i) Lady Hardinge Medical College
Hospital, New Delhi ;

(ii) Irwin Hospital, New Delhi.

(c) A statement contammg the re-
quisite information is laid on the:
Table of the Lok Sabha. [See Appen-—
dix IX, Annexure No. 20]
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Dr. Rama Rao: May I know what
steps the Government are taking to im-
prove the facilities for treatment of
cancer in cities like Delhi ?

Shrimati Chandrasekhar: I have
already said that there arc two hospi-
tals here, and we are not satisfied with
the existing arrangements because we
do need more beds. But I know that
the finances stand in the way of im-

provement.

The Minister of Health (Rajkumari
Amrit Kaur): 1 may add, Sir, that
we are contemplating having a spe-
cial extra ward for cancer in the Saf-

darjung Hospital also.

EMPLOYEES STATE INSURANCE
SCHEME

*1613. Shri Gidwani: Will the Mi-
nister of Labour be pleased to state:

(a) whether it is a fact that Emplo-
yees State Insurance Scheme is being
extended;

(b) if so, to which places;

(c) the total number of employees
who are benefited by this scheme at
present ; and

(d) the number of employees who
will be ecligible after the extension of
the scheme ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Arrangements are in hand to
extend the Scheme to about 22 indus-
trial centres in Rajasthan, Madhya
Pradesh, Travancore-Cochin and Sau-
rashtra.

(c) About 10-15 lakhs.

(d) Approximately 85,000 more
employees will be benefited after the
introduction of the Scheme in the new
centres mentioned.

Mr. Speaker: Next question.

Shri K. P. Tripathi:
a supplementary, Sir?

Mr. Speaker: Hon. Members who
want to put supplementaries should
nise in their seats early,

2—89L.S.

May I put
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Shri K. P. Iﬁrlhi: I was expect-
ing that you would call the hon. Mem-
ber who has tabled the question.

Mr. Speaker: All right. Shri Tri-
pathi.

Shri K. P. Tripathi: May I know
whether it is a fact that a large num-
ber of areas, where the factories are
paying subscription for this purpose,
are at present excluded from this be-
nefit and. if so, what is the approxi-
mate number of factories excluded,
and workers involved ? .

Shri Abid Ali: We are collecting
three-fourth per cent of the wage bill
from the employers in the non-imple-
mented arcas and nothing from the
workers. If the hon. Member wants
the dectails as to from which areas it
is collected, 1 will require notice.

Shri K. P, Tripathi: May I know
what is the policy with regard to these
excluded areas from which money is
being collected; whether they are ex-
pected to be included some time or, are
they to be excluded for a long time?

Shri Abid Ali: We hope to imple-
ment the scheme there also as soon
as the State Governments are ready
with their plans.

MASTER MARINERS

*1614. Shri Bibhuti Mishra: Will
the Minister of Transport be pleased
to state :

(a) whether it is a fact that a Com-
pany of Master Mariners of India has
been formed by the Merchant Navy
officers ; and

(b) if so the main aims and objects
of the company ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) It
is understood that Senior Certificated
Master Mariners in India who are
either serving Merchant Navy Officers
or ex-Officers of that service propose
to form a Company of Master Mari-
ners (India) in the near future,
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(b) The main aims and objects of
the proposed Company would be to
provide a Central Body representative
of the Scnior Officers for the purpose
of developing and promoting the tra-
ditions. cfficiency and the interests of
the Merchant Navy and also to raise
the status of Merchant Navy Officers.

TouRISM

*1615. Dr. Rama Rao: Will the
Minister of Transport be pleased to
state :

(a) whether the Andhra Govern-
ment has sent in any proposals or
request for the development of tourism
in Andhra ;

(b) the steps the Central Govern-
ment have taken for the development
of tourism in Andhra; and

(c) the number of tourist offices
opened by the Government in Andhra
and where ?

The Deputy Minister of Railways
aynd 'gganspori (Shri Alagesan): (a)
es, Sir.

(b) The Guide to South India (Mad-
ras and Andhra) brought out by the
Ministry of Transport in March 1954,
gives a dclailed description of all the
tourist cuntres in Andhra.  Certain
proposals to promote tourist traffic to
Andhra arc also being considered for
inclusion in the Second Five Year Plan.

(c) The Government of India have

not opencd any tourist office in An-
dhra.

Dr. Rama Rao: In view of the forth-
coming Buddha Jayanti celebrations,
may ] know what steps the Govern-
ment are taking to encourage tourist
traflic to Nagarjunakonda and Amra-
vati in Andhra?

Shri Alagesan: If I remember
aright, the question is being put for
the 12th time, and 1 have already an-
swered on prior occasions that the
centres that are chosen for the purpose
of pilgrimage by foreign Buddmts
all lie in the U.P. and Bihar areas.
No other centre has been chosen for
this purpose.
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Shri B. S. Murthy: May | know
whether the Andhra State has made
any representation as regards Nagar-
junakonda being included in the places
to be visited by the foreign visitors
during the Buddha Jayanti and, if so.
what action has been taken on that
representation ?

Shri Alagesan: The criterion was
that the places with which Lord Bud-
dha himself was connected when he
was alive are chosen—Nagarjuna-
konda and places similar to Nagar-
junakonda—were not connected with
the life of Buddha, as such. They are
important places where the Buddha’s
disciples and other leaders of Budd-
hism lived.

WRITTEN ANSWERS
TO QUESTIONS

RaiLway OQUT-AGENCIES

1585. Chaudhuri Muhammed Shaf-
fee : Will the Minister of Railways
bc pleased to state:

(a) the nature of complaints receiv-
ed by Government against the Railway
Out-agencies in India in 1955 ; and

(b) the action taken by Government
in this connection ?

The Dcputy Minister of Railways
and Transport (Shri Alagesan): (a)
Complaints received during 1955
against the Railway Out-agencies re-
lated to irregularities in the booking
of passengers, goods and parcels and
delivery of goods and parcels and per-
tained largely to aspects such as irre-
gular bus services, pilferage from con-
gignments, demand for illegal gratifi-
cation, collection of charges in excess,
rude and objectionablc behaviour of
the out-agency staff and the inconve-
nicnt situation of the out-agency offices.

(b) The complaints were examined
and where substantiated or justified
suitable remedial action was taken.
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Subncmn
*1587. Shri Sivamurthi Swami: Will

the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that Mysore
Government’s scheme to double the
State’s present sugarcane production
has been submitted to the Union Gov-
ernment ; and

(b) if so, whether it has been accept-
ed by the Union Government ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (2) Yes, Sir.

(b) The scheme is under the consi-
deration of Government.

CiviL AVIATION EMPLOYEES

*1588. Shri T. B, Vittal Rao: Will
the Minister of Communications be
E}cascd to refer to the reply given to

nstarred Question No. 838 on the
21st December, 1955 and state :

(a) whether any decision has since
been arrived at regarding the grant of
Assam allowance to the civil aviation
employees, stationed in the aero-
dromes in Assam ; and

(b) if so, when the decision will be
given effect to ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) The matter is still under considera-
tion.

(b) Does not arise.

Goobps TrRAINS ON N.E. RAILWAY

.. *1591. Shri Dhusiya: Will the Mi-
nister of Railways be pleascd to state:

(a) whether it is a fact that most
of the goods trains of North-Eastern
Railway are non-vacuumed ; and

(b) if so, how long it will take for
Government to make them vacuum
ones ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No. Most of the trains are partially
vacuum braked.
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(b) It is not proposed to fit vacuum
brake equipment on wagons which
have got only one quarter or less of
their normal life left; the remaining
wagons are scheduled to be fitted with
vacuum brake equipment by the end
of 1957.

VaAcuuM BRAKES ON TRAINS

*1592. Pandit D. N. Tiwary: Will
the Minister of Railways be pleased to
state :

(a) whether disconnecting of va-
cuum in certain trains on North-Eas-
tern Railway has brought any statu-
tory effect on the chain-pullers ;

(b) whether the vacuum has since
been restored on those trains,; and

(c) whether any accident has been
reported due to the trains running
without vacuum ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The trains referred to still run vacuum
braked, the procedure adopted being
only to blank off the alarm chain ap-
paratus from all passenger coaches
except the ladies and R.M.S. compart-
ments.

While there has been a substantial
decrcase in the incidence of chain
pulling on such trains, some wrong-
doers still resort to pulling the chain
from the non-blanked off compart-
ments,

(b) No, not in the blanked off com-
partments.

(c) Does not arise in view of answer
to (a).

Kos! PROJECT AUTHORITY

*1594, Shri L. N, Mishra : Will the
Minister of Railways be pleased to
state :

(a) the facilities demanded by the
Kosi Project Authoritiy (Bihar) for
transport of its material ;

(b) the facilities granted so far and
also that are proposed to be given;
and
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(c) whether it is a fact that they
have not been given priority in certain
matters of transport and their work
has suffered ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
A statement is laid on the Table of
the Lok Sabha. [See Appendix IX,
Anncxure No. 21]

(b) All the facilities have been pro-
vided except the laying of track on
Karhagola Road-Kheriaghat Siding,
which was postponed at the request
of the Kosi Project Authority.

At present, there is no proposal for
giving further facilities as there is very
little traffic offering now for the Kosi
Project.

(c) No; in fact, all traffic for Kosi
Project is clecared under high priority
item ‘C' of the Preferential Traffic
General Order; and the traffic actually
offered has so far been less than the
demand for wagons, for which com-
mitments were accepted by the Rail-
ways.

BENGAL PROVINCIAL RAILWAY

*1598, Shri Tushar Chatterjea : Will
the Minister of Railways be pleased
to state :

(a) whether it is a fact that the Ben-
ﬁal Provincial Railway of West Bengal
as closed down recently ;

(b) if so, whether Government pro-
pose to take over that Railway or make
any alternative transport arrangement
in its place ; and

(c) whether the employees of the
Bengal Provincial Railway have been
provided with alternative jobs ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
It is understood that this Railway was
closed down for traffic on 20-3-56.

(b) The Central Government do not
propose to take over this Railway. As
regards alternative transport arrange-
ments, the State Government will no
doubt consider this matter.
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(c) The Central Government have
no information in the matter.

REHABILITATION OF Jhumias

#1599, Shri Dasaratha Deb: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 832 on the
21st December, 1955 and state:

(a) whether any plot of land from
the protected areas has becen released
so far for the rehabilitation of Jhu-
mias and displaced persons of Tri-
pura ; and :

(b) whether Government propose to
release land for Jhumia rehabilita-
tion from the protected or reserved
forest areas of Boxnagar, Sonanura
division of Tripura near the mauzas
of Ashabari, Veluechar, Putia etc.?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) A major portion
of protected Forests is being utilised
for Rehabilitation of Jhumias and Dis-
placed persons of Tripura,

(b) Release of some areas of Re-
served Forests wherever desirable is
under consideration but the exact area
has not yet been located and demar-
cated.

Ex-BIKANER STATE RAILWAY

*1602. Shri Karni Singhji: Will
the Minister of Railways be pleased
to state :

(a) whether Government are aware
of the dissatisfaction prevailing
amongst the employees (Station Mas-
ters, Assistant Station Masters, etc.)
of the former Bikaner State Railway
(now incorporated with the Northern
Railway) owing to the imposition of
the former North-Western Railway
Rules of Service on them without any
consideration of the rules of service
which governed them prior to the
amalgamation of the Railways .and
thus putting them at a disadvantage;
and

(b) if so, the steps taken or are
being taken to redress their grievanm.
ces?
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The Deputy Minister of Railways
and Transport (Shri esan) : (a) No
change in the terms and conditions of
service has been imposed on the ex-
BK. S. Rly. staff, nor is Govt. aware
of any dissatisfaction in this connec-
tion. 1t is, however, true that some
representations have been  received
against the equation of certain
ex-State Railway scales of pay to the
prescribed scales of pay, and against
the application of Indian Railway
Mecdical Examination Rules to staff
in service.

(b) The equation of the ex-State
Railway scales to the prescribed scales
has not affected the existing incum-
bents of the posts unless they have
deliberately opted for the prescribed
scales. The medical examination
rules are applied on an all India basis
and cannot be relaxed consistent with
public safety.

QUARTERS FOR RAILWAY ACCOUNT

STAFF

*1608. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

(a) the reasons for the delay in the
matter of construction of 150 quarters
for the staff of Accounts Department,
Secunderabad, Central Railway ;

(b) the steps likely to be taken to
expedite the construction ; and

(c) when it is likely to be complet-
ed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Only 60 quarters for the staff of the
Accounts Department are under cons-
truction and the delay in their comple-
tion has been due to the non-availa-
bility of steel material.

(b) It has been arranged to get the
quarters completed by using steel ma-
terials supplied by the contractor.

(c) It is expected that it wjll be
completed by the middle of May, 1956.

RaiLway COACHES

*1616. Shri K. P. Tripathi: Will
the Minister of Railways be pleased
to state:

(a) whether through coaches bet-
ween Tezpur and Maniharighat have
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been withdrawn since the Ist April,
1956;

(b) whether new allotted bogies
have not been placed at all ;

(c) if so, the reasons therefor ; and

(d) the steps, if any, contemplated
to remove the hardship ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a) to
(d). A statement is laid on the Table
the Lok Sabha. [See Appendix IX,
Annexure No. 22]

NORTH BiHAR CHAMBER
OF COMMERCE

1199. Thakur Jugal Kishore Sinha:
Will the Minister of Railways be
pleased to state:

(a) the details of the discussion held
between the representatives of North
Bihar Chamber of Commerce and the
Transport Member of the Railway
Board recently ;

(b) to what extent the suggestions
of the Chamber of Commerce have
been not found acceptable and reasons
therefor ;

(c) which of the suggestions have
been accepted ; and

(d) when they will be implemented?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) to
(d) It is presumed that the hon. Mem-
ber is referring to the North Bihar
Merchants Association who presented
a memorandum to the Member, Trans-
portation. Railway Board, during his
visit to Muzaffarpur on 4-1-1956. The
broad position, as explained to the
Association during the course of dis-
cussion, in respect of the principal
points raised in the aforesaid memo-
randum, is as shown in the attached
statement. [Placed in Library. See
No. S-136/56.]

PosT AND TELEGRAPHS UNIONS

1200. Chaudhuri Muhammed
Shaffee : Will the Minister of Com-
munications be pleased to state:

(a) the number of the recognised
unions and associations with their
membership, union-wise and the dates
on which they were recognised ;
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(b) whether Government made any
promise at the time of realignment
of Post and Telegraph Union that no
new union will be recognised; and

(c) if so, when and the causes for
recognising the new unions ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(@) A list containing the information
so far furnished by the Unions is
placed on the Table of the Lok Sa-
bha. [See Appendix IX, Annexure
No. 23]

The authenticity of the figures
however is yet to be verified for which
action will be taken with complete
co-operation of the Unions.

(b) and (¢) No new unions have
been recognised.

RAaiLway Warming HaLLS

1201. Shri Ram Krishan: Will the
Minister of Railways be pleased to
state ;

(a) the number of new III class
waiting halls constructed during 1955-
56 on Northern Railways ;

(b) the number of new III class
waiting halls to be constructed during
1956-57 on Northern Railways; and

(c) the names of stations where
these III class waiting halls are to be
constructed ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a) 16.

(b) 28.

(c) Bhatinda, Sampla, Panki, Sasni,
Kandarki. Mewanawada, Seohra, Dab-
tara, Karengi, Masit, Bijnor, Mandi
Dhanaura, Kafurpar, Ramganga, Bah-
joi, Basharatganj, Jawalapur, Kuche-
sar ‘Road. Rajakasahaspur, Aghwan-
pur, Harduaganj, Basikiratpur, Kang-
ra, Gogameri, Lalgarh, Palam, Sui
and Mandore.

TicKETLESS TRAVELLING

1202. Shri Ram Krishan: Will the
Minister of Railways be pleased to
state :

(a) the total number of passengers
detected without proper passes or
tickets on Railways, Zone-wise, during
1955 ; and

(b) the total amount realised from
them Zone-wise ?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
and (b).

No. of passengers detected Amount realised
Railway travelling without proper from them
passes or tickets (fare and penalty)
Rs.
Southern 9,87,640 17,62,172
Western 12,04,229 31,33,476
Northern 15,18,45¢ 28,46,132
Eastern® 19,07,814 ' 33,24,458
Central 5,71,335 13,65,052
South-Eastern} 3,69,060 6,47,370
North-Eastern 8,06,687 13,74,597

t From August, 1955 only.

*Figures upto July, 1955 are inclusive of present South-Eastern Railway.



2581 Written Answers
SUGAR FACTORIES

1203. Shri Ram Krishan : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether final decision has been
taken for the setting up of 16 new
sugar factories ; and

(b) if so, the names of places where
these factories are to be set up ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b) It is
not clear as to which 16 new sugar
factories the question refers. Licences
for the establishment of 46 new sugar
factories have so far been granted, a
list of which is enclosed. [See Appen-
dix IX, Annexure No. 24]
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TRAVELLING ALLOWANCE OF
OFFICERS

1204, Thakur Jugal Kishore Sinha :
Will the Minister of Food and Agri-
culture be pleased to state the details
of the T.A. and D.A. that have been
paid to various officers of Delhi (both
Reserve Bank and Central Govern-
ment officials) in visiting Bombay and
those of thc Reserve Bank of India,
Bombay, in visiting New Delhi during
the last six months in connection with
agricultural credit matters ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : The details of T.A.,
and D.A. paid to various officers for
their tour in connection with agricul-
tural credit matters since st October,
1955 is as under :—

Officers of the Reserve T. A. D. A.
BankofIndia. . . . . TRa 1474 . 1,001
Officers of the Ministry
of Food and Agriculture. . Rs. 1,345 Rs. 124
ToraL Rs. 2,819 Rs. 1,125

L]
PosT AND TELEGRAPH UNIONS

1205. Shri T. B. Vittal Rao: Will
thc Minister of Communications be
pleased to refer to reply given to
Unstarred Question No. 569 on the
24th August, 1955 and state :

(a) whether the numerical strength
of the various Unions recognised by
the Post and Telegraph Department
is the average paid membership; and

(b) if not. the average paid mem-
bership of these Unions based on the
audited accounts of the Unions ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) and (b) The numerical strength
of membership of the various recog-
nised Unions as furnished in reply to
the Unstarred Question No. 659 asked
on 24-8-55 referred to, was as claim-
ed by the Unions concerned and fur-
nished by them. The information now
required will be collected from the
Unions whose co-operation in the mat-
ter will be of great value and will be
placed on the Table of the Sabha as
soon as available.

SHIP-OWNERS CONSULTATIVE
COMMITTEE

1206. Shri Ram Krishan: Will the
Minister of Transport bc pleased to
state :

(a) whether the Consultative Com-
mittee of Ship-owners has submitted
its report of the fifth meeting held in
Bombay in November, 1955; and

-

(b) if so. the main recommenda-
tions thercof ?

The Deputy Minister of Railways
and Transport Shri Alagesan): (a)
and (b) The Consultative Comnriitee
of Ship-owners comprising of repre-
sentatives of the Indian Ship-owiers,
is a standing Advisory Body which has
been set up by the Government of In-
dia for the purpose of holding discus-
sions and exchanging views with repre-
sentatives of the Government on mat-
ters relating to Indian shipping. The
Committee holds its meetings at least
once a year under the Chairmanship
of the Minister of Transport. The
suggestions made at such meetings are
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taken into account by Government in
formulating or modifying its own poli-
cies regarding shipping. It is not usual
for the Committee to submit a report.

The fifth meeting of this Committee
was held in Bombay on the 28th
November, 1955. The important items
discussed at that mecting were the
following :

(i) Income-tax concessions to ship-

ping ;

(ii) Second Five Year Plan—target

for shipping ;
(ii1) Policy regarding employment of
chartered vessels on the coast
vis-u-vis the shortage of ton-
nage on the coast;

(iv) Second Shipping Corporation :

(v) Purchase of tankers ; and

(vi) Orders for the Hindustan Ship-
yard during the Second Plan
period.
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UNDERGROUND TELEPHONE CABLES

1208. Shri Ram Krishan : Will the
Minister of Communications be pleas-
ed to state:

_ (a) whether the programme of link-
ing the major cities of India by an
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underground telephone cable has been
finalised ; and

(b) if so, the main features thercof?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) The scheme to link the major ci-
ties on the Bombay-Delhi-Calcutta
route by underground cable has been
finalised.

(b) The scheme will provide high
grade circuits between the principal
citics and their adjoining areas, name-
ly Calcutta, Asansol, Patna, Banaras,
Allahabad, Kanpur, Lucknow, Agra,
Delhi, Jaipur, Ajmer, Jodhpur, Ahme-’
dabad, Baroda, Surat and Bombay.

Coaxial type cable will be used in-
corporating the latest technological
developments.

RAILWAY SuB-COMMITTEE OF
E.CAFL.E.

1209. Shri Ram Krishan : Will the
Minister of Railways be pleased to
state =

(a) whether Government have re-
ceived the report of the Fourth
Session of the Railway Sub-Committee
of the ECAFE.: and

(b) if so. the main
tions thereof ?

recommenda-

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) A
formal report from the E.C.AF.E.
Secretariat is awaited.

(b) Does not arise.

MINOR IRRIGATION SCHEME

1210. Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state :

(a) the details and names of the
minor irrigation schemes undertaken
in the different States costing less than
ten lakhs in 1956-57, State-wise ;

(b) the amount of grants and loans
granted to each State in 1955-56; and

(c) the schemes sanctioned for
undertaking in the Kangra District
(Punjab) in 1955-56 ?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Complete in-
farmation is not available. It will be
supplied to the Lok Sabha as soon as
it has been collected.

(b) A Statement showing the Loan
and Grant sanctioned for the minor
irrigation schemes costing less than ten
lakhs to cach State in 1955-56 is at-
tached. [See Appendix IX, Annexure

No. 25

(¢) Under the GM.F. scheme,
“construction of Khuls in Kangra and
Kullu Valley” was sanctioned in 1955-
56 for a sum of Rs. 14:32 lakhs (Grant
4-77 lakhs and loans 9-55 lakhs).

TYPHOID IN AGARTALA

1211. Shri Biren Dutt: Will the
Minister of Health be pleased to state:

(a) whether Typhoid cases have
incrcased in the Agartala Town of
Tripura ;

(b) if so, the causes of increase ;
and

(c) the steps Government propose
to take to control it ?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) Typhoid cases have
not increased in the Agartala town.

(b) Does not arise.

(c) In thc Second Five Year Plan
there is a schemec for supplying pro-
tected water and improvement of
drainage facilities. Besides, the Muni-
cipality immunises the people of
Agartala town by giving prophylactic
vaccine against typhoid throughout
the year.

. LAND RECLAMATION IN TRIPURA

1212. Shri Biren Dutt: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether Central Tractor Orga-
nisation unit has been stationed in
Tripura for reclamation of land ;

(b) if so, the works carried by it:

(c) the division in which it is going
to operate at present; and
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(d) what will be the approximate
expenditure in this work ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) to (d). No Unit
of the C.T.O. is stationed in Tripura
State at present. But the State Gov-
ernment is preparing, at the instance
of the Ministry of Rehabilitation, a
Scheme of jungle clearance in Ryma
Sarma Valley of the State through
the agency of the Central Tractor
Organisation. The details of costs
have not yet been worked out.

AGARTALA MUNICIPALITY

1213, Shri Biren Dutt: Will the
Minister of Health be pleased to state:

(a) the income of Agartala Munici-
pality in the year 1955-56 ;

(b) the amount of aid given by
Government during 1955-56; and

(c) the administrative cost of the
Municipality ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Rs. 1.12.475.

(b) Rs. 3,91,000.
(c) Approximately Rs. 1,60,000.

TriPURA HoOSPITALS

1214. Shri Biren Dutt: Will the
Minister of Health be pleased to state:

(a) the number of beds in Tripura
Charitable Hospitals run by Govern-
ment :

(b) the number of patients treated
as indoor patients during 1955-56 ;

(c) the number of operations con-
ducted in Victoria Memorial Hospital
during 1955-56 ; and

(d) the number of patients who
died in operation there during 1955-
567

The Minister of Health (Rajkumari
Amrit Kaur) : (a) 215 beds in the Hos-
pitals and Maternity Wings of dis-
pensaries.

(b) 54,363 patients.

(c) 660 operations.

(d) Nil.
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RAIiLWAY RATES FOR INDIAN
SHIPPERS
1216. Shri Bibhuti Mishra: Will the
Minister of Railways be pleased to
state :

|

-ﬂemi

(a) whether Government are con-
templating to give incentive to Indian
shippers in fixing preferential railway
rates for the movement of goods ex-
ported and imported by Indian ships :

(b) if so, what are they ; and

(c) how far thc Indian shippers
have received incentives in the years
1954-55 and 1955-56 7

The Deputy Minister of Railways
Il\lnd Transport (Shri Alagesan): (a)
0.

(b) and (c)

HINDI TELEGRAMS
1217, Shri D. C. Sharma: Will the
Minister of Communications be pleas-
ed to state :

(a) the number of persons posted
in General Post Offices in India to deal

Do not arise,
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with telegrams in Hindi: and

(b) the number that is proposed fto
be employed during the current year?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Nine, for all the G.P.Os. Ordinarily
Hindi Telegrams are handled in Cent-
ral and Departmental Telegraph Offi-
ces.

(b) Thirteen.

RAiLwAY COACHES

1218. Shri D. C. Sharma : Will the
Minister of Railways be pleased to
state the criteria for allotting new
coaches to the various Railways and
the various sections in each Railway ?

The Deputy Minister of R:ﬂw_[a_zl
and Transport (Shri Alagesan) : e
allocation is made in accordance with
the requirements intimated by the
Railways through their annual Rolling
Stock Programmes. The Railway ad-
ministration concerned distributes the
coaches among the various sections
as per requirements.

FOREIGN TOURISTS

Shri S. C. Samanta :
1219. 9 Shri Amjad Al :

Will the Minister of Transport be
pleased to state the number of foreign
tourists who visited Kashmir during
1955 ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): 2,830.
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MANUFACTURE OF SPORTS GOODS

1221. Pandit D. N. Tiwary: Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether there is any proposal
under consideration of Government
to open training centres for training
people in the art of manufacturing
sports goods ;

(b) whether sufficient seasoned
wood is available in the country for
the manufacture of sports goods ; and

(¢) if not, from which of the
countries wood for sports goods is
imported ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) No, Sir.

(b) No.

(c) Various kinds of woods are im-
ported from US.A., Canada, UK.,
Burma, Thailand, British East Africa,
Sweden, Portugal, Austria, Germany,
Netherlands, Japan, Finland and others
for multiple uses. Information is not
available regarding imports of woods
specifically for the manufacture of
sports goods, except that willow clefts,
beech and maple are obtained from
the UK. and cane from Singapore.

DEevLALT PosT OFFICE

1222. Shri Punnoose : Will the Mi-
nister of Communications be pleased
to state :

(a) whether the overtime allowance
bills of the signallers of Devlali (Nasik)
Post Office are held up since July,
1954 ;
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(b) whether these Signallers are
still required to put in overtime duty
without sanctioning the bills ; and

(c) the action being taken to avoid
such delay and when the arrear bills
will be paid and prompt payment
ensured ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Yes, under a misapprehension that
overtime allowance 1is admissible,
whilc actually the duty performed is
not admissible for overtime allowance.

(b) and (¢) No overtime allowance
is admissible for overtime duty of less
than half an hour unless performed
for disposal of urgent service traffic
and Railway clear-line Traffic. The
overtime bills of Devlali signallers re-
late to overtime duty which was for
less than half an hour and not in
connection with any of the aforesaid
items of work and as such no over-
time allowance is admissible.

PoST AND TELEGRAPH STAFF
(TRIPURA)

1223, Shri Biren Dutt: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any demand has been
made by the P. and T. Workers Union
of Tripura for increased compensa-
tory allowance: and

(b) the steps being taken by Gov-
ernment in this regard ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b) A representation has been
received from what is called the
Central Co-ordinating Committee of
the Central Government Employees of
Assam, Manipur, Tripura and NEFA
for grant of Assam Compensatory
Allowance at 25% of pay subject to
a minimum of Rs. 30 PM. No sepa-
rate representation has been received
from P. and T. Unions in Tripura.
Local compensatory allowances are
already being paid to P. and T. staff
at Tripura.
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TELEGRAPH OFFICES IN ANDHRA

1224, Shri Lakshmayya: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of Telegraph Offices
opened in Andhra State, District-wise
during the years 1953-54, 1954-55 and
the number opened in Andhra in
general and Rayalseema Districts in
particular, by the end of First Five
Year Plan;

(b) whether any Telegraph offices
have been opened in the District of
Anantapur in Andhra Circle during
the plan period (First Five Year
Plan) ; and

(c) if so, how many and at what
places ?

The Minister in the Mini of
Communications (Shri Raj Bahadur) :

1953-54 1954-55
(1) East Godavri 6 5
West " . 3
Visakapatnam 3
Krishna 1 2
Guntur 2 9
Nellore 1
Chittoor | ]
Kurnool 2 2
Other Dists. i
Total 12 26

In Andhra State during 1955-56—52
In Rayalaseema Dists. only—11

(b) and (c) Seven
1. Anantapur Collectorate
2. Ceorgepata
3. Hindupur R, §.
4. Madakasira
5. Tankallu
6. Timmancherla
7. Vajrakarur

TELEGRAPH OFFICES AT YADIKI

1225. Shri Lakshmayya: Will the
Minister of Communications be plcas-
ed to state:

(a) whether Telegraph offices will
be opened at Yadiki in Anantapur dis-
trict in the near future: and

(b) if so, when ?
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The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Yes. on guaranteed basis.

(b) As early as possible. The sup-
ply of stores is awaited.

CULTIVABLE LAND IN MANIPUR

1226. Shri Rishang Keishing : Will
the Minister of Food and Agriculture
be pleased to state :

(a) the number of agricultural
families in Manipur State (plain area)
who own less than one pari and more
than 10 paries of cultivable land sepa-
rately ;

(b) the number of landless agri-
cultural families in Manipur (plain
area) ; and

(c) the steps being taken to pro-
vide the landless familics mentioned
in (b) with lands ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) and (b) This in-
formation is not available as no census
of Agricultural holdings or any survey
of landless agriculturists has been car-
ried out in the State of Manipur.

(c) In settling Government land
suitable for cultivation, the general
policy of the State Government is to
give preference to landless agricul-
turists of adjacent areas.

RAnLwAYy EMPLOYEES WHO OPTED
FOR PAKISTAN

1227. Chaudhuri Muhammed
Shaffee : Will the Minister of Rail-
ways be pleased to state :

(a) the number of Railway em-
ployees Zone-wise who opted for
Pakistan before Partition and had ne-
ver gone to Pakistan, and were not
iilldqwed to continue their service in
ndia ;

(b) the reasons therefor ;

(c) the number of employees who
have been reemployed and the number
whose cases are still pending; and
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(d) when their cases would be
finally decided ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Nil.

(b) to (d Do not arise.

SETTLEMENT OF FARMERS IN
NacHow

1228. Shri Rishang Keishing : Will
the Minister of Food and Agricul-
ture be pleased to state ;

(a) the area of land settled with
the villagers of Nachow village last
year ;

(b) whether the land allotted is a
recorded grazing ground ;

(c) whether the Government of
India are aware that a majority of
the villagers objected to the settle-
ment in the interests of the cattle
grazing ; and

(d) if so, the
Government ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) If the hon. Mem-
ber refers to land in all the villages
settled with persons belonging to
Nachow village, no information is
available as the residents of Nachow
village might have obtained settlement
of land all over the State and even
outside, but if the reference is to land
from the Nachow Grass Mahal of the
Manipur Forest Department dere-
served for settlement in 1954, its
area is about 20 paris, i.e., approxi-
mately 50 acres.

(b) to (d) The area in question is
a Forest Department Grass Mahal and
not a grazing ground which was de-
reserved by the State Government. It
has not yet been settled and objections
to proposals for scttlement are being
heard by the Revenue officer con-
cerned.

action taken by

AERODROMES

1229. Shri Madiah Gowda: Will
the Minister of Communications be
pleased to state :

(a) the names of the new aero-
dromes which are intended to be
constructed during Second Five
Year Plan period . and
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(b) the estimated amount that
will be required for their construc-
tion and equipment ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b) I lay on the Table of the
Lok Sabha a statement giving the re-
quisite information. [See Appendix
IX, Annexure No. 27]

ALL INDIA CATTLE SHOW
COMMITTEE

1230, Shri Madiah Gowda: Will
the Minister of Food and Agriculture
be pleased to state :

(a) the powers and functions of All
India Cattle Show Committee :

(b) the names of the members of
the Committee and the number of
times they mect in a year;

(c) the number of cattle shows
arranged during last five years and
where ;

(d) the amount spent for each of
those shows ; and

(e) the kinds of animals that are
exhibited in these shows ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) The All India
Cattle Show Committee is an autono-
mous body registered under the Re-
gistration of Socictiecs Act (XXI of
1860). It exercises financial and ad-
ministrative powers as provided for in
its Rules and Regulations and Bye-
laws. The functions of the Commit-
tee arc to organise and establish All
India and Regional Cattle Shows in
India and to carry on all activities
connected therewith including the fur-
therance of cattle breeding and the im-
provement of stock and also to con-
duct similar activities and organisation
of shows in regard to other animals
and poultry and to endeavour by inter-
course and discussion to attract public
attention to this important subject
and to spread the knowledge of the
principles of sound animal and poul-
try breeding.

(b) The names of members of the
Committee are given in the enclosed
list. [See Appendix IX, Annexure
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No. 28]. The general Committee meets
once a year, and the Executive Com-
mittee meets at least four times a year.
(c) to (¢) The information is
given in the Statement attached. [See
Appendix IX, annexure No. 29.]

UNDELIVERED POSTAL ARTICLES

" Shri Thimmaiah :

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that about
2000 postal articles (without being
delivered to the addresses) were
thrown into a well in Koppal ; and

(b) if so, the action taken in the
matter ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Yes but 449 and not 2000 Postal
articles.

) (b) The matter is under investiga-
tion.

GUNTUR TELEPHONE EXCHANGE

1232, Shri S. V. L. Narasimham :
Will the Minister of Communications
be pleased to state :

(a) whether the attention of Gov-
ernment has been drawn to the un-
suitable nature of the Telephone
Exchange building located at Guntur
in Andhra State ; and

(b) if so, whether Government
propose to improve its condition ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :

(a) and (b) The accommodation in
the existing rented building is insuffi-
cient for the expansion of the ex-
change. It has been proposed to
construct a new departmental build-
ing for the purpose.

DUNGARPUR-BANSWARA TELEPHONE

LiNE

1233. Shri Bheekha Bhai: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the

Director General for Posts and Tele-
graphs has sanctioned recently the
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lacement of Dungarpur-Banswara
telephone line by iron poles ; and

(b) if so, the reasons why the work
has not been undertaken as yet ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) There are at present two align-
ments between Dungarpur and Bans-
wara—an ex-state line of wooden
poles and a departmental line of iron
poles. The sanctioned scheme is for
dismantling the line of wooden posts
and for erecting a new trunk pair on
the line of iron poles.

(b) Supply of some essential items
of stores 18 awaited.
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POSTAL TRANSACTIONS WITH
ForEIGN COUNTRIES

1235, Shri Ramananda Das: Will
the Minister of Communications be
pleased to state :

(a) whether it is a fact that much
loss is being suffered by the Gov-
ernment of India owing to the settle-
ment through the High Commissioner
for India in London, of accounts
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concerning postal and telegraphic
transactions, between certain foreign
countries and India ;

(b) if so, the amount of loss per
year under different heads wiz.,
Money Orders, Letters and Parcels
purchase of stores transactions etc.;
and

(c) the steps taken so far by Gov-
ernment for the elimination of this
loss ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) No. The expenditure is not much
on this account.

(b) Information is not readily avail-
able. It will be placed on the Table
of the Sabha when available.

(c) The existing arrangements do
not require any change as they are in
the interests of the country and any
other arrangements would mean heavy
expenditure by way of bank charges.

CORRUPTION AMONG RAILWAY
OFFICIALS

1236. Chaudhuri Muhammed Sha-
flee : Will the Minister of Railways
be pleased to state:

(a) the number of the officers given
punishment in 1954 and 1955 in Nor-
thern Railway for corruption ;

(b) the nature of punishment given ;
and

(c) the number of such cases still
pending for decision ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
One,

(b) Ccnsure.

(c) Five.

GRAND TRUNK EXPRESS

1237. Mulla Abdullabhai : Will the
Minister of Railways bc pleased to
state :

(a) the number of days on which
G. T. Express 15 Up and 16 Down
reached late at Nagpur and Delhi
Stations during the months of Sep-
tember to December, 1955 ; and

(b) if so, the reason thereof ?
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The Deputy Minister of Railways
and Transport (Shri Alagesan):

(a) Number of days arrived late
No. 16 G. T. No. 15 G.T.
Express Exﬁnu
(South Bound) (North Bound)

Nagpur 65 110
Dellﬁ .. 99

(b) The main reasons are as fol-
lows :—

(i) Operational causes, such as
accidents, engineering restric-
tions etc.,

(ii) Pulling of alarm chain commu-
nication ;

(iii) Diversion of the trains on cer-
tain days during September,
1955, via Waltair and Nagpur,
due to breaches between Kazi-
pet and Balharshah ;

(iv) Heavy rush of traffic during
October-December, 1955, due
to the Indian Industries Fair at
Delhi, involving the attaching
and detaching of extra coa-
ches ;

(v) Dislocation of berthing arrange-
ments at Delhi Main during
October and November, 1955
due to floods and consequent
latc start of G. T. Express
train.

There is an improvement in the

ormance of these trains and the
ailway Administrations are taking
special steps to further improve their
performance.

POST AND TELEGRAPH SUB-OFFICES

1238. Shri Kamath : Will the Mi-
nister of Communications be pleased
to state :

(a) whether it is a fact that some
Post and Telegraph sub-offices are
going to be opened in Jalpaiguri Divi-
sion in West Bengal Circle ;

_ (b) if so, how many sites have been
investigated for the purpose ;
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(c) whether any suggestion has
been received for the opening of a
sub-office at Kathambari; and

(d) if so, the action proposed to be
taken in the matter ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Proposals for opening a few
Branch Offices in Jalpaigur1 Division
are under consideration. Sub-Offices
may, however, be opened where found
necessary and justified.

(b) Fifteen Branch Offices are pro-
posed to be opened in Jalpaiguri Di-
vision, for which departmental ac-
commodation is not required.

(c) No. A Branch Office, however,
already exists at Kathambari."

(d) Does not arise.

WORLD DAIRY CONGRESS

1239. Shri Bibhuti Mishra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that India
propose to participate in World Dairy
Congress to be held in Rome in Sep-
tember next ;

(b) if so, what are the main sub-
jects to be discussed there ; and

(c) what are the main subjects in
which India is specially interested ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The question of
India’s  participation in the World
Dairy Congress in Septemebr, 1956 is
under consideration.

(b) The main subjects to be discus-
sed at the meetings include problems
connected with :—

(i) Milk for liquid consumption,

(i1) Dairy products,

(iii) Legislation, control, methods of
analysis of milk etc.,

(iv) Position of milk industry in na-
tional economy and related as-
pects.

(c) India is interested in all the sub-

jects and the dairy science workers in
India have contributed 16 technical
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papers covering the various aspects of
the above subjects for discussion at
the Congress.

ROPEWAYS IN HILLY AREAS

1240. Shri Krishnacharya Joshi:
Will the Minister of Transport be
pleased to state :

(a) whether there is any statistics
been received by Government for the
improvement of ropeways in hilly
areas whegre valleys and streams
abound ; and

(b) whether any provision has been
made therefor in the Second Five Year
Plan ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Schemes for the construction of rope-
ways have been received from the
Governments of Assam and Himachal
Pradesh. The Government of Jam-
mu and Kashmir have also sent a
proposal for survey in connection with
a ropeway scheme in the State.

(b) No provision for the construc-
tion of any ropeway has so far bcen
accepted for inclusion in the Second
Five Year Plan. However. a sum of
of Rs. 20,000 has been provided in
the Second Plan for survey work in
Jammu and Kashmir State.

RicE PRODUCTION IN MANIPUR

1241, Shri Rishang Keishing : Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any statistics
of rice production in Manipur ; and

_(b) if so, the quantities of surplus
rice in Manipur State in the years
1954-55 and 1955-56 ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, Sir. Ac-
reage 2:74 lakhs, production of rice
about 3945 lakhs of maunds.

_(b) There is no reliable consump-
tion figure for rice in Manipur and
as such no estimate for surplus rice in
Manipur during the years 1954-55 and
$—89 L. s,
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1955-56 can be given. Howcver, the
surplus is estimated to be of the order
of about 4-lakhs of maunds of rice.

VENDING CONTRACTORS AT LUCKNOW

1242, Shri P. L. Kureel: Will the
Minister of Railways be pleased to
state :

(a) whether petty vending contrac-
tors of the Northern Railway of
Lucknow have been served with one
month’s notice for the termination of
their contracts;

(b) whether it is a fact that accord-
ing to the agreement they should be
served with three months notice; and

(c) whether these petty vending
contractors will bé ousted from the
business premises of Lucknow Rail-
way Station ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, some of them.

(b) Yes, in the case of some only of
those referred to under (a).

(c) The matter is sub judice.

BARAJAMDA AREA MINES

1243. Shri Deogam: Will the Minis-
ter of Labour be pleased to state :

(a) whether Government is aware
of any trouble, on or about the 13th
March. 1956. between the mine
labourers and the owners in Bara-
jamda area ; and '

(b) if so. the cause and the details
thereof ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). There
was some misunderstanding between
the management and the workmen
of the mines of Ram Gopal Pasari,
Barajamda, over the refusal of the
workmen to return the ‘Admit Cards’
at thc time of their entry into the
mines.

BARAIAMDA MINES
1244. Shri am : Will the Mi-
nister of Labour pleased to state :

(a) whether there is any union of
miners of Barajamda ; and
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(b) if so, whether it is recognised
by Government ?

The Deputy Minister of Labour
(Shri Abid Al): (a) So far as Gov-
ernment is aware there are two Unions
of Miners in Barajamda, namely :—

(1) Keonjhar Mines and Forest

Workers’ Union ; and

(2) Jamda Noamundi ‘Forest and
Minerals Workers’ Union.

(b) The question of recognition of
the Unions by Government does not
arise since the mines are private ones.
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TEzPUR-RANGIA LINE

1246. Shri K. P. Tripathi: Will
the Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 504 on the 20th August,
1955 and state :

(a) Whether the Tezpur-Rangia
branch of North Eastern Railway has
been adequately ballasted ; and

(b) if so, how far the speed of the

trains in this section has been in-
creased ?

The Deputy Minister of Railways
and Tran (Shri Alagesan): (a)
and (b). The entire length consists of
the following sections :—

(i) Tezpur to Rangapara North.

(ii) Rangapara North to Tangla.

(iii) Tangla to Rangia.
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The position as regards ballasting
and other factors affecting speecd in
the sections is as follows :—

(i) Tezpur-Rangapara North.

This 164 miles section consists of
41} 1b. rails and has been included
for relaying with 50 Ib. rails in 1956-
57. The work is expected to take about
2 financial years to complete. The pre-
sent permissible speed is 15 m.p.h.
The speed is proposed to be progres-
sively increased to 25 m.p.p. when re-
laying of track, ballasting and replace-
ment of 10 N.G. bridges by M.G.
bridges are completed within about 3
years.

(i) Rangapara North-Tangla.

The section, 52] miles long, is now
ballasted with unscreened shingle and
the maximum permissible speed is 20
m.p.h. Ballasting of this section with
stone ballast as been included in the
Works Programme of 1956-57. After
the ballasting has been completed and
a4 number of existing pile bridges re-
placed by pucca bridges, the speed
will be increased to 25 m.p.h. The
above works may take 3 years to com-
plete.

(iii) Tangla-Rangia.

This section of 24] miles is already
ballasted with stone ballast and the
speed of the section is 25 m.p.h.

LELEILE]
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CoAL MINERS PROVIDENT FUND

1248. Shri Radha Raman ; Will the
Minister of Labour be pleased to
state in how mauny States the provi-
dent fund facilities have been accord-
ed to the Coul miners so far?

The Deputy Minister of Labour
(Shri Abid Ali) : In the Statcs of West
Bengal, Bihar, Madhya Pradesh, Oris-
sa, Vindhya Pradesh, Assam and
Hyderabad.

BANK DISPUTE

1249, Shri Radha Raman : Will the
Minister of Labour be pleased to
state ;

(a) whether it is a fact that he has
evolved a formula for the settlement
of Bank dispute ; and

(b) if so, the nature thereof ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). On my
visit to Bombay last month, I had
occasion to discuss with representa-
tives of the employers what conces-
sions they could give, in the light of
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the present circumstances, to such of
the bank employees as suffered a cut
in their pay in conformity with the
recommendations of the Gajendragad-
kar Commission as embodied in the
Industrial Disputes (Banking Compa-
nies) Decision Act, 1955. It was left
to the individual banks to settle the
matter. The general line which the
employers accepted was that there
should be no further cuts in pay in
April 1956 and afterwards.
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ADREMA MACHINES

1252, Shri S. C. Samanta : Will the
Minister of Communications be pleas-
ed to state:

(a) the cost of the Adrema Ma-
chines introduced at Bombay, Cal-
cutta and Madras Sorting Offices ;
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(b) whether therc is any proposal
to introduce the same in other towns
and cities in India ; and

(c) if so, the number of places
where these will be introduced during
the Second Five Year Plan ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) The cost of each Adrema Elec-
tric Printing Machine fitted with foot
skipper, Data attachment top and
bottom and Rack listing attachment
supplied to Bombay, Calcutta and
Madras Sorting Offices was Rupecs
Five Thousund Ninc Hundred and
Fifty only (Rs. 5,950).

(b) Adrema or other machines like
Addressograph or Multigraph Machi-
nes performing similar work arc pro-
posed to be introduced to a few other
citics also.

(c) The number will depend on the
success of Adrema Machines being
tried at Bombay, Calcutta and Mad-
ras. The places where the supply will
be made have not been determined.

ENGINE FAILURES

s il 1

Will the Minister of Railways be
pleased to state :

(a) the number of engine failures
on thc Northern Railway on the
Rewari-Bhatinda Section during the
last year;

(b) whether there has been any in-
creasc in such cngine failures as com-
pared to the carlier periods ;

(c) if so, the reasons therefor ; and
(d) the steps tdken to minimise
em ?

The Deputy Minister of Railways

and Transport (Skri Alagesan): (a) 11
during 1955.

_(b) No, there has been some reduc-
tion.

(¢) Does not arise.
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(d) Constant efforts are made to rc-
duce engine failures by improving the
mechanical condition of the locomo-
tives and training the running staff.

AYURVEDIC INSTITUTIONS

12 Sardar Iqbal Singh:
543 Sardar Akarpuri :
Will the Minister of Health be

plcased to state :

(a) the number of Ayurvedic insti-
tutions that have been upgraded so.
far ;

(b) the financial aid given to each ;

(c) whether any other institutions
are proposd to be upgraded ; and

(d) the number of institutions that
have been  permitted and  aided to
carry on research in Ayurveda ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Government have
sanctioned the establishment of a Post-
Graduate Training Centre in  Ayur-
veda at Jamnagar,

(b) Government have agreed to mect
the recurring cxpenditure Rs. 1-5
lakhs per annum and to construct
a 50 bedded Hospital at an estimated
cost of Rs. 5 lakhs for the Centre. A
sum of Rs. 50,000 has so far been
paid.

(¢c) A provision of Rs. 7:50 lakhs
has been made in the Second Five
Year Plan of the Ministry of Health
for thc upgrading of 6 Ayurvedic
institutions during the Second Five
Year Plan period.

(d) Ninc institutions have been
given grants-in-aid to carry on research
in Ayurveda. No permission is re-
quired to carry on research in Ayur-
veda.

TELEPHONE CONNECTIONS IN
PEPSU anD PuniaB

- Sardar Igbal Singh :
957 Sardar Akarpuri :

Will the Minister of Communica-
tions be pleased to state :

(a) whether there is any proposal
to connect all the District and sub-
divisional Headquarters in PEPSU and
Punjub by telephone ; and

(b) if so, within what period ?
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The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) All the District and sub-divisional
headquarters in PEPSU and Punjab
have already been connccted by tele-
phone, exccpting Kulu, a  sub-divi-
sional headquarter in the Punjab.

(b) A scheme for a Public Call
Oftice at Kulu has already been sanc-
tioned and is expected to bc complet-
cd beforc March. 1957.

RaiLway ENGINES

Sardar Igbal Singh :
"‘56{ Sardar Akarpuri :

Will the Minister of Railways be
pleased to state :

(1) whether it is a fact that several
Metre Gauge engines on the Northern
Railway are either overaged or re-
quire constant repairs ; and

(b) if so. the number of cach of
these categories of engines ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Locomotives are kept at work
regardless of age so long as they can
be utilised effectively and can be kept
in good repair., 40 ycars has been,
however, fixed as the normal age of
a locomotive. On the Northern Rail-
way on 31-3-56, there were 70 Metre
Gauge locomotives over 40 years old.
These are in good condition at pre-
sent. There are no locomotives on the
Northern Railway requiring constant
repairs.

WHEAT CONSUMPTION

- Sardar Iqbal Singh :
579 Sardar Akarpuri :

Will the Minister of Food and Agri-
culture be pleased to state the total
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quantity of wheatr consumed in India
during the year 1955-56 ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : Estimates of actual
consumption of wheat during 1955-56
are not available. The available data
are, however, given below :(—

(Millon
Tons)
(1) Production of whecat during 1954-55

available for consumption in  1955. 154
(2) Less secd, feed and wastage @15% 128
(3) Plus net imports in 1955. 0-43

(4) Net availability for consumption
during 1955, 769

M+ ©3)—@

The changes in the stocks have not
been taken into account in the above
calculation as stock figures are not
available.

RAILWAY ACCIDENT

1258 Sardar Igbal Singh :
Sardar Akarpuri :
Will the Minister of Railways be
pleased to state :

(a) the number of train-motor
truck accidents in each zone during
1955-56 ;

(b) the number of persons killed
and seriously injured in these acci-
dents ;

(c) the value of property damaged
as a result thereof ; and

(d) whether there has been any
claim for damage in any zone ?

The Deputy Minister of Railways
and 'l‘nupon (Shri Alnge-) -

Central Fastern Northern N. E. Southern S.E. Western
(a) Nu;nbcr of lccndc;:u: 5 " - . .
(b) (i) Killed: | 3 Al 5 i

) b?m’ly mjur?d 3 9 Nil” 13 Nil
© O g ql,gwmm;{‘: :;ﬂ:; of dam]?.e tIBSOMIwa;lrr gopeﬂr wl:l’al Rs. 1,263 Ras. 15

(ii) I'hf- value of damage to public property is not known:

(d) Yes, their numbers being:

2 Nil 2 i

B 3
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SUGAR FACTORY IN MYSORE

1260. Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Mysore Government
have sent an expansion scheme of the
sugar factory at Mandya for inclusion
in Second Five Year Plan;

(b) if so, whether the scheme has
been approved by thc Union Govern-
ment ;

(c) the estimated cost of the
scheme ; and

S
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(d) the main features of the ex-
pansion programme ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) No.

(b) to (d). Do not arise.
IMPROVEMENT OF DAIRY INDUSTRY

1261. Shri Shivananjappa : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether a special U. N. consul-
tant who made a six weeks’ study in
India recently on behalf of UN.LC.
EF., has given suggestions to the
Union Government for the improve-
ment of dairy industry in the country:
and

(b) if so. the important suggestions
given by him ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) No specific sug-
gestions for the improvement of dairy
industry were made by the U.N. Con-
sultant.

(b) Docs not arise.
RaAiLwAYy ScHooLs

1262. Dr. Satyawadi: Will the
Minister of Railways be pleased to
state :

(a) the number of Schools, Primary,
High and others run by the Railway
Administration zone-wise ;

(b) whether an ecstablishment is
separately maintained for administra-
tion. inspection and for prescribing
the books for these Schools : and

(c) the number of magazines and
other periodicals sanctioned or ap-
proved by the authorities for the
lil?ra{?ics of these Schools, language-
wise

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

Railways Primary High Others
Central 15 1 5
Eastern 12 5 4
Northern 4 3 .
North-Eastern 4 3 1
Southern 16 1 8
South-Eastern 21 8 6
Western 22 3 2
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(b) No, Sir.

(c) The information is being collect-
ed and will be laid on the Table of
the House in due course.

CENTRAL TRACTOR ORGANISATION

1263. Shri Kamath: Will the Mi-
nister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Central Tractor Organisation has car-
ried out operations in Shopal ;

(b) the area of land that has been
reclaimed and brought under cultiva-
tion in that State

(c) the rate per acre of tractoriza-
tion in Bhopal ;

(d) whether the recovery is being
made in instalments ;

(e) whether any interest is levied
on the tractorisation charges on
arrears thereof ; and

(f) if so. at what rates?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes.

(b) A total area of 3,28.139 acres
has been reclaimed in Bhopal upto the
end of the operational season 1954-55.
Except for a small area of 3,098 acres,
the entire reclaimed area has been
brought under cultivation. The un-
allotted arca of 3,098 acres is also
being allotted by the Bhopal Govern-
ment.

(c) The reclamation charges for the
various years are given below :—

Year Rate per acrefhour
(i) 1949-50, 195051,
1951-52 & 1952-53 Rs. 52
(ii) 1953-54 ‘ . Rs. 55
(iii) 1954-55 . i Rs. 40
(iv) 1955-56 . " Rs. 35
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(d) According to the arrangements
in force the C.T.O.'s charges are cre-
dited to it in a lump sum from the
G.M.F. Funds of the Central Gov-
ernment and the amount thus credited
is treated as a loan to the State Govt.
who recover the charges from the cul-
tivators in instalments.

(e) and (f). The Bhopal Govt. was
previously making recoveries from
the cultivators in instalments of Rs. 10
each per acre. As a result of fall in
agricultural prices the amount of ins-
talments was reduced to Rs. 7 per
acre from 1954. Whether these instal-
ments include any element of interest
is being ascertained and the informa-
tion will be placed on the Table of
the Lok Sabha when collected.*

COMPLAINT AGAINST RESERVATION
SECTION AT MADRAS CENTRAL

1264. Shri Madiah Gowda: Will
the Minister of Railways be pleased to
state the number of complaints
against the reservation scction of the
Madras Central Station. from 1948 to
1956. year-wise ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan):

Year Total Number of
complaints received

1948 Not available

1949 . . . . 5

1950 . " R . 23

1451 . ; : ; 25

1952 ; ; . . 25

1933 . . . : 56

1954 . . : 40

1955 . . . 40

1956 (up to glst March) 19

‘#Laid on the Table side Part Il debates dated 9-5-56 and printed in Appendix XIT of the

Debates of 12th Session as annexure No, 37],
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ORAL ANSWERS TO
QUESTIONS

S.Q . No. Subject

1582 Report of Estimates
Committee on Ra.ll-
ways

1583 Repairs to Ra.llway
Rolling Stock

1584 Mahananda Bridge .

1586 Medicines .

1589 Brahmaputra Water
Transport

1593 Postal Service for
Villages .

1595 Railway Offices,
Bikaner Division

1596 Over-crowding in
Trains . .

1597 Carriage of Mails

1600 Electric Cloaches from
Japan

1601 Mineral Springs

1603 Medical facilities to
M. Ps. .

1604 ‘Tuberculosis Rese-
arch Centre .

1605 Counterfeit  Postal
Stamps .

1606 Railway Catering .

1607 Agrignltural Research

16og North-Eastern Rail-
way Unions .

1610 Bikaner Railway
Workshop .

1612 The Tata Mcmonal
Cancer Hospital .

1613 Employees State In-
surance Scheme

1614 Master Mariners

1615 Tourism

DAILY DIGEST
[Friday, 20th April, 1956]

CoLuMNs

2537-72

2537-41

2541-42
2542
2543745

2545-47
2547-50
2550-51

2551-52
2552-53

2553-55
2555-56

2557-58
2558-60

2560-61
2561-64
2564-66

2566-67

2567
2567-69
2569-70

2570-71
2571-72

WRITTEN ANSWERS TO

QUESTIONS
1585 Railwav Out-agencies
1587 Sugarcane

. #572-2614

2572
2573

2616

WRITTEN ANSWERS TO

QUESTIONS—ontd.

S.Q.No. Subject CoLumns
1588 Civil Aviation Em-

ployees . 2573
1591, Goods Trains on

N. E. Railway 2573-74
152 Vacuum Brakes on

Trains . 2574
1594 Kosi Project Authonty 2574-75
1598 Bengal Provincial

Railway . 257576
1599 Rechabilitation of

Jhumias . ; 2576
1602 Ex-Bikaner State

Railway , 2576-77
1608 Quarters for Rallway 2577
1616 Railway Coaches 2577-78
Us.Q.
No.
1199 North Bihar Cham-

ber of Commerce . 2578
1200 Post and Tclcgraph

Unions . 2578-79
1201 Railway Waiting Halls 2579-80
1202 Ticketless  Travell-

ing . . ! 2580
1203 Sugar Factories 2581
1204 Travelling Allowance

of Officers . 2582
1205 Post and Tclcgraph

Unions 2581
1206 Ship-owners Con-

sultative Committee 2582-83
1207 Mica Mines Workers 2583
1208 Underground Tele-

phone Cables 2583-84
1209 Railway sub-Commit-

tecof E. C. A. F. E. 2584
1210 Minor Irrigation

Schemes s 2584-85
1211 Typhoid in Agarr.a.la 2585
1212 Land Reclamation

in Tripura 2585-86
1213 Agartala Mumctpahty 2586
1214 Tripura Hospitals 2586
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U.5.Q . No.

1215

1216
1217
1218
1219
1220
1221

1222
1223

1224
1225
1226

1227

1228

1229
1230

1251
1232
1233

1234
1235

1236

1237
1238

1239

Daily Digest
Subject

Rest Homes for Rail-
way Staff

Railway Rates for
Indian.  Shippers
Hindi Telegrams .
Railway Coaches
Foreign  Tourists .
Cultivable Land in
Bhopal . .
Manufacture of
Sports Goods .
Devlali Post Office .
Post and Telegraph
Staft (Tripura) .
Telegraph Offices in
Andhra.

Telegraph Offices at
Yadiki .

Cultivable Land in

Manipur .
Rallway Employccs
who ' opted for
Pakistan
Settlement of Fa.rmcrs
in Nachow
Aerodromes :
All  India Cattle
Show Committee
Undelivered Postal
Articles X
Guntur  Telephone
Exchange

Dungarpur—Bamwara.
Telephone Line

Railway Wagons

Postal Transactions
with foreign coun-
tries .
Corruption  among
Railway Officials .

Grand Trunk Express
Post and Telegraph
sub-Offices

World Dairy Cong-
ress . .
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CoLuMNs

2587
2587
2587-88
2588
2588
2588-go

2590
2590-91

2591
2592
2592-93
2593

2593-94

2594
2594-95

2595-96
2596
2596

2596-97
2597

2597-98
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LOK SABHA

Friday, 20th April, 1956.

The Lok Sabha met at Half Past Ten
of the Clock.

[MRr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-31 am.
MOTION FOR ADJOURNMENT

Strike By CiviLian EMPLOYEES OF
NavaL DOCKYARD AND DEPOTS AT
BoMBAY

The Minister of Defence (Dr. Katju):
On the 5th April 1956, the Indian Naval
Dockyard Employees’ Union, Bombay,
served a notice on the Captain Superin-
tendent of the Dockyard stating that the
workers would go on an indefinite strike
from the 17th April, 1956, unless the
two demands put forward by them were
conceded before that date. The demands
made by the Employees’ Union are (i)
that negotiating machinery should be
constituted at the dockyard level with
the representatives of the Employees’
Union representing labour; and (ii)
rules relating to leave should be modifi-
ed so as to exempt workers having ser-
vice of 10 years or more from the pro-
Xsmns of section 79 of the Factories

ct. e

_ As regards the first demand the posi-
tion is that at present there are two
trade unions functioning at the Naval
Dockyard, The Indian Naval Dockyard
Employees’ Union, which has sponsored
the strike, is not a union which has been
recognised by the Government; but it is
affiliated to the All-India Defence Em-
floyees' Federation. The other union, the
Indian Naval Dockyard Workers' Union,
1s recognised by the Government; but is
not affiliated to the All-India Defence
Employees' Federation.*In these circum-
stances, the question as to which union
should represent the dockyard labour at
the negotisting machinery meeting at
the dockyard level, has to be deter-
1~—47 Lok Sabha. ) )
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mined, under the rules relating to
the negotiating machinery, by the
negotiating machinery at the top
level. Last December, the President of
the Indian Naval Dockyard Employees’
Union met the Defence Secretary; and
one of the points discussed at the meet-
ing related to the setting up of the nego-
tiating machinery at the dockyard level.
The Defence Secretary advised the Presi-
dent of the Union to approach the All-
India Defence Employees’ Federation for
inclusion of this question in the agenda
of one of the meetings of the negotiat-
ing machinery at the top level. The
question has not vet come up for dis-
cussion at any meeting of the negotiat-
ing machinery at the top level. The
Union, on the other hand, has resorted
to a strike on this issue.

As regards the other demand put for-
ward by the Union, the demand relating
to the leave rules, the position is that
according to section 79 of the Factories
Act, 1948, the workers earn leave at
the rate of one day for every 20 days
of work. Under the departmental rules
in force in 1954, the workers were being
allowed leave at less than the rate
prescribed under the Factories Act if
they had less than 10 years of service,
and at more than the rate prescribed
under the Factories Act if they have
more than 10 years of service. As
those departmental rules were not
in accordance with the relevant
provisions of the Factories Act,
and as the Indian Naval Dockyard Em-
ployees’ Union was agitating the issue,
orders were promulgated in December,
1954 modifying those rules so as to
conform to the provisions of the Fac-
tories Act and the rules made there-
under, except that those employees who
had served for 20 years or over might
continue to be granted leave on full
pay for 20 days in a calendar year in-
stead of the 14 days to which they would
have been entitled under the Factories
Act. The position now, therefore, is. that
under the revised departmental orders
the workers are entitled to leave at the
rates prescribed in the Factories Act.
except for the fact that, for the people
who had put in more than 20 years
service in Bgeunbﬂ‘. 1954, leave can be
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Eznted at a more favourable rate, The
ian Naval Dockyard -Employees’
Union demands that workers who
have more than 10 years' service should
continue to be governed by the more fa-
vourable original departmental leave
rules instead of being given leave at
the rate prescribed under the modified
rules which are in accordance with the
Factories Act. This is an untenable con-
tention. Government have always the
right to modify the rules relating to the
conditions of service of their employees,
so long as such modifications are not
contrary to any statutory provisions.
Under section 78 of the Factories Act,
the Union can therefore, claim to be
governed by the provisions of the Fac-
tories Act or by the provisions of the
existing departmental orders, whichever
are more favourable. But they cannot de-
mand that they should be governed by
departmental rules which are no longer
in force.

As regards the strike itself, the posi-
tion is that about 3,900 industrial wor-
kers of the dockyard and its outlying de-
pots refrained from working on 17th
April, 1956, the first day of the strike.
On the 18th April, 1956, the total num-
ber of industrial workers who were ab-
sent was again of order of 3,800. Infor-
mal reports indicate that about the same
number were absent yesterday (19th
April) also. Reports regarding to-
day’s situation are awaited. It will be
noticed that the strike is confined al-
most entirely to the industrial workers
at the dockyard. The 1,400 non-indus-
trial workers are not affected.

T may mention here that a Deputy Sec-
retary of the Ministry of Defence has
been sent to Bombay to make an on-the-
spot assessment of the situation and to
assist in the restoration of normal indus-
trial relations by explaining the correct
position in respect of the demands to all
concerned.

As I have explained, neither of the
demands put forward by the Indian
Naval Dockyard Employees’ Union is
based upon any rightful claim. It is a
matter of great regret to the Govern-
ment that the Union should have led the
workers into a strike over these issues.
The proper course for the union to fol-
low would have been to refer the issues
of the All-India Defence Employees' Fe-
deration for negotiation with the Gov-
ernment. The Union is, however, try-
ing to force a settlement favourable to
itself by resorting to an unjustified strike.
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Government would even now advise the
Union to call off the strike and to
make use of the existing negotiating
machinery at the top level.

I may further inform the House in

is connection that special arrangements .
have been made by the Naval Authori-
ties to ensure that all important and ur-
gent work is duly carried out, even if
the present strike continues for some
time.

Shri Kamath (Hoshangabad): Consi-
dering the vital importance of the matter,
The hon. Minister owes to the House
clarification of two points. One is, he
has told the House that there are two
unions, one recognised and the olber_not
recognised by the Government. Is it a
fact that the union recognised by the
Government has been sponsored or pro-
moted by the INTUC and the other
union is sponsored by the Hind Maz-
door Sabha or by the non-INTUC or-
ganisation ?  Secondly, whether the
question of this negotiating machinery
has been before the Government for
the last one year or more and why
there has been so much delay in arriv-
ing at a decision on this negotiating
machinery question ?

Dr. Katju: So far as the first question
is concerned, the workers’ union which
has been recognised by the Government
was so recognised in the year 1939.

Shri Kamath: The British order
stands !

Dr. Eatju: The employees’ union came
into existence after about 14 years.
Therefore, no question of the Govern-
ment favouring the employees’ union
arises at all in this connection, and the
membership of the workers’ union is
slightly larger than that of the employees’
federation.

Shri Kamath: Are you sure ?

Dr. Katju: So far as the second ques-
tion is concerned, as I said just now in
my statement, in December last—
about four months ago—we advised or
rather my Secretary advised the em-
ployees’ union and its _ﬁople to have
this on the agenda. e negotiating
machienry at the top level meets every
second month, and if they put it on
the agenda, at the top level of the ne-
gotiating machinery, we can have it
decided within a few weeks, as soon
as the meeting is called.

Shri Nambiar (Mayuram): May I
seek a clarification, Sir? In view of the
serious situation arising out of the strike,
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may I request the Government to consi-
der a settlement of the present dispute
at the Union level pending further
tiations on other matters later, so that
the strike may be ended immediately ?

Dr. Katju: The negotiating machinery
has been settled after grtulz?nf considera-
tion. I think the prime mover should be
the All India Defence Employees’ Fede-
ration as to what are their views on the
topic. There is no question of izzat. I
am prepared to consider at any time.

Mr. Speaker: In view of the Statement
of the hon. Defence Minister, the De-
fence Employees’ Federation ought to
take up the initiative and place it before
the high level committee and it has not
been done. The hon. Minister is always
ready to receive such advice as is ten-
dered by them and act upon it. So far
as the rules and regulations are concern-
ed, they have been made in accordance
with the statute. There may be difference
of opinion.

An adjournment motion is not the pro-
per remedy for this. I disallow this
motion. I refuse to give my consent.

 Shri U. M. Trivedi: May I move,

[}

Mr. Speaker: Not after the event is
over.

Mr. Speaker: If he wanted to rise, he
must have risen before the hon. Minister
rose.

Shri U. M. Trivedi: | had risen.

Mr. Speaker: If he had risen, he did
not catch my eyes. I am sorry.

APPROPRIATION (NO. 2) BILL

The Minister of Finance: (Shri C., D,
Deshmukh) : I beg to move®*:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1956-57, be

taken into consideration.”
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Mr. Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1956-57, be
taken into consideration.”

So far as this Appropriation Bill is con-
cerned, some hon. Members wanted to
say a few words with regard to the
Ministry of Information and Broadcast-
ing, and Ministry of Law. The hon.
Minister of Information and Broadcast-
ing is not here. He sent word to me
through the hon. Minister of Parliamen-
tary Affairs that this Bill may stand over
and may be taken up tomorrow. Is the
hon. Finance Minister agreeable?

Shri C. D. Deshmukh: I agree.

The Minister of Affairs:
(Shri Satya Narayan Sinha): After the
Finance Bill is disposed of tomorrow.

Mr. Speaker: Is it the wish of the hon.
Minister 7

Shri C. D. Deshmukh: Yes.

Mr. Speaker: Then, it may stand

OVer.

Shri Kamath: (i{oshangabad): As re-
gards the time to be allotted for the
Appropriation Bill, may I invite atten-
tion.....

Mr. Speaker: I know; 1 am coming to
that. A number of hon. Members have
sent me intimation that some six hours
should be allotted for this discussion.

Shri Kamath: Five hours.

Mr. Speaker: Hon. Members will re-
member that this was also taken into
account at the time of allocation of time
by the Business Advisory Committee and
86 hours were allotted for the entire bud-
get discussion including the Appropria-
tion Bill. No seperate time has
allotted for the Appropriation Bill. We
have spent all the 86 hours. There is
one other thing also. In as much as
all Ministers cannot be properly dis-
posed of, the Business Advisory Com-
mittee has, for some years past, been
deciding which of these Ministries
ought to be discussed at length at the
time of voting so that the other Minis-
tries need not be touched upon in that
particular year. In accordance with
that practice, the Information and
Broadcasting Ministry and the Ministry

*Moved with the recommendation of the President,
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[Mr. Speaker]
of Law were not put down as Ministries
with respect to which detailed discussion
should take place on the floor of the
House. At no time will it be possible to
spend time over all Ministries if all
Ministries are taken up for discussion
from year to year. In these circumstan-
ces, it is a well observed convention and
it has been followed this year. There is
nothing out of the way so far as this
matter is concerned. Keeping this
in view, 86 hours were allotted for the
discussion and formally a few minutes
‘may be taken for the Appropriation

Bill. The demand for five hours is un- i

reasonable. In view of this either the
House accepts or does not accept the
motion that the recommendation of the
Business Advisory Committee be ac-
cepted. ‘That motion was carried. The
House is bound by it. I am not going
to change and allot five hours.

Shri Tulsidas (Mehsana West): When
considering this time limit, the Business
Advisory Committee thought that the
Appropriation Bill will not take much
time. This assurance given by you with
regard to the discussion of these two

Ministries in the Appropriation Bill is *

a matter which has come subsequently.
I do not think that the Business Ad-
visory Committee was seized of this
matter.

Mr. Speaker: Hon. Members have not
understood correctly what I stated. I
said that those Members who wanted to
raise some discussion on the Informa-
tion and Broadcasting Ministry or the
Law Ministry will have ample oppor-
tunities of discussion in the Finance
Bill. It is still here. Those hon. Mem-
bers who want to speak on them may
address themselves to them amongst
other things in the Finance Bill. I
shall give every reasonable opportunity
of discussion. I never said that these
may be taken on the Appropriation
Bill. Even if I had inadvertently said
50, it is wrong. 1 do not think it is
right that I should have said so. I
would not have said so. All that I meant
was that I shall give them an opportunity
in the Finance Bill. I am prepared to do
s0.

Shri Kamath: On a point of order,
can the Business Advisory Committee
supersede the Rules of the House in not
recommending a particular quantum of
time for discussion? 1 invite your atten-
tion to rule 237 (2). 1 take it that the
word ‘may' has, as in many other
clauses and rules, the force of ‘shall’,
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It is obligatory to allot a day or days
for the consideration of the Appropria-
tion Bill. You have mot allowed even
a day.

Mr. Speaker: A day always means a
portion of a day. Any hour will always
be included in some day.

Shri Kamath: No. It is doing violence
to the language.

Mr. Speaker: The hon. Member has
had his say. He cannot go on interrupt-
ing like this. I have allowed half an hour
for the discussion on the Appropriation
Bill. (Interruption). Order, order. If
hon. Members want to take these mat-
ters on the Finance Bill, I shall certainly
give them time. I allot half an hour for
the Appropriation Bill. The Appropria-
tion Biil will be taken up after the Fin-
ance Bill. T would request the Minister
for Information arnd Broadcasting to be
present.

Shri K. K. Basu: (Diamond Harbour):
I request that the time may be extended
to one hour. Next year, we may consider
what more time will have to be given.

Mr. Speaker: I would not let any deci-
sion taken by this House on the advice
of the Business Advisory Committee to
be lightly interfered with in this way.
Leaders or spokesmen of various groups
are present in the Business Advisory
Committee. No decision is taken over
the head of any particular group. If hon.
Members who belong to any particular
group raise any objection, I expect the
leaders of those groups who are pre-
sent in the Business Advisory Commit-
tee, to satisfy them and not allow them
to get up from time to time and raise
objection to what has been done by
the Business Advisory Committee. 1
think it is their moral duty. This has
been approved by this House. There
is no end to this discussion.

Shri K. K. Basu: You have yourself
altered the decision and given half an
hour. I only request you to extend it
to one hour. The alteration is by you.

Mr. Speaker: The alteration is on ac-
count of weakness.

Shri K. K. Basu: It may be extend-
ed.

Mr. Speaker: I am not going to allow.
I will be very strict in this matter. Any
hon. Member who wants to object to
the Business Advisory Commitee’s pro-
posal has got the right under the rules
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© move an meptedmmel:}t themd if the
amendment is House, it
will be carried. Otherwise, if the Business
Advisory Committee’s allocation is ac-
gepted, I will not alter even half an
hour next time.

Shri Kamath: We will have a regular
amendment next time.

FINANCE BILL—contd.

Mr. r: The House will now pro-
ceed with the further consideration of the
following motion moved by Shri C. D.
Deshmukh on the 17th Aprl 1956,
namely:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1956-57, be taken into consi-
deration.”

Shri K. K. Basu (Diamond Harbour):
I am grateful to you for giving me this
opportunity to speak first on the Finance
Bill, soon after our demand for the ex-
tension of time for the discussion of the
Appropriation (No. 2) Bill, has been
turned down.

The provisions of the Finance Bill
have to be judged in the context of the
Second Five Year Plan which is to be
put into operation from this year. As you
know, in the Second Five Year Plan,
we are going to embark on a large-scale
expansion in the industrial sector, and
the scope of the Plan is also going to
be extended so that its outlay is goi l.g to
be more or less double that of the First
Five Year Plan.

If we are thinking in terms of the
actual working of the P'an to its proper
fruition, then the question of the finan-
cial resources needed for financing it has
to be considered in all seriousness. In the
first budget of the Second Five Year
Plan, there are certain taxation propo-
sals, which are intended to raise some

additional finances. And we certainly" '

welcome some of those proposals. For
instance, the Finance Minister has tried
to raise some money by taxing those
people who have so long evading the
payment of their due share of taxation,
though they are in a position to bear
the burden of further taxation.

Mr. Speaker: The hon. Member may
‘Tesume his seat for a while. 1 find that
a number of hon. Members are coming
10 my seat here to make representa-
tions, and I am finding it very difficult
t0 proceed with my work here. Some-
*how, this very bad practice started some
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time back. Hereafter, I shall pot allow
any hon. Member to come and talk to,
me here in the Chair. If they like,
they can send a chit and express what
they want. Hereafter, they may kindly
avoid coming to the Chair and making
representations.

Shri A. M. Thomas (Ernakulam): That
is a very happy thing.

Shri Nambiar (Mayuram): That has
been our practice all these years. If
there is an urgent thing, and we want
to make a personal representation, but
we are debarred from coming to you,
then it will mean some difficulty for
us.

Mr. Speaker: No hon. Member should
come and talk to me in the seat here.

Shri K. K. Basu: 1 was saying that
we certainly welcome some of the new
taxation proposals contained in the
Finance Bill, but unfortunately there
are certain aspects of the taxation pro-
posals which we think will go against
the inetrests of the common man.

It is true that the Finance Minister
has tried to quote some of the recom-
mendations of the Taxation Enquiry
Commission in support of his propo-
sals, as for instance, the recommenda-
tion that the base of the taxation
should be widened and the common
man should be made to bear the bur-
den of financing the Second Five Year
Plan.

I would ask the Finance Minister to
consider seriously whether taxation on
the necessaries of life like cloth or soap
or edible oils should be resorted to in
the very first vear of the Second Five
Year Plan. The Finance Minister himself
has admitted, and the Government's
figures themselves show, that already the
cost of living indices, so far as food
articles are concerned, have gone up,
and the common man is not in a position
even to bear the burden that he has al-
ready been asked to bear.

It is true that there has been some
increase in the national income, but we
know that there are the poorer sections
of the community, to whom this increase
has not percolated. Even today, as Gov-
ernment themselves concede, there is
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biggest projects, even the technical per-
sonnel are going to be retrenched, num-
bering along with some others about
8,000 to 10,000, In the big cities of
Bengal and other areas, there is large-
scale educated unemployment. Suppose
in a family, three or four brothers,—
one of them may be working as a clerk,
another may be working as a teacher,
and-the third may be doing some ordi-
nary job here and there—are going to
remain unemployed, then what is to
happen to their family? After all, the
family has got to be maintained by the
total income of all the brothers, put
together. So, if we consider the posi-
tion objectively and in terms of reality
we find that in the final analysis the
burden on the common man is possibly
oing to increase. Only recently, Pro-
%msor Mahalanobis in the course of
one of his lectures on the Second Five
Year Plan had stated that we would be
having about 20 lakhs more of unem-
glnyed people after the Second Plan

eriod, if we take into account the
persons who will join the band of those
who would be in need of employment

every year. So, the overall position is

that in spite of the slight increase in
national income that we have been able
to achieve, the average income of the
common man has not increased cor-
respondingly. When that is the posi-
tion, I do not understand why the Fin-
ance Minister wants to increase the
burden of taxation on cloth, edible oils
and other essential commodities.

In some places, already sales-tax is
being levied on essential commodities.
Only the other day, we found how in
place like U.P. and some other States,
sales-tax has already been imposed
even on food articles, and the Central
Government have given their consent
to such levy as required under the
Constitution.

* I would urge the Finance Minister to
see whether the person on whom he
wants to impose a tax is in a position to
bear the burden. He has proposed that
even edible oils should be taxed. I come
from a State where mustard oil is
a very essential part of our daily
food. In almost every Kkind of
food preparation in Bengal, mus-
tard oil plays a very important part.
Of course, the Finance Minister might
come forward and say that the duty pro-
posed is not very much, and thus he
may justify the excise duty on mustard
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oil, not to speak of the other edible oils
like ground-nut and coconut oils which
also are used in food preparations. But
so far as mustard oil is concerned, it is
used only for edible purposes; there is
no industrial use at all te which it is
put. And yet we find that the Finance
Minister is adding to the burden of the
common man even so far as essential
commodities are concerned because no-
body can go without food however bad
his condition may be.

Before the Finance Minister goes for-
ward with his taxation proposals, I would
urge him to take into consideration to
what extent the persons on whom he
wants to impose taxation are in a posi-
tion to bear the burden. He himself has
conceded that so far as foodstuffs are
concerned, we have mot yet come to a
stage of complete self-sufficiency, when
we can think of taxation. For, this
year also, we find that in one of the
most important foodgrains. namely
rice, there has been a decrease in pro-
duction, as Government themselves
have admitted. To tide over the infla-
tionary tendency, the Finance Minister
has said in the course of his speech to
the planning forum, that he is thinking
of getting the agricultural surpluses
from abroad into our country. But
then our people will have to pay more
for that. Although he has stated that
we may not have to pay for it imme-
diately, yet the whole effect of it will
ultimately fall on the common man
who will have to pay for it at a price
which is higher than what he is pay-
ing now.

One other point that I want to em-
phasise is this. The Taxation Enquiry
Commission’s reports have not been dis-
cussed in the House so far. But there are
certain aspects of their recommendations
which the Finance Minister has taken
into consideration while bringing for-
ward the present Bill. As for the other
recommendations, we have been told that
they are under his consideration, and
tomorrow or the day after, some deci-
sions may be arrived at on them also.
But I would like to ask what has hap-
pened to the recommendation in regard
to a tax on total wealth.

In an under-developed country like
ours, we find that there is a huge dis-
parity of wealth. If we look into the
economic history of our country for the
last thirty or forty years, we find that
while on one side, people are stepped in
so much of poverty, on the other side,
there are persons who have accumulat-
ed . a disproportionate volume aof
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wealth, and some of them have been
indulged in building big palaces or in-
vesting their money in unproductive
property, in which the community has
mo share. When we are er::;:hng
¥ such a big plan, many c' as-
pot’; of which we all support, wouid
ve expected the Finance Minister to
have ushered in our country a society
which will be very much akin to the
welfare State which has been enshrined
in our Constitution, or even the socia-
listic pattern of society, which the party
in power is now trying to boost up be-
fore the country. 1 would have been
glad if the Finance Minister had come
forward with a suggestion for imposing
a tax on total wealth.
12 ~NooN

Then what about the business pro-
fits tax which was given away since
19497 I would like to know why this
was not taken into consideration in
framing the taxation proposals. Then
there is the capital gains tax.

[At this stage the Minister of Law
and Minority Affairs, (Shri Biswas)
walked up to the Chair]

Shri Mulchand Dube (Farrukhabad
Distt.—North): On a point of order. Is
an hon. Minister entitled to make per-
sonal representations ?

Mr. Speaker: I think he was not here
in the House when I explained it.

Shri K. K. Basu: Probably that was
not meant for a member of the other
House. .

I would also ask the Finance Minister
to take into conmsideration the question

imposing some sort of inheritance
tax or succession duty. What has been
the fate of the estate duty? I remem-
ber that in the final stages of the Es-
tate Duty Bill, the Finance Minister -as-
sured the House that he had brought
forward legislation imended to reduce
the disparity of wealth, of the holding
of individuals in terms of money or

r properties. But what has been the
result 7 Even the small expectation of
the Finance Minister for the last two
or three years has not been fulfilled. We
w that when the estate duty propo-
sal was there, people belonging to the
wealthy community got long and prior
notice, and with the help of ingeneous
lawyers and others they have been able
to %.el away through legal lacunae that
might be existing in present Act.
In our etsate duty, we were guided by
what was done in England long back.
let us not go by what was in

d 50 years ago. Let us see the
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position today. Regarding exempting
the duty on trusts etc., whatever might
have been the condition in Great Britain
30 years ago, today they have tried to
plug the loopholes. Qur Finance
Minister did not think at that time that
we should do this. After our two
years’ experience, when so much money
is wanted for our Plan to which the
country is wedded and the basic prin-
ciples of which we accept, I would re-
uest the Finance Minister to bring
orward some sort of succession or in-
heritance tax along with duty. It is
necessary that we should shift the bur-
den and adjust the burden in such a
way that the real persons who have ex-
cess wealth with them are made to part
with it for the benefit of the commu-
nity, for utilisation in plans of develop-
ment.

There are a large number of persons
who try to hoard their wealth. We
should see that this money is utilised
for the benefit of the country. I do not
mind if people like my hon. friend,
Shri Tulsidas, who have money, utilise
it for productive purposes; I do not
mind if they utilise it and work hard to
earn a genunie return. At the present
state, we may allow it. But we should
not allow persons to waste their money
in big palaces or in luxuries. There
are persons who go in for luxury air-
conditioned cars—not one but four or
five—each costing Rs. 60,000 or even
Rs. 1,00,000. These cars are not built
or manufactured in India. The money
goes to the foreigners who are the
manufacturers of these cars.

When we ask the common man to
share the burden when we ask the
common man to tighten his belt
so that the country can develop, we
must see that all sections of the people,
and more especially those sections of
the people who are in a position to make
greater sacrifices, give to their maxi-
mum for the sake of the countrv. But
unfortunately, even in the first Budget
of the Second Five Year Plan, we do
not find any change in outlook so far
as the Finance Minister is concerned.

Then I come to the question of ceil-
ing on income. The Taxation Inquiry
Commission had come forward with a
suggestion in this connection. In our
countrv which is undeveloped, where
the disparity of income from A to B
is 5o wide, the time has come when in
the interest of India, in the interest of
the society, there should be some ceil-
ing on income enforced. I remember
that the Pay Commission had also sug-
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gested this so far as ermnment em-
ployees were concerned. had’ de-
vised some sort of formula; I think the
maximum laid down was Rs. 3000 and
the minimum Rs. 100 or Rs. 125. So far
as the minimum is concerned, that has
not been adhered to. Whenever we ask
that the common man, the ordinary
worker or clerk or ordinary ministerial
staff should get increased emoluments
—these people are in absolute need of
an increase in emoluments just to keep
their body and soul together, just to
have the bare subsistance—We are told
that there is dearth of finance. There
is no proportion between the income
of the lowest and the income of the
highest.

The other day I was trying to look
at the Report of the Income-tax Depart-
ment. In the Report for 1954-55, it says
there are nearly 312 persons whose in-
comes range from Rs. 55000 to
Rs. 70,000, 127 persons whose incomes
range between Rs. 70,000 and
Rs. 85,000, about 60 persons in the
category of Rs., 85,000 to Rs. 1,00,000.
There are 89 persons having salaries—
this is apart from individual income
which has no limit—ranging from
Rs. 1,00,000 to Rs. 1,50,000. are
34 rsons in the income range of
Rs. 1,50,000 to Rs. 2,00,000 and there
are 11 rsons in the group of
Rs. 2,00, to Rs. 2,50,000. And there
is also one individual—I do not know
who he is—whose annual return is over
Rs. 4,00,000 and below Rs. 5,00,000.
Even the salary of a Supreme Court
Judge has been fixed as Rs. 4,000
under the Constitution. The Judge of
the Supreme Court of India will be an
intellectual of the highest order. Then
the remuneration of Governors has
been fixed at Rs. 5,500. The Presi-
sident’s remuneration was Rs. 10,000;
I am told he was good enough to sur-
render a certain portion of those emo-
luments.

Even them, we find that such high

ies are paid in the country. rt
from that, there are other benefits. If
you go to Calcutta, you will find that
there are officers getting Rs. 1,000 or
Rs. 12,000. But in addition to that,
they get so many perquisites and other
dllowances that their total emoluments
work out to more than Rs. 6,000 or
Rs. 7000. Even the amendment that
we have brought is not able to meet
the situation; that relates only to the
remuneration of the directors. Then these
officers are furnished with air-condition-
ed rooms, special houses, all furnished,
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conveyance. We know that a large num-
ber of foreign concerns do these things
in order to avoid payment of income-tax
to the Government.

It is high time, when we have embark-
ed on a huge plan, that we should
bring about some change in this state
of affairs. Why should we not come
forward with such taxation proposals
which will mop up such money for the
benefit of all the citizens? We should
see that all the citizens and all those
who have for the time being come here
to do business, fit in with the conditions
of India today, adjust the conditions of
their avocations accordingly and fall in
with the basic principles of our eco-
nomic policy.

Then I come to the subject of specu-
lation. Even today, in spite of the fact
that the Forward Markets Commission
is there, we have not been able to stop
speculation in many articles, including
food articles. As 1 said earlier, mus-
tard oil which was selling at Rs. 50,
has immediately after the taxation pro-
posals came in, shot up to Rs. 75.
that means that the common man has
now to pay nearly 50 per cent. more
than what he was paying before.

‘We have repeatedly to urge upon the
Finance Minister and the Government
that the time has come for them to see
that a large portion of the resources of
our country are frittered away in specu-
lative workings and activities. It is neces-
sary for the Government to take steps
to put an end to this speculation.

So far as other articles are concern-
ed there is a Bill in connection with
Securities, which 1 think will not serve
the purpose, but which we can cer-
tainly discuss when the time comes.
There must be some agency through
which Government can have a direct
control over the. speculation indulged
in respect of food articles or industrial
raw materials. We should see to it that
the prices of things vital to the life of
the community uld be controlled
and are not increased.

Then I would urge on the Finance
Minister to take into consideration whe-
ther State enterprises should not be
more developed. We know that the
public sector has expanded. So far as
the public sector, is concerned, we are
only entering into certain types of en-
terprises, where the private sector has
not been able to mobilise so much
capital or so much skill. In an under-
developed country like ours, of course
uamihmﬂd'bealhnittouiﬂhgma
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‘by deficit financing or taxation of the
.common man. As you know, in our
country, people are much below the
subsistence level and they are not
in a position to bear the burden of
taxation to finance development pro-
jects, which are absolutely necessary for
the improvement of the country.
Therefore, I would urge upon the Fin-
ance Minister to take into considera-
tion whether we should not go in for
State undertakings in certain types of
consumer goods. I do not say that
there should be no competition from
the private sector; let there be a private
sector also. The profits of the State
undertakings may be utilised for the
improvement of the resources of the
country.

We have nationalised the State Bank
and in its working it has produced a
profit of nearly 14 to 15 per cent.

There was a proposal, for the rehabili-
tation of the refugees from East
Bengal, to establish a textile mill. I was
told due to the opposition of the private
sector, it could not be done. The Gov-
ernment should also try to increase its
resources by earning in certain types
of consumer goods. It may alo help us
in another way for by that we may be
in a position to check the inflationary
tendency. Though we may not be com-
peting with the private sector, the pro-
fit from these State undertakings will
be a great addition to our resources
and it will enable to ease the burden
on the common man.

As I am a member of a Committee
of this House, I cannot go into detail
of what happened there. But, I may tell
the house that Government must do its
ttmost to see that the accounting of
these organisations is maintained on pro-
Er lines. You yourself have been in the

timates Committee and know the
convention that we cannot disclose
certain facts. But, the Minister knows
thit the time has come—when we want
to expand the public sector—to find out
some sort of exchequer control of ex-
penditure etc.

I do not want to go into the details
of lapses. 1 would only like to draw your
attention to the fact that dusing the last
year Rs. 4} crores which had been
earmarked for education could not be
spent. Rs. 45 lakhs could not be
on the resettlement of landless wo!
and similar amount for tribal welfare,
Rs. 21 lakhs on welfare schemes for
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mine and coal workers; Rs. 40 lakhs
could not be spent last year on indus-
trial housing, as the hon. Minister for
Housing and Supply himself said, and
s0 on. As regards industrial housing, I
was told by one of the important fun-
ctionaries of the Bengal Government
that there are certain techmical things
which have to be complied with. Even

. if you want to change the plan for a

kitchen or a latrine, you have
to come 10 Delhi for sanction and this
takes 6 or 7 months and in such a way
the funds lapse. When we want so much
development in the country, we should
not rely on the old rules. They might
have been good enough when the British
ruled the country, but, when we have our
national Government, the rules must be
modified for developmental needs. I
would ask the hon. Finance Minister to
take us into confidence and tell us
whether we are going to have changes
in these rules so that the funds allocat-
ed for development of the country
could be properly utilised.

Finally, I would ask the Finance
Minister to take into consideration the
capacity of the common man to pay
taxes and bear the burden. I have said
earlier that the common man is not in
a position to bear heavy burdens. 1
would, therefore, urge upon him to drop,
at least for the time being, the idea of
taxing edible oils—either the whole of it
ar that portion which is used for edible
purposes. Oil is one of the essentials of
life. I would also urge upon him to try
to do away with the excise on cotton
cloth and also the increase in postal
rates. These are the things which the
common man uses and he is not in a
position to bear the extra burden, in spite
of the increase in national income. The
pattern of distribution is such that there
is mot fair distribution so that it may go
to those persons who need it most. I
would request the hon. Minister to see
that in the first year of our Second Plan,
the distribution pattern is so adjusted as
to inspire confidence in the people of
the country, so that they may see that
our Government is taking the right path
in ‘tapping he available resources of the
country in such a way that the burden
falls on those that can bear it. You have
to enthuse the country at large; other-
wise no Plan, however big it may be, can
be worked. The bureaucracy alone can-
not work it; it is absolutely necessary
to enthuse the common man. Then, and
then alone, can the Plan work successe
fully and-India's future will be happy,
which all of us wish to see. .
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Shrimati Tarkeshwari Sinha (Patna
Bast): Mr. Speaker, the political evo-
lution of a nation is not somethin
which develops out of the doctrines ol
political philosophy or the activities of
the political personalities alone. It comes
about as a result of the fusion of the
forces which most directly affect and
condition the lives of the people of the
country. And one of the most influen-
tial of these forces is the economic
force, because the spirit of man, which
stimulates the political development of
free man, finds hope and encourage-
ment in an atmosphere of material
%‘h perity and personal well-being.

is fact is implicit in the concept of
democracy. As we are also in the
midst of our political evolution, we have
taken the economic development of
the country as the real basis of the
bealthy evolution of the nation.

For the economic development of our
country, we have adopted certain fun-
damental principles and, one of the
most important principles is deficit fin-
ancing. But, the terms deficit financing
does not convey the same meaning in
shis country as it does abroad. We re-
eognise a budget deficit when the total
receipts of the Government, including
ocapital receipts, fall short of the
total disbursement, including capi-
tal expenditure. To convey its over-
all character, we call this an overall defi-
ecit. In the U.S,, a deficit will be spoken
of when the Government's expenditure,
including capital expenditure, exceeded
revenue receipts. The issue of loan to
aover such deficit would be deficit financ-
ing in the U.S.A. but not in India. For
ws, deficit financing would arise only
when the budget gap is covered by Cen-
tral Bank borrowing. That is the funda-
mental difference between us and the
other industrially advanced countries.

In view of the divergence of the con-
tents of the term, the economic conse-
quences apphcable to one cannot be ap-
plied to the other without due modifica-
tion and it is possible that a failure to
recognise this might be responsible for
the haphazard way in which some of us
in the countrv are trying to advocate
deficit financing. 1 may venture to
point out here that the virtue of loan
financing of budget deficits to activate
idle savings cannot be bodily applied to
this country because of the Central Bank
financing of development expenditure
because savings here are in short
supply. We know that in our
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country, savings in short supply
and therefore the Central Bank financ-
ing of development expenditure cannot
be compared to loan financing of the
Budget deficit to cultivate or to en=
courage idle savings. Therefore, a
proper distinction must be made bet-
ween the problems of unemployment
in industrially advanced countries and
under-employment in the economically
backward countries. The two pro-
blems are basically different. The
emergence and progress of unem-
ployment in industrial economies would
be accompanied by the unemployment
of the corresponding complementary re-
sources that may be there. Savings would
be idle, capital equipment will also be
idle or it will work below capacity.
There will be accumulation of stock
of goods and material. Therefore, loan
Central Bank financing in those coun-
tries where such a situation prevails
would rather help to bring them to-
gether through public investment acti-
vities, thus creating more employment.
But on the other hand what is happen-
ing in our country ? Because we are eco-
nomically backward, in our country the
problem is one of shortage of savings in
relation to the needs of development
and that is a very important point to re-
member. The only resource at our dis-
posal is the heavy supply of unskilled
labour. Though we know that the scope
of development is very wide; but labour
alone cannot increase the output and it
cannot create a thing by its own power.
It must combine with it a capital in-
vestment. Some sort of investment must
be there so that labour can create out-
put. Therefore, it is not possible to con-
ceive of production without capital, with-
out saving; and that consequently brings
us to the fact that nothing can be creat-
ed without proper savings. Inadequacy of
savings is the real problem that is facing
our country, and if we cannot do some-
thing about increasing the savings, I
think that deficit financing will not be
able to help us very much. Here, I
should like to point out that credit
creation may or may not activate idle
savings, but it can never create savings.

Apart from this confision between
undeveloped and wunder-developed eco-
nomy, there are some rather odd
theories of deficit financing that are
current at present. There are some
who argue that since created money was
only meant to increase the productive
capacity of the nation, in the long rum
it would be of a self-liquidating charac-
ter; in fact, they argue that as a
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of the expanded at the end of
the 15-year period of the Plan that we
have scheduled for ourselves, the general
level of prices will be lower than at the
beginning of the Plan, that is, than what
they are at present. There are others who
are of the opinion that deficit financing
in the development plan would lead to
a compensatory increase in production
or productive capacity of the nation.
There is a little truth in this fact. They
also argue that there might be a little
rise in the prices. And as our Finance
Minister has also stated, they argue in
favour of control for checking the rise
in prices. They say that rise in prices
to a little extent is inevitable in the
field of deficit financing or in the
sphere of deficit financing. They say
that physical controls will be able to
check the prices and thus check the cost
of living index. But I must point out
that they seem to over-look one fun-
damental fact in our economy, name-
Iy, that there is a big time interval bet-
ween investment whether in the cons-
truction of wells, dams, factories, its
completion and the result of the in-
crease in output. This time limit is
the crux of the problem and it is the
most important problem to think be-
fore we resort to the principles of de-
ficit financing. As wages are paid
monthly or weekly, price of consumer
goods would rise immediately as invest-
ment begins. We cannot pay wages six-
monthly or yearly or by the time pro-

duction will come into full swing.
By that time investment in the
economic set-up, the prices will

start rising, because we put money
into the pocket of the people and we
cannot check that. And if there is
money in their et, they will go and
buy all sorts of consumer goods. After
investment has taken place in our eco-
nomic set-up, we will not be able
to reduce the rise in prices because
prices tend to stick after having risen.
We have experience of the war economy;
we have seen the Second World War
with our own eyes. Compare the prices
in 1939-40 with those in 1956. There
is a gulf of difference. Why ? There was
an inflationary economy and in that eco-
nomy, prices rose and they have stuck
today. In spile of all our best efforts,
we are not able to bring down the level
of prices very much. Therefore 1 would
ike to point out that we will create an
entirely new price structure in the coun-
try and that price structure will be relat-
ed to the wages and the cost of produc-
tion of the thing. Because wages will
be higher, ultimately the cost of produc-
tion of the thing will be higher and the
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whole price structure of the country wilt
be on the high level, higher than the
present.

Sir, it is a great illusion, born out
of a wrong economic theory of money,
wrong assumption of the quantity
theory of money and of a faulty visu-
alisation of the realities of economic
dynamics. We think that when produc-
tion comes up to our target, the prices
will come down. It has never happen-
ed before and it will not happen in
the future. I want to wamn the Fin-
ance Minister here not to allow the
prices to go up. Otherwise, with all
your bes: efforts, you will not be able
to bring down the prices even if you
succeed in increasing the productive
activity of the country, that is, bringing
the total production to our target.

There is another point in this. During
the discussion of the Finance Ministry
Demands, the Minister said that he has
got cerimin things in view by which be
will be able to bring down the prices.
It is very difficult to do so. You increase
the wages, and that means that you put
money into the economic life and in that
way you will increase the cost of pro-
duction of a thing. After you increase
the cost of production, ultimately you
will try to bring down the prices, but I
think it will be disastrous in the economic
set-up of the country to bring down
the price of a thing, of which the cost
of production and labour cost have in-
creased so much. It is a common fact
that money incomes would rise, not be-
cause of our effort, but because of the
reflex action of the increase in the total
output of the country. If the flow of
output is now larger, incomes and
demand will correspondingly be larger,
resulting in higher and higher prices.
Therefore, it was contrary to the realities
of this mechanism to imagine that prices
would revert to the original level through
a compensatory increase in production.

Therefore, that argument does not
hold very much strength here. This is
the reason why we are afraid of deficit
financing. This is the most vital reason
that we should keep before our mind
before we launch on the principle of
deficit financing, because it will ultima-
tely be self-defeating in its " purpose.
When prices rise, the original estimates of
the cost of projects would be out of
date. We shall have to increase the
estimates of the cost of projects be-
cause of rise in the price level and that
will mean the requirement of more
money for the buﬂdin% up of the eco~
nomy of the nation. Because it is an
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obvious fact that once: we start those
jmportant projects, we cannot leave them
half-done. In spite of all the difficul-
ties, we shall have to finish those pro-
jects because they cannot be left half-
‘done. Therefore the estimates will have
to be put in the original schedule
and that would mean that you will not
‘be able-to keep deficit financing to the
level that you are trying now and ul-
timately you will create additional de-
ficit financing without any desire on
your part to do so and thus add to the
inflationary situation. And sooner or
later there will be non-developmental
demands on savings which will be highly
detrimental to the progress of the Plan.

In the field of external payment also,
it is obvious that you will have difficul-
ties bécause there will be a great pressure
for the import of consumer goods and
there will be difficulty in payments
because you will ultimately reduce the
exporis. It may also in the long run
discourage current savings if the rate of
interest is very low, Therefore, I would
appeal to the hon. Minister to give
more attention to this issue and not to
go to that amount of deficit financing
that he proposed in his Budget speech.

In the course of the discussion on his
Demands, he has said that he has got
certain checks with him by which he
<an check the rise in prices. The only
check which I can think of and on which
one can rely is the system of controls.
But our experience of controls is very
bad. People cannot be induced or
<coerced not to spend money when you
are going to put it into their pockets.
We can never do that. It is human na-
ture to spend money when they have
got monev. Even if consumer goods are
not available, they will spend. In
spite of our precautions by way of
controls and this and that, we would
not be able to check that outflow of
money from their pockets. Therefore,
this system of price controls and com-
modity controls cannot work properly
in an inflationary economy.

Here, 1 should not be misunderstood
to say that I do not believe at all in
deficit fifancing. 1 do believe that, to
‘some extent—to an extent where it is
not inflationary—it is desirable for stable
economic progress of a backward coun-
try. But there are two criteria and
they come under two heads. One is
the purchase by fhe Government
against its cash balances, of sterling
from the Reserve Bank to finance im-
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ports of equipment for the public sec®
tor of the Plan. This would leave the
volume of money in the country, in
circulation, unaffected. That course
will not lead to an increase of the
amount of money in actual circulation.
Only the assets and liabilities of the Re-
serve Bank would decline by the amount
of deficit - financing. The Assets
would fall by the amount of sterling
purchased and the liabilities, by the de-
cline in the cash balances. Here, I ‘a]_so
want to point that the Finance Minis-
ter can also resort to the purchase of
sterling against ad-hoc Treasury Bills.
In this way, the monetary effect would
be more or less the same, because the
assets and liabilities of the Reserve
Bank would remain unaffected as the
deficit financing would be balanced by
the payments deficits.

But, if on the other hand, the cur-
rency reserves are drawn upon for the
use of the private sector. I may point
out that Government will not be in a
position to engage inequivalent deficit
financing. Because, if the private sector
needs foreign exchange, what will they
do? They will go to the commercial
banks and get all the credit created by
commercial banks. Therefore, it would
be difficult for the Government to re-
sort to deficit financing to cover cases
of payments deficits as that has already
been taken away by the commercial banks
to meet the foreign exchange needs of
the private sector. That is why I have
pointed out that we should resort to the
purchase of sterling from the Reserve
Bank to finance the imports of equip-
ments in the public sector, in order not
to imbalance the whole system of deficit
financing and also not to allow the pri-
vate sector to take advantage of this
particular thing.

The second type and the safer type
of deficit financing is-the one pointed
out by the Bernstein Fund Mission.
That was invited by the Government of
India and it submitted a report. There,
it is said that we can resort to deficit
financing against the cash balances of
the public because they are a part of
the savings, for which there exists
somewhere in the economy equivalent
real resources. Real resources can be
found for that amount of savings be-
cause it relates to the cash balance of
a private  individuval who  has
got real resources behind him. Now, the
institution providing him with the cash
balances would gain possession of the
corresponding real resources. The institu-
tion may be the Goverrtment; it may
be commercial ‘or private banks. Sa,
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if these resources are utilised by the
rivate sector or by the commercial
Eanks, they take possession of them
and so the Government will not be in
a position to go in for deficit financing
of a high level against the cash balance
of the individual. 1f Government takes
certain advantages of individual savings
and individual cash balances, then, only
1 think, the biggest problem of finding
money will be solved.

So, we see that the magnitude of defi-
cit financing comes under four heads:
the rate of increase in the national
output, firstly and secondly the amount
of withdrawals from the currency re-
serves, thirdly the degree of the prefer-
ence of the public for holding the cash
balances and savings and lastly, the ratio
of distribution of the real resources bet-
ween the public and the private sector.

Therefore, in view of the uncertainty
involved, 1 would like the Finance
Minister to take note that it may not be
a good financial policy to take advance
credit for the total amount of deficit
financing that is going to be raised in
the next five years. It will be very un-
wise to resort to deficit financing and
to make a statement about the total
amount thereof, without taking advan-
tages of other resources to finance the
plan.

This, ultimately brings us to the ques-
tion of foreign investment. I think it has
not been given the place it deserves in
our Plan. There is further scope for
foreign investment. I do not believe
that there is no scope. Almost all the
countries including the USA and Ca-
nada have developed their economy
with foreign assistance; they depended
on foreign resources. The European
countries who- were devastated by the
war and who had no resources of their
own, had also to depend on foreign
resources.  They have shown us
that they have been able to build their
economy in a few years. It is amazing.
Take any country—West Germany,
France or other countries. Therefore,
we also can depend more on the foreign
resources, and we must explore the
possibilities. Sir, there is no question of
our begging for thesc. It is our right
to take loan if we want to do some-
thing. We can approach them with all
dignity to give us loans. If they think
that their investment is going to pay and
if they are going to have some divid-
ends or profit, they will be glad to give
us loans because of our economic back-
ground, our bright future—bright in-
dusrial future.” It is not a question of
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going and begging somebody. We must
explore all the channels for foreign in-
vestment. If we can raise foreign invest-
ment to the tune of Rs. 250 or
Rs. 300 crores a year, investment
proximating to the scale contemplated 1n
the Plan frame will be made without any
fear of inflation.
I have done Sir.

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South-West cum
Bareilly Distt.—MNorth): Sir, 1 will con-
fine myself 10 the economic policy as
adumberated or expressed in this Budget.
Or, shall I say, lack of economic policy
in our Budget ? This Budget or the de-
batable question involved in the Budget
as discussed by the country, our Gov-
ernment and by this Parliament, poses
two questions: whether “we stand for
speed or progress or whether we stand
for stagnation and are going back to
the past ? We know, as Snrimati Tarke-
shwari Sinha stated, that we are going
to put in our economy a huge sum of
Rs. 4,800 crores as expenditure in the
Five Year Plan and also an annual ex-
penditure of Rs. 1,000 crores in
the States and in the Centre. That
means, within the next five years we shall
be spending Rs. 10,000 crores. Then,
with a view not to create any unwhole-
sum effect of that huge spending, what
are the policies we want to follow ? What
are the remedies that we propose to
check the inflation that will accrue? My
complaint or my grievance is that there
is utter confusion and there is lack of
clarity on the part not only of the Fin-
ance Minister, but the entire Govern-
ment.

Shri K. K. Basu: Including ...

Shri C. D. Pande: Yes. Including my-
self as a member of Party in power.

What I say is, there is no co-ordinated
or dynamic policy of production of con-
sumer goods. That comes to this: we will
put in Rs. 10,000 crores without any
opportunity for the people to spend that
money. It will be said that there is so
much economic activity in India, we are
building dams, we are having big pro-
jects, we are having Chitfaranjan loco-
motive works and so on. All these are
things where we are only spending. We
are not producing any consumer goods
there to be consumed by the people.
Therefore, what 1 am pointing out is
that there should be co-ordination, a ba-
lanced co-ordination between production
of capital goods and consumer goods.
If you will spend money for the
sake of creation of some power,
on irrigation system or production
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of engines, that is not the channel where
people can spend their money. There
they only earn. In a way you feel that
there is no other remedy for it and so
you emphasise on savings.

What I emphasise is that there should
be production of consumer goods. I am
not enamoured of these appeals for
small-scale savings. The appeal to the
country should be to spend as much as
possible. If the people spend their
money, there will be greater production
of consumer goods. If there is a greater
amount of consumer goods, there should
be greater production which will lead

the assimilation of the entire expendi-
mm that you are going to make through
those public projects.

An Hon. Member: But, where is the
capacity ?

Shri C. D. Pande: The capacity will
grow and you will not need that much
of deficit financing as you are now con-
templating. In my opinion, your eco-
nomy is tuned to the key of excise du-
ties and sales tax. What we need is
greater economic activity the more ac-
tivities there are the greater will be the
return in taxes. The process will not
be stagnant. You need not stop produc-
tion of consumer goods. There need not
be any apprehension that the mucp
tion of consumer goods wn]] per
Bel roduction of capital goods. One will

p the othe

In Eugland there is a tendency these
days to stop the spending spree. Theirs
is an economy which has reached satura-
tion point. We are still beginning. We are
far away from saturation point. We
have not even started production of
goods that we need for our country.
Therefore, the advice to this country
should be not to follow a policy of
thrift and austerity, but, I may say, in
a way a policy of spend-thrift and ex-
travagance. That will lead to greater
economic activity. That will solve the
problem of unemployment. Then there
will be a co-ordinated and well-balanc-
ed economy in the production of capi-
tal goods as well as consumer goods.

1 was particularly referring to the
stagnant and archaic policy of following
the Ambar Charkha. There is a great
deal said these days about Ambar Char-
kha. Many people believe that this is a
panacea of all economic evils and that
we will employ the entire country
through Ambar Charkha. But, at what
cost? Do {ou call it the employment
potential ? It is a new phrase which has
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got a great charm. But, I say this is
hollow phrase. 1 call it the “wastage
potential'. You will waste the man-
power and the money you raise. At
whose cost? At the consumers’ cost

Shri K. P. Tripathi (Darrang): What
is the alternative?

Shri C. D. Pande: The alternative is
to ask the people to spend on anything
and everything that you can produce,
even on drinks and recreations. That
will work as an incentive for further
production of consumer goods. That
incentive will lead to further production
and more employment. That will sti-
mulate the economy of the country. This
country does not 'wed a _Fﬁ‘llcy that is
followed by England. country
needs just the reverse of it, a policy
of spending more on consumer goods.
Of course, 1 agree that you are taking
care to produce capital goods. You are
producing energy, say 2 lakhs kw. here
and 2 lakhs kw. there. But, to
what use ? You do not want to put that

er to any constructive use because
you feel that this country has to provide
employment to the people and therefore
you want to reserve certain goods so
that only man-power is used.

What is the use of that er 7 This
Ambar Charkha is supposed to have the
gift of employing the entire people un-
employed in the country. I know that
the unemployment sector of the country
is a vast one. But I am not worried about
the unemployment or the ial unem-
ployment in the country side. The peo-
ple are somehow or other managing. Of
course, if we can help them we will do
it. But, to my mind, the first necessity
of this country is to solve the question
of unemployment among the educated
people. Are you going to solve this
question with Ambar Charkha ? Can
you persuade a young graduate to work
for ten annas or twelve annas a day
on Ambar Charkha 7 How many people
like that can you employ on Ambar
Charkha ? If you analyse it you will find
that it is not a discovery that India
has made.

stst Aoaw g (FTET ) o
¥ F FarT 9T |

Shri C. D. Pande: That is also a very
wrong psychology. Can you ask a man
who is starving to work on a low wage ?
In Naini Tal I know there are many peo-
ple who have no employment, but if yos
ask a cooly to take a load to Bhim Tal,
12 miles away, he asks Rs. § to do the
job. He will rather go without doing any-
thing and earning nothing than work
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for 14 annas a day on your Ambar
Charkha.

What I say is, you must be very clear
in your ideas. What is it that we want 7
You have imposed excise duties for col-
lecting a certain amount of money. We
do not mind it. We can pay excise duties
on anything you like. But we do not
want that the money should be wasted
like this on Ambar Charkha. 1 have
the educated people, to take to Ambar
Charkha and to work 8 hours a day.
You can get six annas in the economic
sense, and if the subsidized portion is
taken into consideration, then the wages
would come to 14 annas a day, can you
persuade the people of this country. 1
mean the educated people, to take to
Ambar Charkha and to work 8 hours a
day to get 14 annas in the evening. That
14 annas is also all subsidy from top to
bottom. It is all a waste, The yarn pro-
duced is a waste. The cloth produced is
a waste.

In the larger sense it comes to this.
I wear khader. I can afford to pay Rs. 2
a yard. But you cannot ask the people
to purchase costlier goods in mill-made
sector and at the same time pay for the
costlier goods produced by the Ambar
Charkha. If you say that Ambar
Charkha is some diety which you want
to worship, by all means worship. If
you say that we are in a stage of com-
promise between the most advanced
economy and the most primitive eco-
nomy, and if compromise is your aim,
do it by means. But never have faith
that will solve the question of unem-
ployment,

Shri Bhagwat Jha Azad (Purnea
cumn Santal Parganzs): Then tell us the
alternative.

Shri C. D. Pande: 1 have suggested
the alternative in the beginning. It is for
the Government to find out the alterna-
tive. (Inferruption.)

Mr. Speaker: Order, order. Hon.
Members must be prepared to hear all

ints of view. If they had their views

fore Ambar Charkha was discovered,
did any Member here say that he will
discover it. Therefore somebody dis-
covered it. Immediately some hon. Mem-
bers took a fancy to it and some other
hon. Members took exception to it
view points of both sides must
be placed before the House for coming
to a conclusion.

Shri C. D. Pande: I am not resenting

their remarks I welcome them.

Mr. Speaker: I am resenting them.
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Hon. Members should hear the views
of the hon. Member who is speaking. Let
there be no interruptions.

Shri C. D. Pande: As regards the dis-
covery, I say it is no discovery at all.

Mr. Speaker: The hon. Member will
look at me while speaking. He will ad-
dress the Chair.

Shri C. D. Pande: Yes, Sir. In the
process of development during the indus-
trial revolution in England there used
to be various kinds of spinning wheels'
and spindles. In 1826 you will find that
there was a certain type of machine put
to the use of power. It was sometimes
of four spindles and sometimes of 8
spindles. Later on, they developed the
machines. We have come to the modern
age where we have got mule spindles
and now ring spindles. They first dis-
covered the mule spindles and then they
came to ring spindles. Now, can you per-
suade the people of this country to stay
out as regards all developments and can
you now say, “Look here, under one
direction we will have to start research
institutes and we will have to establish
physical laboratories, Research institutes
etc., but in another direction, say, in

the branch of cloth we will stay
put and remain at the stage of
1820’ 7" Is it possible ? Is it in any-
way reconcilable with the present
trends ? How can you persuatﬂ: the
people to do this ? Is it desirable that you
should have an economy of such fantas-
tic opposites ? I think it should be consi-
dered carefully as to what is the pro-
gramme and what should be our aim.
It is quite possible that mechanisation
will not solve the problem of unemploy-
ment fully, but at the same time, this
is not the method and the manner in
which we will solve the problem, As it
is, the employment potential will be
wasted and the proposed method is the
best medium for wasting the employ-
ment potential.

Thus far I have been dealing with the
Ambar Charkha. Now, I come to the
real Finance Bill. I come to the taxation
folic}r in the country. In the beginning,

had an idea that our Finance Minister
was rather severe and harsh, but I now
revise my opinion. I feel that he was
more considerate than most of the
States’ Finance Ministers. The items of
taxation which he chose were in a w.
capable of bearing the taxation ]e'\ng
For example, he took things like liquid
gold. We do not worry what happens to
it. Then he chose rayon silk. I think he
bas taken for taxation more or less the
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items that are of an obscure nature. But
in the States I find that the tendency is
quite different now. They obivously
cast their eyes on things which are of
common use and if taxes are levied on
such articles of common use, the cost
of living goes up at once. I shall ex-
plain how a multi-point tax on food
materials affects the country, as it is
_affecting in Uttar Pradesh. It increases
the cost of living of the ordinary person.
Take for example wheat. Last year
there was a cry that wheat was being
sold at a low cost. You were so much
worried with that, and you took steps
to raise the price this year. The ques-
tion now is whether the prices will fall.
The wheat prices will never fall. Even
after the new crop comes to the mar-
ket, the position will not change and
the prices will not come down below
Rs. 12 or 13 a maund. We have now
reached a position which may be call-
ed as one of price crops. The difficul-
ty is this. Wheat will be sold first at
Rs. 15 and then at every stage of trans-
action, it will be taxed. It is not only
a tax but along with it there
are charges such as freight, carriage, etc.
If you purchase wheat at Rs. 15 a
maund, the next man who sells it would
charge Rs. 17 per maund. From Rs. 15
it rises to Rs. 17, and then when arta is
made out of it, it comes to about Rs. 20.
If a person like me staying at Naini Tal
wants to have wheat, the wheat has to
come from Haldwani at a purchase price
of Rs. 20. Then, to come to MNaini Tal,
Rs. 2 per maund is charged as freight,
and when ana is being made out of it,
there will be additional charges. Finally,
at Maini Tal, it costs Rs. 22 per maund.
Perhaps you feel that this is a very easy
way and that it is only a small payment,
which everybody can make. But that is
not so. Therefore, the Central Govern-
ment should take the initiative. The time
has come when all taxation measures on
commodities which are involved in the
cost of living of the people should be
co-ordinated and particularly, the sales-
tax should be the function of the State
Government while the entire legislation
in respect of it should be guided by the
Centre. The money accruing therefrom
should be apportioned to each State
according to its share. That will give a
sort of co-ordination and balance taxa-
tion throughout the country. Of course,
I do not blame the State Ministries be-
cause they are also in need of finance
and to them, everything that yields
money readily seems to be the
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easiest thing. Therefore, the possibility
for temptation in the States should be as
little as ible. But you may say that
this will hurt the autonomy of the States
but in a country where there
so much of centralisation, when
planning is formulated by the Centre and
even a single item cannot be done by
the States in this regard without your
permission, I think there is nothing
wrong in coordinating and curtailing,
if necessary, the taxation policy of the
States for controlling the economic ac-
tivity of the whole country. If that is
done, there would not be an undue im-
ba]llance between one State and the
other.

Take, for instance,-the sale of a diesel
tractor in Bareilly. The sales-tax there,
you will be surprised to know, for this
item comes to about Rs. 1,600. 1 think
in Delhi, the sales-tax for it is only
Rs. 800. The difference is so great that
there will be, so to say, smuggling of
goods from one place to another.
Therefore, a coordinated taxation policy
is absolutely necessary.

I now come specifically to the mea-
sures contained in the Finance Bill. As
1 said earlier, I say it again to the
Finance Minister, it is not proper to in-
clude such measures of legislation as
affecting the income-tax, which are of a
substantial nature, in the Finance Bill.
You should confine the Finance Bill only
to the barest minimum. That means, the
Bill must relate only to those items which
we have taxed in the budget. You want
the authority of Parliament for taxing
certain items and therefore only those
items should be included here and form
the basis of the Finance Bill. But perhaps
you find that this Parliament is so
troublesome that if you want to bring
in an amending Bill 1o the Income-tax
Act it will take two or three months to
pass it and that you will be subjected to
harassment. But this is not the way to
include or to sneak in very harsh mea-
sures in the Finance Bill. After all, we
are discussing the Finance Bill for two
or three days. You have given two or
three hours for discussing the clauses of
the Bill. So, the clauses will not be
dealt with as closely as they could be
dealt with if the Bill were to be refer-
red to a Select Committee or if any
amending Bill were to be referred to a
Select Committee. Therefore, 1 would
appeal to the Finance Minister to drop
all those measures that do not really per-
tain to the Finance Bill and include only
those items which directly relate to the
new taxation measures.
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1 have one more item to speak up
and that is in relation to the re-opening
of accounis. I am not worried about the
big persons, because they have got law-
yers and they have got their books. But
the smaller rsons have neither the
agency to defend themselves mor have
they got a continuous series of books in
their posseﬂon. T‘hn:refore;1 ﬁ ﬂcmsion
re i re-opening of at any
ﬁm unlimited p-erxiod is prescribed
—should be given up. You have men-
tioned an aggregate of Rs. 1 lakh. I first
thought that it was a big sum and that
it will apply only to a few persons and
that the smaller persons would not be
affected by it. But I find that it is not
so. It applies to any who gets
an income of Rs. 10,000. It applies to
an aggregate of the amount and also to
the arrears that might follow. That
means all the years—from 1941 up to
1956—can be included and even if you
have an income of Rs. 8,000, which is
the income that most of us have, you
are liable to be asked to re-open the
book. Well, if you want to make it
foolproof for the smaller persons, you
can do it, but please make it Rs. 50,000
instead of Rs. 1 lakh. Confine it to one
year. You can also make it Rs. 30,000
and confine the period to one year. If
in one single year, the income is Rs.
30,000 or less, then the accounts
should not be re-opened. There
must be a finality about it. Once
we have paid the amounts, the books
must be closed. Even in a murder case,
when once the person is acquitted, and
when subsequently you find out some-
thing wrong, can you say, “You have
been wrongly acquitted because new
evidence has come in 7" I have never
heard of such a thing. For the sake
of realisation of money, we should not
put in such provisions. After all, jus-
tice is not such that we should be
panicky about it. Especially for the
smaller person, the period that has
elapsed should be wiped out and the ac-
counts should not be re-open-
ed. Therefore, I would su, t that the
amount be put at Rs. 20,000. But even
if vou make it Rs. 15,000, make it final
and the accounts must be closed. We
cannot ask the people to keep the books
in perpetuity. Most of the smaller people
do not ]fa::te the books. They do not
care, in . When your inspector goes
to them, they just give Rs. 200 or
Rs. 500 by way of tax and say “You
finish with it". Therefore, I say that
there should be a finality about it. There
should be a limited period for which the
bnnks should_be kept, and later on they

Lok!Sobha
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should be weeded out. Even in your Sec-
retariat, you are weeding out the files
A businessman or any man who tax
sbouldbeallowedtoweed:imthegllld

that formerly it was four years and later
on you made it eight.
1 p.M.
Pandit Thakur Das Bhargava: (Gur-
gaon): Previously it was one year.
Shri C. D. Pande: Eight years is good
enough. Let it be there. Do not make it
openable all the time. If you find that
Rs. 1 lakh is too much, reduce it to
Rs. 20,000. But, confine the tion
to one year: not the aggregate of all the
years from 1941 up to this date. I ap-
peal to the Finance Minister to consider
these things. There are many other
things. ese are the things which
affect the ordinary man. These things
create suspicion and apprehension in
the minds of the ordinary tax-payers.
Shri Tulsidas: (Mehsana West): Mr.
Speaker, the Finance Bill this year is
intended to increase the resources of the
Government. This is said to be justified
in the name of the welfare State or a
socialist society. Whether it is socia-
listic pattern of society or a socialist
society, it is the same thing. The terms
‘welfare state’ and a ‘socialistic pat=
tern  of society’ still remain to
be clearly defined, which leaves ample
scope for different intepretations. In so
far as the term welfare state is concern=~
ed, it is generally agreed that the object
is to realise the common good on the
basis of the directives of policy laid down
in some of the articles of the Constitu-
tion. Differences of opinion prevail in re-
gard to the interpretation of these arti~
cles. But, as regards the concept of the
socialistic pattern of society or a socialist
society, the absence of a clear definition
leads to widely divergent interpretations,
some of which might be born of honest
conviction and some of which are ob-
viously improvisations designed to suit
the convenience of the authors. With
some people it has become a fashion ta
treat anything that contributes to the
extension of state ownership of industry
or the expropriation of proprietory rights
even if it is not conducive to the over-
riding objective of the increasing of pro-
duction, as an advance towards a socialis-
tic pattern of society. This is due. in
?}y humble opinion, to the confusion
ends and means. Our ultimate end
is to raise the general standard of liv-
ing of the people which can be done
only by means of increasing production
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and by no other means. Our Govern-
ment believes that the socialistic pat-
tern of society is the ideal form of so-
cial organisation suited to maximise
national production or industrial pro-
duction. Therefore, a socialistic pattern
of society can be only a means to an
end, and not an end in itself.
But, this distinction is not clear to all and
in the din and dust of political life, ends
are often confused for means.
. In order to realise our end of increas-
ing living standards through higher pro-
duction, we set ourselves a formidable
task under the First Five Year Plan,
This task has been fulfilled with a rea-
sonable success and now we are embark-
ing on a still more ambitious Second
Plan, The enormity of the Plan would
require co-operation on a nation-wide
scale and every person capable of contri-
buting should be encouraged to put forth
his best effort. The Government has to
play the major role. But, Government
effort alone would not suffice and full
scope and encouragement should be
given to popular initiative and enterprise
in order to draw forth the maximum ef-
fort from the non-government sector. In
this, the Government might give the lead,
but they should not adopt a repressive
policy which would inhibit spontaneous
effort on the part of the ple. The
Government have too much on hand.
You know, we have passed the Com-
anies Act and the Finance Ministry is
usy with regard to the administration
of this Act. They are not able to cope
with the problem. They are, in my opi-
nion, over-burdening themselves with res-
ionsi'bilitiﬁ that could be conveniently
ft to the non-government sector. Per-
haps the Government are not inclined
to trust the non-government sector as can
be seen from the needless nationalisa-
tion of the aviation industry or the re-
cent nationalisation of life insurance.I
would like to know what benefit the
country has derived from the nationa-
lisation of the aviation industry and
also what benefitc are also likely to
accrue from the nationalisation of life
insurance, as compared to its function-
ing today or its functioning before.
Nationalisation of existing industries in-
volves needless diversion of time, ener-
gy and resources of the Government
rom their rightful function of provid-
ing educational, medical and other so-
cially beneficial facilities and social in-
vestment such as in irrigation
and power, railway and other transport
services, It is difficult to understand
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why the Government are unnecessarily
ing themselves with func-
tions which could be best left to exist-
ing agencies, to the - neglect of
their legitimate duties. There is enough
scope for the Government in the field of
social overhead investment. But, pro-
bably it is easier to busy oneself by
Et:uncing upon something that is already
ing done by others, than in doing
something new that requires the exer-
cise of imagination and initiative. Gov-
ernment, obviously, have a limited
amount of time, energy and resources,
which could be more profitably spent
in doing something that other agencies
are not capable of doing rather than in
supplanting the non-government . sector
and assuming responsibility for what it
is doing satisfactorily.

This trend towards the State’s mono-
polising even those economic activities
that could be better entrusted to popular
responsibility leads to the concentration
of more and more power in the hands of
the Government. The asumption of
greater responsibility necessarily implies
the co-extensive acquisition of more and
more political power and this leads to the
State's becoming more and more power-
ful, and the people becoming more and
more dependent on the Government.
But, the responsibility and power that
the Government assume will be exercised
through the bureaucracy, and the accen-
tuation of this trend will necessarily
lead to bureaucratic regimentation. I
am sure this House will not approve
bureaucratic regimentation of national
life. But, that is an unavoidable con-
sequence of state monopolies. State
monopolies are not easily amenable
to public control, or even parliamentary
control, and they even try to
avoid public accountability. I could
substantiate my statement by the secre-
tive attitude the Government are tryin
to adopt in regard to the accounts o
the State undertakings managed by the
Government. The Government are deli-
berately trying to evade parliamentary
control over such enterprises by refusing
to publish their accounts in a way that
enables critical examination, by refusing
to pyblish a White Paper every year on
such undertakings and by refusing to al-
locate sufficient time for discussion of
their affairs. The Estimates Committee
has also made a similiar reference in its
sixteenth report. It says: that the reports
are not given out in a manner in which
the House could understand them. The
report says that the reports should be
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drawn up in a consolidated manner and
presented to the House. The Taxation
Inquiry Commission has also pointed out
thus:

“We suggest that the Comptroller
and Auditor-General may have the
subject examined from the point
of view of evolving suitable stan-
dard forms of accounting for dif-
ferent categories of public —enter-

ises., The annual reports on the

working of public enterprises.
together with the budgets and
audited accounts should be laid
before the legislature and pub-
lished with reasonable despatch.
It was important from many points
of view, not excluding the fiscal,
that the search light of enlightened
public opinion should be thrown
on the operations of government
undertakings, especially in a country
where it was a part of public policy
to extend and develop the public
sector in the economy.”

Sir, even the Estimates Committee
could not get the information which it
liked to have. The other day my friend,
Dr. Lanka Sundaram, made out thi
point and I reiterate what 1 said earlier,
namely, that the investment in industrial
undertakings is assuming in the next Five

. Year Plan proportions as big as the rail-
ways. The railways have a separate Bud-
get and a separate discussion. Here we
are going to have under the mext Five

"Year Plan more than Rs. 600 crores
spent on industrial undertakings of
Government. After all, this Parliament 1s
in duty bound to scrutinise their accounts
on behalf of the people, who are the
ultimate owners of this capital.

‘The Government are also reluctant to
allow the aduit of their accounts by
the Auditor-General, who alone is
competent to report to this House. For
example, in the case of the National
Life Insurance Corporation, the
Auditor-General is not there to audit
the accounts; the Corporation itself will
appoint an Auditor with the approval of
the Government. I do not understand
this trend at all, because after all, the
accountability of any Government enter-
prise must be to the House; who is com-
petent enough to scrutinise the accounts
except the Auditor-General ? The trend
is that more and more privacy is kept
not only from this House, but from the
public also and, as I said earlier, the so-
called public sector is much more a pri-
vate sector than anything else. It is a
much more secret sector than the other
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one. I do feel and maintain that this

icy on the part of the Government
15 not desirable. You know very well
that Government are trying to evade
even the normal controls such as those
under the new Indian Companies Act
and the Industries (Development) Re-
gulations Act. When any enterprise is
transferred to the State sector, all these
Acts do not come in there at all. For
instance, there is no Companies Act
applicable in the case of the nationali-
sation of life insurance. In my opinion,
the State undertakings tend to become
autocratic monopolistic bodies, who are
neither subject to the common law of
the land nor amenable to parliamentary
contrpl. This sort of autocracy allows
State monopolies to enjoy almost ab-
solute privacy, which makes mockery
of the term “public enterprise”. There
is more privacy in the State sector of
the industry than in the so-called
private sector. This tendency of
the Government to allow almost abso-
lute autocracy to State undertakings, and
at the same time clamp down all sorts
of controls on non-Government enter-
prises, does mot seem to be consistent
with the avowed policy of the Govern-
ment to give equal treatment to both
the sectors. The tendency is all the
more to be deplored in view of the fact
that investment in State enterprises is
going to be increased in geometrical pro-
portions. How the efficiency and the
public accountability of such enterprises
will be maintained under such circum-
stances is a matter which I shall leave
to the imagination of this House.

1 have received a note: An hon. Mem-
ber wants to know whether the Auditor-
General knows his audit business or not.
It is for us to decide how the Auditor-
General should function. He is acting
on behalf of this House.

I now come to the question of State
trading. The other day the hon. Com-
merce Minister said—I welcomed his
speech—that  State trading would be
limited to a certain sphere of the in-
dustry. We know what experience we
have had of State trading in the past. I
may tell the House that, apart from the
question of profit or loss, the recent
actions of the Government in State trad-
ing have not been to the larger benefits
of the people. The people have to pay
higher prices for the commodities where
there has been State trading. I may point
out that the Taxation Enquiry Commis-
sion has made it clear that State trad-
ing by itself is not likely to yield sub-
stantial resources to the State. Apart
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from the question of resources, the
point to be considered in the larger
context is whether there is any benefit
derived by the common people.

The ing State monopoly in the
industrial and commercial field is being
matched by an increasing State mono-
poly of national capital through a finan-
cial policy aimed at squeezing the non-
Government sector to the maximum pos-
sible extent of its financial resources. The
proposals in the new Finance Bill will
accentuatt this trend. The Government
are trying to acquire for themselves
more financial resources than they can
possibly make use of, leaving the people
to fend for themselves whatever re-
sources they would like to have. The
Government finance. Popular enterprise
making arrangements for the provision
of loans to industry but this necessarily
implies an undesirable dependence of
the public on Government agencies,
which undermines the self-reliance of
the people’s sector. It is better to make
popular enterprise  self-reliant and
healthy instead of sapping its vitality
by making it perpetually dependent on
Governnemt finance. Popular enterprise
should be strengthened wherever it is
allowed and the continual increases in
direct and indirect taxes and repressive
Government control will not conduce to
its strength. The draft outline of the
second Plan lays down the manner in
which the non-Government sector is ex-
pected to find finance to carry out the
targets fixed for it. These financial
estimates have been obviously based on
the assumptions of tax rates prevailing
when they were framed. How can the
financial targets be realised if the Gov-
ernment keep on changing tax rates and
drawing the financial resources of non-
Government enterprises at an ever-in-
creasing proportion? It is unfair to ex-
pect such enterprises to raise a certain
amount of finance and then to make
them liable to criticism sometime in
future for failing to mobilise the targeted

' gources because of increased tax rates.
Higher taxation will reduced their re-
serves, and also make it more difficult
for them to attract risk capital or ven-
ture capital, thus sterilising their produc-
tive and reproductive capacity.

The Government have been declaring
from house-tops that their attitude to-
wards popular enterprise is not doctn-
naire but pragmatic. I might only say
that by sterilising popular enterprise
through confiscatory fiscal policy and
repressive controls lE«:y are not helping
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progress, because the non-Government
sector of industry is enmtitled to better
treatment on the basis of past perform-
ance. It fulfilled the physical targets set
for it in almost all possible cases, and

- fulfilled over 90 per cent of the finan-

cial targets as against only 60 per cent
fulfilled by the State sector of industry.
If the Government refuse to act on the
basis of actual experience, and refuse
to allocate responsibility on the basis of
proved ability, it would be impossible
to concede that they are following a
pragmatic approach. The only accept-
table conclusion in such circumstances
would be that they are following a doc-
rinaire approach.

I now come to the tax proposals. I do
not wish to enter into details, because I
have a number of amendments and I will
deal ‘with them during the clause-by-
clause discussion. 1 do want to make a
broad observation that the tax proposals,
in my opinion, are unique and novel in
many respects. In no country in the
world has there been a tax on registered
partnership firms. You know very
well, Sir, that a registered partner-
ship firm is not a separate legal
entity; but still, it has been construed as
a corporate body and taxed. I do not
find anywhere in the recommendations
of the Taxation Enquiry Commission a
suggestion to tax registered partnership
firms. As has been pointed by Dr,
Lanka Sundaram the tax on regis-
tered partnership firms will take the
maximum marginal rate to 98 per cent.’
This is something very heavy and it be-
comes difficult for anyone to have any
initiative. The other day, the hon. Fin-
ance Minister made a certain change.
He said, “All right, we will not tax pro-
fessional registered partnership firms".
That means that again there is discri-
mination, because the Finance Minister
does not want a large section of the
business community to have this relief.
I think it is a very discrimina-
tory attitude on the part of the
Finance Minister when he says that the
business community would not be entitl-
ed to have the relief which he would
like to give to the professional classes. I-
now come to the taxation om bonus
issues. I know that that is part of an in-
tegrated scheme of taxation. But then if
the entire taxation proposals are pooled
together, it will be that the maxi-

-mum incidence of taxation comes to

something like 93:9 per cent. I at least,
cannot commend these proposals or the
basis on which they have been brought
forward; of course, I can congratulate
the Finance Minister on his suddenly-
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acquired flair for invention of rew

types of taxation, which do not exist .

in any other part of the world. Such pre-

terous taxes were never known be-
fore either in this country or in any exist
country. The likelihood of their adverse
effects and their inequity are so patent
that no economist worthy of his profes-
sion could even endorse them. I do not
wish to go into further details at this
stage, as I shall have occasion to deal
with them when the clauses are taken
up. For the present, I shall content
myself with saying that I do not know
on what basis these proposals have been
brought forward.

In conclusion, I would request the Fin-
ance Minister to consider the suggestions
that we have made in the light of the
Second Five Year Plan. When we are
embarking upon such a very ambitious
programme of industrialisation, he
should see that every person who is
going to increase the production in the
country should be encouraged to do
so, and there should be more and more
initiative left in the hands of the non-
Governmental sector instead of an
attempt being made to nationalise or
take over everything under the State.
Otherwise, we shall not be able to
achieve the ends which we all would
certainly like to achieve.

Shri Morarka _(Ganganagar Jhun-
jhunu): I would like to pick up the argu-
ment left by the hon. Member who just
preceded me, in regard to the tax on
registered firms. He said that such a tax
does not exist anywhere else in the world.
He also said that because a regi
firm is not a separate entity in law, there
should be no tax on that. 1 would like
to ask the hon. Member whether an un-
registered firm is a scparate entity and
has independent existence in law, and
also in what way an unregistered firm is
taxed. If an unregistered firm can be
taxed as one person or as a single unit
of income, then what is the difficulty in
taxing the registered firms ?

. The registered firms have been enjoy-
ing a peculiar position. On the one side,
we have the limited companies, and on
the other side, we have the unregi

firms. According to me, the registered
firms have been having the best of both
the worlds. 1 cannot thereofre under-
stand why the tax on the registered
firms should in any way be less than
the corporation tax on the private
limited ~companies. If unregistered
firms could taxed, bn the basis
of the total income of the firm and
individual partpers, but as onme going
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concern, I think there is some justifica-
tion in taxing to some extent regis-
tered firms also. I would not like to deve-
lop this argument any further, now, for as
the hon. Member has said, we shall have
occasion to deal with it further when we
come to the clauses.

I now come to the taxation on bonus
shares. There have been two kinds of
criticism against this tax. The first is
that this tax does not exist anywhere
else in the world, and the second is that
it is contrary to the recommendations of
the Taxation Enquiry Commission.

So far as the first criticism is concern-
_ed.[ﬁndthatsuchamdoesexjst
in Australia, and till recently it existed
even in England in the form of some
stamp duty on the bonus shares. But that
comparatively is a minor point of criti-
cism.

Coming to the second argument that
because the Taxation Enquiry Commis-
sion did not recommend this tax, we
should not have this tax at all, I wish
to remind the House that the Taxation
Enquiry Committee of 1936 had recom-
mended this tax on the bonus shares.
Not only had they recommended it, but
the Government also had accepted that
recommendation. A Bill was drafted for
the purpose, and when it went before
the Select Committee, the Select Com-
mittee had altered that provision, and the
legislature had accepted the recommen-
dation of the Select Committee. If this
tax was justified even in 1936, when the
financial requirements of the country
were quite different from what they are
today, I think there is greater justifica-
tion for such a tax in the present context
of our Second Five Year Plan.

Further, there is already a tax on the
issue of bonus debentures. Now, what
is the difference betwen bonus deben-
tures and bonus shares? In one case,
the company parts with certain assets
at a future date, while in the other case
it does not part with any assets. What-
ever that may be, the Taxation Enquiry
Commission themselves have pointed
out:

“A bonus issue gives the share-
holders an element of individual
proprietorship in the assets of the
company and makes their interests
in the reserves of the company
transferable and heritable.”

They further go on to say:

“As the bonus issue results in
increasing the paid-u& capital of
the company, it enables the com-
pany so to exhibit its rate of divi-
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dend as to present an

ture of low dividend rates.”

After discussing the whole thing, they
have come to the conclusion:

“We think that the privilege of
issuing bonus shares g;e of tax
in the hands of the shareholder does
confer some advantage both on the
shareholder and on the company, -
and there may be a case for a
small duty payable by the company
on the issue of bonus shares.”

Of course, they have ultimately not
recommended any tax on bonus shares.
I am aware of that. But the main
grounds on which they did not recom-
mend it were that the issue of bonus
shares did not take away anything from
the company, and that it did not put
anything in the pockets of the share-
holders. Since the sh‘;:ebolder did ul::yt

in anything from company,
ﬁmmnd&g that there should be no
tax on bonus shares. But under the
present scheme of taxation on dividends,
I feel that it does put something in the
pockets of the shareholders, and to that
extent, it does take away something, if
not from the company, at least from the
pockets of Government, and therefore
there is full justification for taxation of
bonus %

Having said this, 1 have, however,
one criticism to make against the man-
ner in which the bonus shares are pro-
posed to be taxed. It is this‘that this tax
1s not a straight tax or a direct tax.
That is to say that if a company issues
bonus shares then the company will
have to pay so much tax on the bonus
issues. What the Finance Bill says is
that if a company issues bonus shares,
then the refund that is due to the com-
pany would be reduced by the amount
payable as tax on bonus shares. There
may be a year in which a company may
not make any profit, and therefore it may
not have to pay any corporation tax,
and hence it may not be entitled to any
refund at all. And since the bonus
shares are issued out of the past accu-
mulated reserves, the company may
very well choose a year in which it is
not going to pay any tax, and it is not
going to have any income, and in that
year it can issue the bonus shares, and
thus go scot-free. In this way, in some
cases there ma{ be no tax on the bonus
shares at all. T would suggest that the
Finance Minister must apply his mind
to this loophole and bring forward a
suitable amendment to the relevant
provision.
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. I bave a similar criticism to make. Here

again it is not a direct tax. The position
is that if a company declares dividends
above a certain percentage, then it will
get less rebate from Government depend-
ing on the extent to which tax on divi-
dend is payable. Here again, the com-
pany can declare dividend out of the past
profits, and in a year in which the com-
pany has got heavy depreciation allow-
ances because of expansion programme
and so on, the company can easily es-
cape this tax by declaring dividend out
of the past accumulated reserves.

Sir, you would recall that in 1946,
the then Finance Minister had brought
forward a Bill for taxing dividends. But
then his scheme was quite different, the
scheme was that if a company distributes
a certain percentage of its income in a
particular year, then the tax should be
payable by the company; in other words,
the rate of dividend tax in the 1946
Bill which was from two annas to seven
annas in the rupee depended upon the
part of income which you distributed by
way of dividends. But here in this Biil
we are having a tax only of two to three
annas. That is good, so far as it goes.
But in the 1946 Bill, the provision was
that if a company distributed from 30 to
40 per cent of the income, the tax pay-
able was 2 annas, from 40 to 45 per cent
3 annas, and from 45 to 50 per cent 4
annas and so on and so forth, going
up to a miximum of seven annas in the
rupee. There, the rate of dividend tax
was related to the percentage of income.
But here, we are relating it only to the
percentage of capital.

We say that if a company declares a
dividend more than 6 per cent but less
than 10 per cent of the paid up capital,
then it will have to pay an extra 2 annas
in the rupee, and if it declares a dividend
more than 10 per cent, an extra 3 annas
in the rupee. This has no relation to the
income of the company. I think under
the present scheme, what may happen is
this. A company, howsoever prosperous,
howsoever big, if it has a small paid up
capital, would suffer, and a company
howsoever small in size and profit it may
be, would benefit, if it has got a big paid
up capital. In other words, a company
which capitalised its reserves in the past
will stand to benefit while a company
which did not do so, even though it
has a lot of reserves and working capi-
tal, would suffer. .

My second criticism of the dividend
tax is that this tax would not apply to
a company whose income is deri f‘;um
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agriculture. Now, take the case of the
tea companies. What are the companies
which pay high dividends? I have got
with me a report of the Stock Brokers—
Messrs. Place, Siddon and Gough. It
says that there are tea companies which
declare dividend to the extent of 120

r cent, that is, Rs. 120 on every

. 100 share in one year. Seventy-five

r cent dividend rate is the normal
eature, There are many companies
which declare 100 per cent dividend
in one year. Those are the companies
which will go scot-free; they are not
going to pay any dividend tax on this
income, whereas industrial companies
which declare dividends of 10, 15 and
20 per cent would be roped in.

In this connection, it is pertinent to
mention here that in a recent case
decided by the Supreme Court, it has
been held that the dividend income in the
hands of a shareholder, even though the
profit fund of the company from whom
such dividend is received consisted entire-
Iv of agricultural income. when it comes
to the shareholder, it does not form an
agricultural income. I think the Finance
Minister should devise ways and means
bv which even these companies, namely,
tea companies, rubber companies and
coffee companies, which are declaring
100 per cent, 120 per cent and even
150 per cent dividends are brought in
and that dividend is also taxed. Sir,
this is a peculiar thing. After all, all
these companies are operating in this
country. They are all citizens of India
in that sense. Why should there be any
discrimination between one shareholder
and another ? I cannot understand it. If
for this purpose any amendment is neces-
sary either in the Finance Bill or in the
Constitution, for the matter of that, I
think we should not be slow to move
and bring it about.

Then I would like to say some-
thing about the statistics prepared by
the Central Board of Revenue. Here
I have got a copy of some
statistics which are full of figures
only, purported to be issued by the
Central Board of Revenue, for the year
1954-55. The information given in this
publication is so scanty, and I must say,
full of so many figures, that one cannot
make proper use of it. The public can-
not make much use of these figures.
Not only this. The other day I asked a
question in this House. It was an un-
starred question put on the 16th
March 1956 and answered on the 4th
April 1956, exactly after 20 days. My
question was :
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“Will the Minister of Finance be
pleased to state: (a) the number of
companies which claim a rebate of
one anna in the rupee on the
amount by which the total income
(less tax of a company to which
sgitian 23A does not apply) exceeds
the amount distributed as divi
during the years 1952-53, 1953-54
and 1954-55; and (b) the total
amount actually rebated in the
above years 7"

The answer given by Shri M. C. Shah
was:

“(a) and (b). The information is
not readily available. It is being col-
lected and will be laid on the Table
of the House in due course.”

But, Sir, I find the same information
is contained in this publication. Year
after year this information is published.
But this is how the Finance Ministry
functions. Even the persons who prepare
these statistics, even the persons who
briefly the Minister, do not know
whether this information is contained
in these statistics or not. (Iaterrup-
tion).

I would very strongly recommend and
urge that a report on the basis of the
report of the Commissioner of Inland
Revenue in England must be published
here also showing not only the figures
but also various changes that have taken
place during the year, regarding income-
tax administration and other mat-
ters, connected with our revenue depart-
ment.

Now I would like to make a sugges-
tion, and that is about small investment
companies. Since life insurance has been
nationalised, I think there is scope for
starting genuine small investment com-
panies which can mobilise and mop up
the savings of the small man. I do not
mean big investment trusts or cartels or
companies which are monopolistic or
which corner shares, but what I mean is
small companies which can mobilise the
resources and the savings of the indus-
trial workers and others. These should
be started on the Tines of the small
municipal savings bank and other com-
panies started in Birmingham and else-
where quite sometime back. Here the
idea is that the capital of the company
is limited to a certain extent, say Rs. §
lakhs or Rs. 10 lakhs. That capital is
issued every year and the shareholders
are permitted to subscribe to them every
month out of their wage savings. If that
is done, I am sure many such companies
can spring -up. They can also have
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scope for investment in shares and de-
bentures in the stock market. They would
give an impetus to the stock exchange.
We must examine this point carefully
and must give some tax relief in the
form of income and super-tax relief. If
that is done, I am sure many companies
would come up. If these companies are
started, they would mop up the extra
money power in the hands of the small
factory workers. It would also provide
sufficient impetus to our small savings
movement, and we would get much more
than what we expect by way of small
savings. This might act also as an instru-
ment against inflation.

Shri Tek Chand (Ambala-Simla): Mr.
Speaker, Sir, there are three pivotal
problems, on the speedy and successful
solution of which rests the welfare of
this country. Those three broad
lems are: economic progress and deve-
lopment, cohesion and unity at home,
and security against possibilities of ag-
gression. The moment that these three
problems are solved, Mr. Deputy-

[MR. DEPUTY-SPEAKER in the Chair]

Speaker, the Government will satis-
factorily demonstrate its competence and
its ability.

Finance has a very important role to
play. If it functions with probigr, with
honesty and with devotion to duty, it
is likely to achieve results better. If the
administration conducts itself in a man-
ner whereby it retards the progress, the
consequences can be wvery disastrous.
Whatever taxes you may impose, if the
machinery -to carry out your policy is
not doing its duty as it should, your
objects can be achieved only partially.
Therefore, I desire to invite the atten-
tion of the hon. Deputy Minister, who
happens to be present, to some of the
crying problems within his Ministry
which should engage the attention of
the Government.

So far as the administrative machinery
in realising taxation is concerned, I find
that it is not properly equipped with ade-
quate knowledge of the income-tax laws
and the income-tax rules, and what is
more, on the side of public relations,
it is lacking in vision, to a material
degree. An income-tax officer, from the
point of view of the assessees, is a
bogeyman who scares them, who alarms
them, who treats them as suspects and
who successfully antagonises them. He
may have a few of his pampered pets
who take advantage of him and of his
friends. The Minister should realise that
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there is hardly an income-tax region and,
on the lower rungs, hardly an income-
tax officer who has not got his favourites,
Some escape easily and other are sub-
jected, in a most heartless and cruel
manner, to a scrutinity which is almost
inquisitorial. So far as their knowledge
of income-tax law is concerned, so far
as their training is concerned, there is
a lot to be said about it. It may be
that you have a dearth of staff; if may
be that you have not got sufficient train-
ed personnel, but it is regrettable that
probationers of a year are put in charge
of assessments without limit.

On the public relations side also, the
approach is not psychological. If you
treat a person as a suspect the logical
result is that he becomes a tax dodger.
If you treat him with consideration,
with courtesy, and if you give a certain
amount of allowance for his ego, his
response is more friendly. Therefore,
strict instructions should be given to the
income-tax staff that the assessee should
not be treated as a suspect and the ap-
proach of the income-tax officer ought
to be that of a guide, that of an expert
and that of a friend. He should be in
a position to tell the unwary that there
are certain permissible deductions and, if
they are not aware of them, their ignor-
ance should not be exploited to their
disadvantage, but they should be assisted
in filling the forms etc. If there are any
omissions, he should help them in seeing
that those mistakes are not perpetuat-
ed. That approach is not there. There-
fore, it is extremely important that the
tax-collecting agency is placed on a
more efficient basis. It is not tax-col-
lecting that is more troublesome; but,
what is more painful is tax-dodging.
Tax evasion and tax avoidance are
very serious problems. There are a very
large number of people, who would
otherwise be liable to pay, who ma-
nage to escape scot-free. Maybe that
they manage to grease the palm of some
who matter; maybe that they are too
shrewd and exploit the ignorance or
want of knowledge on the part of the
income-tax staff; maybe for different
reasons. But, it is of the utmost impor-
tance that you should not only be im-
posing taxes, but you should also, in
the realisation of the taxes, see that there
is as little of tax evasion as possible.

This leads me to other problems,
problems relating to services and ada-
ministration. No doubt, hon. Members
in this House are almost bored to dis-
traction when somel talks of cor-
ruption that is prevailing, and it is not
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to that aspect of it that I want to invite
the attention of Government. I am not
going, on this occasion, to stigmatise
so much the corrupt officers as the im-
-propriety of the laws which are being
passed, whereby a corrupt officer gets
.a certain impetus, whereby we, by
passing certain laws, are creating diffi-
culties and obstacles in the way of the
AGovernment in catching such people
-who bleed the citizens white.

I had an occasion to Xcaly close atten-
tion to a well known , the Preven-
tion of Corruption Act, 1947, the osten-

.sible object of which was that it should
assist in the speedy prevention of cor-

Tuption and those who are found guilty
of corruption should be caught and

receive sentences, because there have
been a large number of cases where

-Corruption was rampant but the corrupt
-officers could not be caught or convicted.
I am glad that my hon. friend, Shri

Datar is here. I wish to present for his
«<lose examination, section 5 of the Act,
which lays down penalties for what is
known as criminal misconduct and the

-offences where gratification is received by
-a public servant etc. But, what the law
requires is, ‘if he habitually accepts or

wobtains or agrees to accept gratification
as a motive or reward.... What hurts
me is the insertion of the adverb ‘habi-
tually’. In short, what the Act tells the
<orrupt officer is: ‘If you occasionally
accept bribe now and then, we won't

harm you, we are not going to trouble
you; but, if you make a habit of it'—it

ds the habitual acceptance and not the
©occasional acceptance— ‘it will lead to
drastic results; it will lead to your con-

viction'. It is no use denying the fact.

‘One has to see some of the judgments in
decided cases where people have been
acquitted on the defence that it was a
.stray case of acceptance and not of
habit, and no habit had been made out.

Not only in (a) but also in (b) of sec-

‘tion 5, the same condition is there, that
is of habitual acceptance. I could even

make a present of the decided cases in

this country, cases decided by various

High Courts, where this expression has

been interpreted in the only manner in

which it could logically have been in-

terpreted and whereby a very large

number of people escaped conviction

simply because the defence was that it

‘was an occasional acceptance and not

Thabitual ptance (Interruption).

fore, it is very necessary that we

do some proper investigation whereby

‘we should see that the various cogs in

the machinery which clogs efficient ad-
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ministration are removed. Maybe it is
because of the inefficiency of the men
who man it; maybe, because of their

_corrupt propensities; maybe because of

the inadequacy or inappropriateness of
our laws that they pursue their old and
ancient trade. It is better that some-
thing was done about it.

Apart from corruption, there is an-
other matter. Civil servants require a
certain change in their psychological
approach. Scoffers used to poke fun at
the initials, I.C.S. at one time. They used
to say that they are neither Indian in out-
look, nor civil in their deportment nor
service-minded. Happily, those things
are not-there, not to the same acute-
ness, but, nevertheless, . the stiff ap-
proach is there. If you have the effron-
tery to go and approach them, they are
class-conscious, and they are a little
officious. That officiousness is rather
of a forbidding nature and the result
is that there is a very considerable hia-
tus, a considerable gulf, between the
officers who, I said, are invariably offi-
cious, and the people whom they pur-
port to serve. That attitude is there
and that is to be deprecated more so
now because of the very large recruit-
ment among the Government servants
who are going to be entrusted with
very high, very desirable, very onerous
duties which they have to discharge in
the interests of the citizens. It would
be extremely desirable if frequently
some sort of a corrective or some sort
:‘i a directive on these lines is circulat-

The hon. Speaker, a short while ago
this morning, was pleased to permit us
to advert to the administration of law.
I may avail msye!f of this opportunity
to make my comments. On this ques-
tion I have had on more than one oc-
casion to allude to and my hon. friend,
Sehri Datar, is a ware of it. We are har-
nessing science to various services, more
so when it comes to medical science,
industry, engineering, etc., but we have
not so far harn science to the ser-
vice of criminal prosecution. The me-
thod of criminal investigation leaves
much to be desired. The time is gone
when you can rely upon confessions te
secure conviction of the guilty or the
suspects or otherwise upon retracted
confessions or upon third-degree me-
thods. Crime is a very serious menace
to the smooth functioning of the admi-
nistration and, therefore, at the earliest
opportunity I would hail an announce-
ment, if there be one, that we are going
to have proper scientific laboratories
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where we are uﬁg to train proper de-
tectives on scientific systems for crime
detection, where there are going to be
real, genuine, not fake, experts in every
branch of criminal investigation, that
*we are going to equip our police sta-
tions with jeeps fi with telephomnes
and where we may be having lots of
trained persons, who are loosely called
‘walkkie-talkiemen”, that is, who carry
on their person wireless telephones. You
will find lately that there have been a
series of serious dacoities in several
States. If your investigating agency and
preventive agency were scientifically
equipped, some of those crimes that
we witness today would not be there.
You must keep pace in ingenuity with
the law breaker; your speed should be
faster than the imagination of the law
breaker, and that you can do only if
you have properly trained staff, who
have been properly coached, in detec-
tive science. There is one aspect upon
which 1 may take a few minutes that
are left.

Mr. Deputy-Speaker: You have got
only one minute at your disposal and
the rest you have already exhausted.

Shri Tek Chand: Whatever your
magnanimity or generosity impelies, I
will avail myself of that. With regard
to technical education, out of a thous-
and non-technical graduates that our
institutions produce, we have hardly ten
educated technical men. Technical edu-
cation is absolutely necessary. We must
have an army of technically trained per-
sonnel more so in engineerin%‘d There-
fore, it is desirable that the ucation
Ministry, instead of running all sorts of
polytechnics where inferior type of
technical education is being given,
should spend the same amount of
money in providing chairs in Universi-
ties for the imparting of education in
various branches of engineering. Whe-
ther it is architecture or civil engi-
neering or electrical engineering, it
should be entrusted to the Universities
and under the guidance and leader-
ship of men of real education, and not
to third class graduates as we very often
see in our institutions, It is very neces-
sary and you will find that there is in our
country a real paucity of engineering
institutions. More so, since India is
changing out of all shape and form; ar-
chitecture seems to be absolutely neglect-
ed, and we want architectural education
and the people trained in architecture
who should be able not only to give us
new urban houses and village houses
but also other insitutions whereby India
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should not be said to be a land where
there are ugly hamlets and squalid build-
ings. In this particular branch, 1 would
counsel the Government and the Minis-
try of Education that they should see to-
it that education of a very high order
in technical subjects is entrusted and is-
placed in the hands of men who are
very well up in the particular line, in the
particular science, and that mountebanks.
ought not to be allowed to masquerade
as learned people.

Mr. Deputy-Speaker: Before I call
upon Shri Vallatharas, I would seek the
permission of the House, though the
authority is already there, whether I
should enforce this time-limit very
strictly because other people are being
pushed out. I find that some Members
take longer time though the bells are
rung. 1 would request all Members
who are on the legs that they should
confine themselves to 15 minutes and
no more.

Shri Vallatharas (Pudukkottai): During
the last three years, we have been accus-
tomed to a sort of budgeting by what-
ever name it is called, in which we are
finding great strains to find money for
financing our developments and also
meeting the exigencies and contingencies
that arise out of our foreign relations.
The present age is a very critical period.
I am not very particular in saying that
a certain percentage of tax should be im-

. I am very much satisfied with the-
way in which the taxation is being calcu-
lated and imposed. There may be some
difference. Our business is not so much
as to pin-prick these things, but the
greater part of it is that there is a ten-
dency on the part of the budgeting per-
sons that if production on a statistical
basis is found to be on a large scale, it
would ensure the prosperity of the coun- .
try. That may be true to a certain extent,
but that is not the only criterion. My
general experience is this. Without too
much of technicalities, I have seen days.
when in this country a bag of 50
measures of paddy was sold at Rs. 3.
Last year we had it at Rs. 13, and this
time, during the last fortnight, in Mad-
ras, we saw that the price has risen up-
to Rs. 16. The price of gingely oil has
gone up by 40 per cent. So also the
prices of foodstuffs and necessaries of
life, which go to make up the cost of
living of the individual, have risen in
such a manner that the Government are-
not very serious about it. We may pro-
duce, we may trade and we may derive
income, but on the other hand, the
plight of the common man in the coun-
try, in the rural parts, is very pitiable,,
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and especially in the Madras State. I
should say that Madras State is the sick
man of India; out of the 20 and odd
States Madras State is the worst suff-
erer, the weakest and the most in-
differently treated part of the country.
The State Government also is much to
blame. I see total inefficiency being ex-
hibited there prominently, which is now
developing into chronic. But it is the
business of the Central Government to
see that it is removed. So far as the
Central Government is concerned, the
announcement of the Budget, the sub-
sequent utterances of the Prime
Minister, the leakage of the Budget and
all those things have created an atmos-
phere in which the poor man has been
hit very hard.

2 P.M.

They say the national income has in-
creased. How has it helped the poor
man? In some countries it-has doubled
or almost doubled. India is a country
where the national income has just begun
to rise. It is a wrong type of principle
enumerated by the Taxation Enquiry
Commission that a large section of the
ropulation has got resources to be taxed,
t is very pitiable. The report of that
Commission has not been placed before
the House. We would have been benefit-
ed and the Government also would have
been benefited by receiving the opinions
of the hon. Members, if there had been
a discussion. As it is, Government re-
serve to themselves the right of inter-
pretation of the recommendations. When-
ever it suits them, they will simply say
that it is recommended by the Commis-
sion. 99 per cent of ‘the people in our
country do not pay income-tax. That
does not mean that all are to be taxed.
On the other hand, it means that they
have not got sufficient income and that
they should not be taxed. When we
compare ourselves with UK or USA or
other countries, our population, 99 per
cent, is devoid of fair wages and so it
could not be made to pay income-tax.
So, we shall have to seriously comsider
the improvement in the matter of pur-
chasing capacity of the rural population
and also increased production. The
two should be bridged. It shall be the
policy. The production in the indus-
trial sphere, production in the rural
parts as well as the purchasing capa-
city of the rural people should be im-
mensely devel But for that, I
will have to envisage a very dark future
for this country.
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So far as the financial policies and so-
many other things are concerned, I will.
put it in a nutshell. What the Govern--
ment enthusiastically states and speaks
and does—they are sometimes adverse-
and prejudicial to our interests in the
peninsular part of the country. After
these four years, we in the south feel
that we have not been treated fairly. I
do not attribute mala fides but the bona
fides which they build zre such that
they are mala fides to us. I suggest
that Government must set up an inde-
pendent non-official committee to make-
an urgent investigation of the existing
state of affairs in the Madras State and
the Travancore-Cochin State. I do not
want to talk about Andhra because they
have got an enthusiasm by which they
will seek their own way. If that is not
done, it may spell chaos. I do not want
to forecast but 1 may say that it is a
very serious situation. In 1953, April
or May, Shri T. T. Krishnamachari
went to certain famine-stricken areas
there and he visited those areas.
He had given a first class report. I
wrote to six Ministries as to what they
have done with it but they say that
they have no information about it.
That is how they function.

The Finance Ministry is assuming a
greater importance and its policy should

such, at least from this moment, to
work on our behalf. When one limb is
weak, greater attention must be paid to-
it. In respect of the backward classes,
there is a total omission of aprreciat.ion.
I sympathise with all that should be done
for Harijans and tribal people. But, we
have got an equally numerically strong
section of backward class population
in the south. In appointments, educa-
tion, etc. they have no representation.

There is the report of the Backward
Classes Commission but it is not com-
ing up. Under the lure of the promises
in the report, they have suffered
very much in the Madras State;
they have suffered irreparable in-
juries. In the north, the quantum
of backward classes population is not so-
much; in the south, nearly 65 per cent of
the people are backward. Side by side
with your energetic and enthusiastic sup-
port for Harijans and other classes, the
backward classes should also be taken
into consideration. Otherwise, it is going
to tell upon the welfare of this country.

Another aspect is our domestic hap-
piness; it is the primary thing. There is
no doubt that we have got a dynamic
policy to suit modern tendencies so that
we may be on a par with other nations:
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of the world. But we are placed in a
very uncertain position. There is Pakis-
tan; there are other mili pacts. They
decide the whole trend of trade,
mercial relations, nanonal devetopments
national income and all
They may have a different set-up for
good or bad.

As for as the kind of relation that
exists between our country and certain
others, we are not responsible for that.
Those things loom large. The Russians
are of course our friendly powers. Now,
in the context of things, we will have to
see what benefit will be served by our re-
maining in the Commonwealth, either
materially or politically. Canada, USA,
UK and Australia—all have come out
during the last two or three weeks or so
with open statements which we do not
like. USSR has completed five five-year-
plans; it is now in the sixth. The whole
of the western world was ignorant of its
resulting significance. It is about its
military strength alone that the USA
was very careful. During the recent
days, the eminent personalities of
USSR visited Asia. They have said that
they could supply goods to the coun-
tries outside at a cheacr price. They
have got engineering and technical per-
sonalities and they have got so many
experts in thousand—l should say in
lakhs. During these six five-year plans
their technicians have so developed in
number and efficiency that the western
<ountries feel that they are miles
behind and so their trade has be-
come costly and they are not able to
supply cheap goods. We in India think
this way. So many others also feel so.
Whichever country supplies us chea
goods, we will purchase from them.
will receive aid from anybody \mthout
sitrings. Now, I feel that we are a bit
‘backward than the present Ceylon. Re-
cently, two or three days ago, they sus-
pected or distrusted the situation in
which it was placed in the Common-
wealth. Regionally, therefore, we will
have to form ourselves into groups
hereafter with a definite programme of
mutual aid so that we czn, in our own
cultural way, improve our relations. We
need not be bound te the Common-
wealth which came in under different
<ircumstances. In the present slmauon,
I would submit that we will have seri-
ously to consider whether, within the
limited resources of the regional
nations here, Asian African na-
tions—we should not have a formula for
aids instead of hanging upon others. Six
months before, if you say ‘Russia’ you
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may be looked upon with a prejudiced
eye. Today it is npt so. But the Western
powers look at this with suspicion and
they say that there is Russian infilation.
We are not fools. We know on whom
to rely and on whom not to rely. Our
financial policy is chiefly based upon
international trade, commerce, etc. The
production here -should be recast in
such a manner that all available sensi-
ble connection should be maintained and
the other connections with the western
nations should be analysed and brought
on line with the others.

There is one more thing about which
I want to say a few words. The hon.
Finance Minister has not referred to
the dues outstanding or the balance
amount which must be paid to us by
the Pakistan Government. Two years be-
fore, he had said openly that Rs. 9
crores m:r year would be expected by
him to recovered from Pakistan. Not
a single pie has been recovered so far
and in this year’s Budget there is no re-
ference at all to the dues outstanding
against Pakistan.

In regard to Indus Valley Basin, the
payments due to us for supply of water
has not been made and there are arrears
amounting to Rs. 1-75 crores. I would
like to know why no effort has been
taken to state openly in this House
the circumstances that had led to the
non-payment of that amount by Pakis-
tan or the non-realisation of that amount
by us. It should have also been stated
whether such amounts have to be ac-
counted for while calculating our welfare
and financial strength.

Another thing that I want to
submit is with regard to the rice
that is gomg to

from our t'nendly relations with Burma
and our sincere desire to help Burma in
any manner, has shown that purchases
were made at rather very high prices,
and when the quantities were brought
to this country thev had become rotten
in the Calcutta dock. Now what I
would submit is that a non-official com-
mittee must be set up to analyse as to
how rice is to be purchased, at what
Erice and, as soon as it is received here,
ow it should be distributed. Further,
unless the proposed import of foodstuffs
to the extent of two million tons is
done immediately and that foodstuﬂ' is
distributed throughout the country, the

spiral of inflation will grow to a great
extent and it will have a bad reaction

on our people.
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“The fundamental fact should not

be overlooked—that this of
labour is a degradation of human
personality”.

79 0 T g, AT IO ;A gamar
g _
“The rikshaw-puller of today
_ may be enabled to become a motor
rikshaw driver of tomorrow”.

_Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): There
is no need of rickshaw then. Why can-
not you walk 7 Let us remove all our
vehicles.

S WA 7 A T qHA § AT I §
Ferar &, 7@ 8, 301t & Py a7 s
FT gt &1 HT AT F Foa Fea
ﬁéiwmugﬁﬁﬂg“&ﬁmmmﬁa
TEMATEY” (AT st 91 ) #

“Keeping in view the clear
visions of the Constitution andprtl?g.
interpretation given by the Law
Ministry in 1952, the use of the
Devanagari form of numerals for



5821 Finance Bill

any official purpose either in the
Centre or in the States is unconsti-
tutional so long as the President
does not issue a special order to
ithis effect”™.
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Shri S. C. Deb (Cachar-Lushai Hills):
I thank you for the opportunity given
to me to speak on this Bill. I was trying
for several days to take part in the
debate on General Budget & the Fin-
ance Bill. I would crave the indulgence
of the House, if I take some time on the
problems of my State in the course of
my speech.

I support the Finance Bill and con-
gratulate the Finance Minister for his
able piloting of our country's finances.
I have faith in him and I say that the
fate of the common man will be safe in
his hands. I do not Ilike to
say much about
My only appeal to the ~Finance
Minister is, firstly, parity should
be maintained between low income
group and high income group and se-
secondly, small-scale and cottage indus-
tries will find suitable oportunities to
develop along with large scale indus-
tries either in the public sector or
private sector so that unemployment
and under-employment problems may
be solved to a large extent.

Now, 1 would like to draw the atten-
tion of the Government to some bor-
der problems and public security. I crave
the indulgence of the House to place be-
fore it some problems that are growing
in severity in some parts of the country.
Because of the attitude of the Pakistan
Government, the question of border se-
curity has come to the forefront. Our
border is not fully demarcated so far
as land border or water border is con-
cerned. Though it is a small thing, we
do not know whether Cachar Tibu
Island which lies between India and
Ceylon is ours or not. When we do
not know the border, how can we take
effective measures for border security?
We know that some measures have

taxation _policy.
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been taken recntly by the Government.
One is declaration by the President des-
cribing our water territory up to six
miles from the coast and the second is
asking Pakistan for demarcation of
western border on the line of the Rad-
cliffe award.

We have so many border troubles in
recent times with Pakistan and in these
cases Pakistan is the aggressor. Recently
our Home Minister made some remarks
about the attitude of Pakistan on the
occasion of a reception arran in his
honour. The remark runs thus as it
appeared in the press:

“Anybody who had the temerity
to cast an evil eye on India must
mend his ways or be prepared to
lose the eye.”

At that time, he made an appeal to
the people of the Punjab to rise equal
to the occasion. 1 also ask him to issue
such an appeal to the people of the
other states, West Bengal, Assam and
Tripura. He also regretted the attitude
of Pakistan for not respecting the Pant-
Mirza a| nt. We do not know the
mind of Pakistan. Another important
factor is that Pakistan does not honour
its pledges, whether in regard to its poli-
tical or financial obligations to India.
By the recent move of the Pakistan
Government, border violations and bor-
der incidents are on the increase. Their
aggressiveness is growing greater and
greater. That country is bent upon doing
anti-Indian propaganda and it seems to
be devising a plan for creating troubles
for India. Here, 1 would like to draw the
attention of our Government to a report
in the Ananda Bazaar Patrika on 21st
March, 1956. With your permission,
1 am giving the purport of that in
English:

“From the last part of January,
1956, propaganda has been carried
on by PaEistzm in Karimganj and
Hailakandi subdivisions and in Kati-
gara police station of Cochar dis-
trict. Information is that Pakistanis
have infiltrated in some parts of
Cachar. Some such Pakistani Mus-
lims have been convicted in the
court for entering India without
passport. It is also reported that
some Maulanas trom Pakistan are
carrying on propaganda work in
several parts of Cachar district on
the Kashmir issue.”

I do not know the veracity of the re-
port. But, if it is true, these are serious
things and Government should take note
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of them. The situation is taking serious-
my question, the hon. Shri Anil K.
Chanda admitted receiving information
about infiltration. But, receiving the in--
formation will not do. Strong security
measures are necessary. tration is
there and there have been some convic-
tions due to that.

I would also like to refer to border
violations by Pakistan in my part of the
country. At Bangabazaar in Cachar dis-
trict of Assam, there was an attack by
Pakistan and firing was resorted to by
the Pakistanis. One civil Indian was kill-

* ed. Though it was repelled and peace

was restored, the situation there is not
without anxiety. I got a report that
there is concentration of Pakistani:
forces on the Pakistan side bordering
Karimganj subdivision. In such border
attacks, the Pakistanis make their plans
previously and take position and resort
to firing to their advantage. On our
side, our border police find it difficult
to take position and repulse the attack
because some of the areas are not
easily accessible.

For the security of the area. I offer,
some concrete suggestions. First our se-
curity forces are to be strengthened and
adequate security measures are to be
adopted. Secondly, along the border of
Garo hills, Khasi-Jaintia hills, Cachar
and Tripura, road communication should
be improved or provided for. Thirdly,
for the security of the whole of the
North-eastern portion of India, the trans-
Lc:un bottle-neck already existing should

removed and immediate attentioo
should be given for better transport
facilities in that area. That should be
taken on a war footing. Fourthly, for
unity and better security, the whole of
the North-eastern part of India includ-
ing Tripura, Manipur and Assamr
should be integrated into one adminis-
trative unit in order to have a better
icture of the whole of that area. This
is essential if you want effective secu-
rity of that area. Fifthly I suggest that
the hon. Minister for Defence Organi-
sation Shri Tyagi may be asked to visit
the East Pakistan border to study the
conditions as he is also going to the
western border. My next suggestion is
this. We have friendly and cordial re-
lations with our neighbour Burma. T
humbly suggest to the Government to
take the permission of the Burma Gov-
ernment to develop a port for oursel-
ves at or near Rangoon and from Ran-
to create a corridor road by the

side of Chinduin river right up to the
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stillwell road touching the Lushai hills,
Manipur and Naga hills border and thus
develop better communication. It will
not only improve the supply position,
but it is important for both the coun-
tries for security measures. 1 hope our
Government will give serious guﬂn
to this and arrive at a decision favour-
ing the idea.

Regarding the influx of the minority
community, our Government says that
it has done all in its power to move the
Pakistan Government so that the latter
may take adequate steps for better con-
ditions of living in East Pakistan, but
all efiorts have failed. This influx is not
abating but increasing. In that area, our
Government should not create a situation
obstructing their coming in, for example,
by refusing migration certificates, etc.,
because there is a political reason behind
this influx. Our Pnime Minister says that
this influx is indirectly connected with
the Kashmir issue. In this saturated con-
dition, as there is large scale influx in
West Bengal, there is also the same kind
of influx in my purt of Assam. Adequate
measures should be taken for their ac-
commodation in some other place as
there is no space there and the supply
position is also very meagre.

I now come to the guestion of floods.
Almost every year, ause of floods
the Assam Link Line of the North-
Eastern Railway is affected and conse-
quently there i dislocation of the whole
transport system for some months to-
gether. Train services are dislocated,
and goods de not move to Assam with
the result that everything becomes
to psyturvy. So, I sugﬁest that the Rail-
way Ministry and the Irrigation and
Power Ministry should chalk out a plan
to check the situation. ion of data
for the study of the rain g; in the
Himalayan region will not do. colla-
boration with the Nepal and Bhootan
Governments, some concrete plan should
be prepared for the construction of water
barrage, just as has been done for the
river Kosi, in the upper regions of the
rivers Tista, Iye and other virulent
of rivers which flow from the high hills.
Also, a sum of Rs. 10 crores at least
should be immediately given to the Rail-
way Ministry to construct an alternate
rail route for the flood-affected area.

T come from a plantation area also.
Much has been said in this House about
the labour problems. I come from an
arca where tea plantation labour popula-
tion is a good part of the total popula-
tion. Their pmg]ema are ggneral?f ade-
3—47 Lok Sabha.
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quately dealt with by the INTUC, but
when there is a crisis, the situation
becomes serious. There are many
problems, regarding tea labour and
besides that there is general deeriora-
tion in the industry as a whole. The
different provisions of the Plantation
Labour Act still await implementation,
though the Act has been passed some
years back. Where there is an appreciable
increase in production, fair and higher
wages for labour are crying needs. Our
plantation labour deserves dye consi-
deration by the employers in that direc-
tion. Qur Government should see that
the employers have that frame of mind.
Greater participation in the production
by labour requires the fulfilment of the
demand of labour for higher wages.

Shri Velayudhan: | am very glad to
speak on the Finance Bill, because 1 had
made some suggestions when I spoke on
the Budget earlier. After the Finance
Minister introduced his Budget here, he
had ample opportunities to know the
reaction in the country regarding his
Budget proposals and it was our hope
that as a reflection of those reactions,
there would be some innovations or
changes in the pro . But, to our
great surprise, been no innova-
tion or change in the taxation proposals
given out during his Budget speech.

I am not much interested in the taxa-
tion proposals relating to companies or
corporations; but, 1 am very much in-
terested in the tax on consumer articles
which are essentially used by the com-
mon man, like soap, cloth or even oil.
Some tax on non-essential oils was ako
mentioned. [ thought that these taxes
would be reduced and there would be
some relief for the common man, re-
sulting in greater co-operation from the
public for the nation-building activities
of the Government. The Finance Minis-
ter wants to reduce the disparity between
the rich and the poor, but he is trying
to equalise the taxes on all the classes,
with the result that common people, the
majority people in the country, are the
sufferers. This has been -the nature of
Central finance from the very begin-
ning. Central finance is only a part of
the finance of the country, because we
have another aspect, called the State
finance. I should say that the State fin-
ance has more control in the people’s
economic life than the Central finance.

1"do not know what is the main prin-
ciple behind the taxation policy otP the
Government. It was b mostly on a
confused economic approach and it had
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[Shri Velayudhan]

no relation (o the objective that was
being given out by the framers of the
Five Year Plans. What is the actual
economic situation in the country which
is reflected through the economic policy
of the Government ? Everywhere there
is tomtomming of the achievements of
the Government under the first Five
Year Plan, but the prices of the essential
commodities have risen in the country
and the common man is more and more
under thg grip and oppression of an
economic system which it is very difficult
to resist, unless some remedial measures
are suggested by the Government or by
the people themselves. That is the posi-
tion today. I read a Press report today
regarding the price of rice in Tamil Nad
in the Madras State. The Chief
Minister has stated that the price of
paddy and rice has gone up 100 per
cent. more than what it was a fortnight
or a month ago. This is the position
with regard to every commodity or food-
stuff in the country. I do not know
whal remedy thte Finance Minister has
got for this. i

1 now come to another important fac-
tor, namely, the unemployment problem
in the country. The more we plan, the
more we spend and the more we develop
our industries, the more is the unemploy-
ment in our society today. I think there
is something fundamentally and basically
wrong with the economic approach of
the Government.

Pandit K. C. Sharma (Meeruit Disit.
-——South): That is because you produce
more children. -

Shri Velayudhan: Of course, I am pro-
ducing more children, because 1 think
India can have more children if my hon.’
friend who is now supperting the Gov-
ernment will come out with a realistic

. economy, a kind of revolutionary eco-
nomy, for the country.

Mr. Deputy-Speaker: The hon. Mem-
ber should not go far away from the

subject in his search for more children.

Shri Velayndhan: My humble opinion
is that the Government has had no fixed
financial policy behind it; the
whole policy was based om, 1
think, certain sentiments and emo-
tions and at the same time the Gov-
emment was trying to keep up the social
order of the country. So, was a
contradiction in the approach and con-
fusion was the result. The Government
‘has spent much for the development of
the country, but at the same time, there
is a kind of reaction which is against
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the hopes of the. planners. The result
is that we are living in a confused state,
and it looks as if we are standing on the
edge of a precipice

My own feeling is that the economic
policy of Government is based on what
is obtaining in the Western economy. I
am afraid the economic theory of the
London School of Economics does not
have any bearing on the economic situa-
tion in our country. I know that most
of the planners and experts with the
Government of India were the students
or theorists who were produced by the
London School of Economics. That is
why when they plan for the future of
this country, we find that their plan does
not have any bearing on the realities in
the country.

If Government want to build a
socialist State in our country, then they
should try to build up from the bottom.
But what we find is that they are build-
ing up from the top, with the result
that there is a top-heavy concentration of
economic power, which in course of time
may develop into a dangerous pattern of
controlling power in the hands of Gov-
ernment. When that is the ition, 1
am very much doubtful whether they
will be able to establish a real socialist
State at all in our country.

1 now come to the Home Ministry,
on which we had a discussion only the
other day. When the Home Minister
was speaking, I thought he would give
a lead to’the country so far as the do-
mestic policy was concerned. But I
am sorry to find that no reference at
all has been made to this. When the
Demands for Grants relating to the
Home Ministry were being discussed
here, the Prime Minister was touring
the Karnataka State, and in the course
of one or two of his speeches there, he
had condemned communalism. At the
same time, the RSS leader and the other
people who had gathered here in Delhi
were speaking about the Hindu Raj.
But I was surprised to find that not a
single Member from this House had
the courage to speak about this great
national danger that is lurking in India
today. The Prime Minister had again
referred to this while he spoke in
Delhi also. But throughout the entire
budget discussion we have had here, not
a single Member, either from the Con-
gress or any other party, had the cour-
age to speak about this social menace
which is standing in the way of the basic
economic and social progress of the
country.
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Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt—East):
The Prime Minister belongs to the Cong-
ress Benches.

Shri Velayudhan: Including yourself.

1 belong to a minority community, in
much the same way as you, Mr. Deputy-
Speaker, Sir, happen to come from a
minority community. We had our com-
mon aspirations, and at the same time,
we had the feeling of a common unity
also. But we are not quite happy over
what has happened in many parts of the
country. I am not trying to accuse any
majority party, but 1 think the Hindus
want to kep the minorities under sup-
pression, and eternal suppression at that.
That is the position that we are fighting

against.
Mr. Deputy-Speaker: The hon. Mem-

ber should not expect me to join him in
this.

Shri Velayndhan: I do not say that
you should join me in this, but I could
tell you that the minorities think in the
same way. There is a fear lurking in
our minds that the majority wants to
dominate over us. At the same time, they
want to have the power also with them
for all time to come.

An Hon. Member: You are in a ma-
jority.

Pandit K. C. Sharma: The hon. Mem-
b;}' is unnecessarily losing himself in
this. )

Shri Velayndhan: I am not talking of
a majority in terms of numbers
only. I am talking in terms of the eco-
nomic power that they wicld, and the in-
fluence they wield in the country. My
hon. friend knows fully well that it is
the minority community which is hold-
ing the reins of power now. Most of the
Brahmins, 1 can say, almost 90 per cent.
of them, are holding power, even though
the non-Brahmins -hapg:n to be in a
majority, so far as numbers are concern-
ed.

Shri Feroze Gandhi: I am in the smal-
lest minority.

Shri Velayudhan: I now come to the
problem of the untouchables to which sect
I belong. I am very sorry to say that as
yet no one has tried to grapple with this
problem in a realistic or democratic way.
That has been my complaint from the
very beginning. I do not want any pat-
ronage; 1 do not want any kind of doles
to be given to us; I do not want any
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paternal attitude to be shown towards
the Harijan community or towards the
untouchables or the backward classes. 1
want that there should be a democratic
approach towards them. If the attitude
from the other side is one of patronage
or a paternal one, 1 hesitate to accept il;
in fact, I hate to accept it, because I
waznt that a democratic approach should
be made towards our community.

Coming to the question of reservation
of posts for the Scheduled Castes and

* Scheduled Tribes, I do not kmow why

cven the posts reserved for us according
to the Constitution are not being filled
up from amongst the members of the
Scheduled Castes and Scheduled Tribes.
We have been enjoying independence for
the last eight years, but I do not know
how many Scheduled Castes and Sche-
duled Tribes candidates have become,
gazetted officers,. Hundreds and thou-
sands of appointments are made in the
country every day, but it is only very
rarely that a Scheduled Caste or a She-
duled Tribe candidate is taken into the
services.

Shri D. C. Sharma (Hoshiarpur): I
think you were one of the gazetted offi-
Cers.

Shri Velayndhan: Of course, 1 was.
But that was not because of your kind-
ness.

So far as the recruitment to the posts
of under-secretaries is concerned, 1 want
to point out that even though there were
qualified Scheduled Castes candidates
available, they were not taken in, There
were posts’ which had been reserved for
them through the Union Public Service
Commission, and yet no one was chosen.
Recently also, there was an advertise-
ment for the post of under-secretaries.
And even though there were qualified
hands available from among the Sche-
duled Castes, they were not taken in.

You know there is a Scheduled Caste
member in the Union Public Service
Commission. But what I have learnt is
that when Scheduled Caste candidates
are interviewed, he is not even called to
be present. He sits on some other
board; he sits on the board which is
meant for some other unreserved posts
only. I do not know why this strange
practice should be allowed to continue.
Even though we have a Scheduled
Caste member in the Union Public Ser-
vice Commission, we find that he has
no voice in the selection of the Sche-
duled Caste candidates in respect of
the posts reserved for them.
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_ Pandit K. C. Sharma: Which commis-
sion are you refering to ?

Shri Velayudhan: 1 am referring to
the UPSC.

Mr. Deputy-Speaker: The hon Mem-
ber should try to conclude now. If he is
entering into a private conversation with
other Members, how can I allow him to
continue ?

Shri Velayudhan: 1 would like to urge
that the Home Minister should be very
vigilant in regard to the recruitment of
Scheduled Castes and Scheduled Tribes
candidates. Every day, hundreds and
thousands of persons are being recruited.
And there seems to be a competition
even among the upper classes with the
result that favouritism, nepotism, and
various other ‘isms’ are coming in. The
net result is that the Schedule Castes
and Scheduled Tribes candidates are not
able to get even the quota which is re-
served for them.
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Mr. Deputy-Speaker: The hon. Mem-
ber may continue his speech tommorow.
We shall now take up private Members’
business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FiFTiIETH REPORT
3 pM.

Shri Altekar (North Satara): I beg to
move:

“That this House agrees with the
Fiftieth Report of the Committec
on Private Members’ Bills and Reso-
lutions presented to the House on
the 18th April 1956,

This is a Report wherein there are
three or four items. The first thing is
that there are four Bills which were
there for classification. According to the
principles laid down, they have been
classified in 'B' category and time has
been allotted to them as stated in appen-
dix II against each of the Bills.

The next thing that was done was in
connection with the Constitution (Amend-
ment) Bill of Shri Dabhi’s. The Com-
mittee has recommended that this Bill
should not be allowed to be introduced,
because according to the principles laid
down in the First Report, the Constitu-
tion should not be lightly touched; there
are other provisions to intensify and im-
plement the policy of probihibition, and
unless all of them have been properly
implemented, this should not be taken
‘into consideration.

Then there was a question about the
minimum number of Bills that should
be placed on the agenda on a Private
Members” day. With as many as 29 Bills
which came in the ballot and put on the

genda, hon. Members are at a loss to
know which of them will be taken up.
Sometimes it so happens that hon. Mem-
bers are not present to proceed with
their Bills. Sometimes, they do not press
their Bills. So it is desirable that the
House should know which of the Bills
are likely to be taken up. From that
point of view, it has been decided that
six Bills in the order should be there,
excluding those the consideration of
which has already begun in the House or
those which are to be withdrawn. Then in
connection with the Bills, hon. Members
will be asked whether they are going to
proceed with their Bills or whether they
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will be present when their Bills are
taken up on that date, and after that has
been ascertained, six Bills that come in
the order will be put down in the agenda,
and the other Bills need not be there,
because it will be unnecessary and Mem-
bers will not be in a position to know
as to which of the Bills would be taken
up.

So in order to facilitate hon. Members
to prepare themselves for the Bills as
also to make the agenda a sizable one,
containing only Bills which will probably
be taken up, it has been decided that
only six Bills should be indicated in the
agenda.

1 beg to submit that this Report be
accepted by the House.

Mr. Deputy-Speaker: The question is:
“That this House agrees with the

Fiftieth Report of the Committee

on Private Members' Bills and Reso-

lutions presented to the House on
the 18th April 1956™,

The motion was adopied.

INDIAN PENAL CODE (AMEND-
MENT) BILL

(AMENDMENT OF SECTION 429)

Mr. Depnty-Speaker: As regards the
Bill to be introduced, Shri T. B. Vittal
Rao is absent.

The House will now proceed with
further consideration of the following
motion moved by Pandit Thakur Das
Bhargava on the 6th April 1956:

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration™,

_Out of 2 hours allotted for discus-
sion of the Bill, 33 minutes were taken
up on the 6th April 1956, and 1 hour
and 27 minutes are still available.

Shri R. D. Mishra may now continue
his speech.
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“An Act for the more effective preven-
tion of bribery and corruption

tgmﬁmvﬂ‘mmfam
gATE:

“Presumption where public ser-
vant accepts gratification other than
legal remuneration—Where in any
trial of an offence punishable
under section 161 or section 165 of
the Indian Penal Code (XLV of .
1860), it is proved that an accused
persons has accepted or obtained,
or has agreed to accept or attempted
to obtain, for himself or for any
other person, any gratification (other
than legal remuneration) or any
valuable thing from any person, it
shall be presumed unless the con-
trary is proved that he accepted or
obtained, or agreed to accept or at-
tempted to obtain, that gratification
or that valuable thing, as the case
may be, as a motive or reward such
as is mentioned in the said section
161, or, as the case may be, "

werad # o &g gl avgfew w7
FvaT G AT T AT Wy
# oz fodt Y gz arf o o AErea

and other versus.
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&

. Deputy-Speaker: 1 will request the
hon. Member to be short because some
other hon. Members also would like to

Shri R. D. Mishra: I am moving fast.

o a9 7 qg a0 & foan s “dw
w7 qg

“It is conclusive; no other pre-
sumption can be taken.”

£
oy !
&
41 4
|
E
P
33

oVt
EP

k)

o+
PEEE

1
H
i

Fe
E 0
¥y

14
4
CE
A
b5

12
£

.g:i
oy
1

q43
L
¥
i3
14
A
I
4

43
=
)

i
,ﬂ
i

)

L]

i1
Qﬁ
34
i3

1



131

3 %
bt

3

b Pl
a1

!
14

132338
i
PEPI i
324140
14 %«
ﬂagi 4
314

2
i

A %ga¢ i
- 335
sﬂ ﬁ, g %@
Talyd
iﬂglgT
%iﬁimg

3
3,
¥
]
1

FEL

YEEE
iw%ﬁig-%
L :
§94.41
giwﬁ i
23%5
ﬁiggiﬂaﬁ

5
3
53
1
g
i
!

oL E FTEr e EE
3 3, -
P EFEEPEEEE
ETH e b
@% %& giﬁ i
JH -g, ~ g.v-ﬂ{
-%_;% %’ T1daq?
a4 8,43
EFECEPTEFERESS

g
|
‘%_
i

20 APRIL 1956

(Amendment) Bill 5840

Shri D. C. Sharma: (Hoshiarpur):
There has been a lot of legal battle over
this Bill, and since I am not one of
the legal luminaries in this House, 1
would not like to base my remarks on
the findings of courts or on the findings
of which happen to be in force all these
Acts years.

To me it presents a very simple prob-
lem, and I could never have been aware
of the gravity of the problem if I had not
become a member of a committee ap-
pointed by the Government of India for
the prevention of cruelty to animals.
I have toured through many States of
India in connection with that committee:
we have examined many witnesses;, we
have taken a great deal of written evi-
dence from so-many persons, scientists,
humanitarians, doctors, Members of Par-
liament and the public, and after doing
that, one lesson has been burnt into my
mind as into the minds of the other
members of that committee and it is this,
that our conscience with regard to the
animal wealth of the country or the
cattle wealth of the country is not as
sensitive as it should be. What is the
result of the blunting of that conscience
on the part of the public in general in
regard to their attitude towards the
animal wealth of the country ? All these
things which are given in section 429 of
the Indian Penal Code of 1860 are being
practised with a great deal of callousness.
1 read modern Indian lauguage papers as
all Members do and sometimes I read
that a cattle has strayed into the field
of somebody and if my friend. Shn
Misra, is to be believed, the cattle should,
of course, be driven out, and if while
the cattle is being driven out, it re-
ceives some injuries or it dies, the person
should be given very high marks for
bis intention in trying to protect his
filed. But T ask onc question: What is
the proportion between the damage to
the field and the punishment inflicted
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on the cattle? 1 would say that the pro-
portion is something which is very very
extravagant and which is a reminder
of the fact that we do not have any
feeling towards the cattle that are
there. If you walk through the streets
of Delhi or any other town, you will
find that so many of the cattle are
maimed and so many of the cattle are
rendered useless. 1 think our Com-
missioner for Livestock will be able
to give us a large number of details
about the way in which we are treating
the cattle at this time.

I would, therefore, say that on moral
grounds I would support the Bill which
Pandit Thakur Das Bhargava has brought
forward. It is not by taking gentle mea-
sures that we can preserve the cattle
wealth of this country. I have come defi-
nitely to believe in that.

Shri Tek Chand (Ambala-Simla): What
about the human wealth that goes to
jail 7

Shri D. C. Sharma: It is not by taking
gentle measures; it is by taking only dras-
tic measures that we can develop some
kind of a better outlook towards animals.

Shri Raghubir Sshai (Etah Distt.—
North-East cum Buadaun Distt.—East) :
But is he not satisfied with the provisions
against cruelty to animals ?

Shri D. C. Sharma: I am not satisfied.
That is why the committee has been
appointed to see to it that some other
measures are adopted in order to pre-
vent cruelty to amimals. It is a question
of cattle wealth versus human wealth.
Mr friend, Shri Tek Chand, put a ques-
tion to me: you want to preserve
catttle wealth at the éx of human
wealth ? It is a very difficult question to
answer, but I would say that our human
beings are not worth much if they do
not realise the sanctity of our life, if
they do not realise the wunity of our
life and they do not give a fair deal
to animals in the same way as they
would give a fair deal to human beings.
All kinds of things are being brought
forward to do this.

My friends have a soft corner in
their hearts for motor drivers. Very
good. 1 myself have a soft comner for
motor drivers. They have a great deal
of sympathy for farmers. They have a
great deal of sympathy for doctors. 1
do not think a doctor is going to be
punished because he has administered
some kind of medicine to an animal so
that it may be cured. I think that is a
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consideration which has been brought
in extraneously, but I must admit that
motor drivers and farmers do not have
the same kind of attitude towards this
problem as they should have. Motor
drivers are what they are. Truck
drivers are what they are, and we know
what they do. I think we should propose
a deterrent punishment for them so that
they become as careful about animal
wealth, as my friend, Shri Tek Chand,
says, as about human wealth. This is
the moral reason why 1 am supporting
this bill.

The second reason is this. It is an
economic reason. The economic reason
is this, namely, that our cattle wealth,
whether it is in the form of elephants or
camels or horses or any other thin,
which are enumerated in this section, is
being most ruthlessly exploited. Yester-
day, in a newspaper, I found an item of
news that our elephants would become
extinct unles something is done to pre-
serve them. There are so many other
animals which face the same danger. 1
remember a speech by Shri Frank An-
thony made on the floor of this House,
in which he referred to the preservation
of wild life. It is not only wild life which
is covered by this Bill; it relates to domes-
tic and useful animals also.

We are trying to bring into being a
good society and in such a society, there
should be a hapry partnership between
man and animal. Man should be the
friend of the animal and the animal of
man. 1 find that that kind of thing is
not coming into being. People are try-
ing to deplete this wealth of ours in a
ruthless and heartless manner. If we
continue that, I am sure that our cattle
wealth is going to grow less and less.

I do not want to go into details about
the way in which it is being used for
draught purposes, etc. The hon. Mem-
bers here know all that. I would only
say that for the cconomic prosperity of
our country, we should try to follow a
Saner course.

Now. it has been said here: “You do
not presume.” All this kind of legal battle
has been going on. I would ask you,
Sir, to view it properly. You have been
the Judge of a High Court. There are
other hon. Members who know some-
thing about law courts. Do you mean to
say that our courts always go by the
letter of the law and not by the spirit
of the law ? If we think that they go by
the letter, we are not doing any justice
to them. Our courts are enlightened.
Even though the presumption is that the
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man has to prove that he was innocent,
I know that our courts will remember
that the person who is dealt with by
thema may be the right type of person or
he may not be the right type of person.
They will see if a motor driver is a
habitual offender or a person not of that
description or if the farmer is cruel by
nature and so on. I, therefore, would
say that these laws should be made as
humane as possible for these animals. It
is not in the wording of these laws that
the magic lies; it lies in administeri
them. Since it has been found difficult
to administer it, it is intended to amend
it so that the hands of the judiciary may
be strengthened against persons are
wanton destroyers of our animal life and
who wantonly ruin our cattle wealth. If
we do not do so, I think the time will not
be far off when our cattle wealth will be
a thing of the past and the happy part-
nership which had existed would disap-
pear.

Mr. Deputy-Speaker: 1 will request the
hon. Members to be brief to conserve
time. Only the points should be men-
tioned.

Shri Achuthan (Crangannur): Even
though 1 have not had the El:asm of
bearing Pandit Thakur Das Bhargava, 1
think there is not much purpose to be
served by this small amendment. The
Indian Penal Code contains many im-
portant provisions in respect of very se-
rious offences. It is worthwhile for this
Parliament to shift the burden of proof
in respect of an offence against an ani-
mal. Many other serious offences are
adumbrated in the Penal Code. This is
only one of the many mischiefs under
that chapter. A lot of other sections are
there which are more harmful to human
beings. What about those offences where
we are not shifting those burdens ? Pan-
dit Thakur Das Bhargava is a learned
man with a lot of experience. We abide
'by what he says. How can he pick uj
‘this particular section and say that wi
regard to the animal kingdom the bur-
den and the presumption should be like
this. We are also, many of us lawyers,
for one or two decades. 1 for one do
not find any reason for enacting this
legislation, saying that this proviso
should be there. How many such cases
have been there in the first class or
second class courts? Very rarely, cases
of this nature go to courts. We are
. also having our own practice in the

district courts.  Occasionally, there

may be one case but there will not be
many cases. 99 per cent. of the cases

-
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are automatically compromised out of
the court. If a man has actually done
something or has caused some injuries,
the matter goes to the court. The
man will be called and then action
is taken. It is only in extreme cases
the matter goes to the court. Then, it
will be a genuine case where the pro-
secution will be sufficiently alert with
sufficient evidence to show that the ac-
cused had the intention to do that and
that the hand of law must fall upon
him. I do not know why a man of
Pandit Bhargava's position should think
that there must be this particular
amendment for this particalar section to-
shift the burden to the accused.

Shri Sadhan Gupta (Calcutta South~
East): Sir, this Bill deserves the
tion of the House, because it has intro-
duced a very unjust, I would say dan-
gerous, principle from the point of
view of civil liberties. We have our cri-
minal law in which there are provisions
of different characters relating to of-
fences some of which are serious and
some of which are less serious and I
think in very few cases have we sought
to shift the burden of proof on to the
accused. re arc cases and offences
like murder. Even there the burden of
proof is upon the prosecution to prove
the intention. 1t may be that the very
nature of the crime itself proves the in-
tention and to that extent the burden of
proof can be discharged by the state,
but the principle has never been in doubt
that, however serious the offence may
be, the burden of proof will be upon
the prosecutor and not upon the accused.

Now, what Pandit Thakur Das Bhar-
gava’s Bill seeks to do is to shift the
burden of proof on 1o the accused. And,
what is that burden ? The burden is the
burden of disproving an intention. In
most cases, when you kill some animal
which comes within the scope of section
429 of the Penal Code, what you have
to do is to disprove that you had not
the intention or you had no knowledge
that your act is likely to cause wrongful
loss. As against this your act stands and
to strengthen the act there is created
a presumption which militates against
you, a presumption that you had a parti-
cular intention, that you had a particu-
lar knowledeg; or. 1 should rather put,
the presumption is infinitely strengthen-
ed by the act itself.

Sir, that is a very unfortunate position
for an accused. That is not the posi-
tion which is expected even in the most
serious crimes. And, what have we in
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a crime like a crime under section 429,
which is relatively a much less serious
crime, to justify that kind of departure
from the wusual principles? Pandit
Thakur Das Bhargava himself in many
instances has pleaded for the retention
of the presumption. In his speeches on
the Criminal Procedure Code amending
Bill, he has upheld the principle of non-
interference with the civil liberties and
has upheld the cause of the rights of
the accused. Now, what is there to jus-
tify a departure from that principle to-
dav and in this matter ? I would have
expected that to justify such a principle,
the killing or maiming of the animals
would be so widespread and it would
be so difficult to bring the accused to
book. In such matters such an unusual
provision would be necessary. But, I
think no case has been made out that
such a position exists in the country,
that all the people of the country, or at
any rate a substantial number of ple
in the country, are going about Ew'ng,
maiming and disabling useful animals
und are conveniently escaping the hands
of justice. That is not the case that is
being made out. If that is not being
made out, how can we be asked to
support such an unusual provision in
u Bl ?

I think that this provision is a most
dangerous thing and will operate very
harshly against the accused persons.
Take the instance of a man who acciden-
tally runs over or even n:xh%.eut.ly runs
over a cow, a bull or, any other animal
for that matter, say a goat, where the
poat is valued at over Rs. 50. Nowadays

. 50 is not a very high value. If he
does it negligently, it is difficult to dis-
tinguish between regligence and a deli-
berate act in most cases and it is
difficult if you make the court start m
the presumption. How can a give
evidence of his mental state ? It is only
his own evidence that can be given and
no other evidence can be given. Under
the recent amendment to the Criminal
Procedure Code, section 342-A has been
introduced by which an accused person
can give evidence. But, as against the
compulsory presumption directed on the
court, what is the use of the evidence
of an accused person, who is obviously
the person interested ? And, minus his
evidence, who can give evidence of his
intention ? Who can give evidence of his
knowledge ? The knowledge is in him-
self. The intention is in himself. Rather,
it should be the other way. It should be
the prosecutor who should allege circum-
stances, who should prove circumstances
which show that it is proved beyond
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reasonable doubt that the person con-
cerned had the intention, had the know-
ledge. That is how section 429 stands
ut present. It provides an effective means
of punishing all kinds of mischief gom-
mitted in respect of useful animails and
there is no ground whatever for interfer-
ing with the scheme of the section as it
stands at present. By interfering you
will only be doing harm. I do not know
how many animals you will save, but
you will endanger many human beings
and that way you will perpetrate more
injustice and very little justice.

The Minister in the Mi of Home
Affairs (Shri Dll:r): Mr. Deputy-
Speaker, while it is possible to sym-
pathise with the laudable objects of my
hon. friend, I am afraid, the remedy
that he has suggested is worse than the
disease. All that he now desires, as he
has pointed out in the Statement of
Objects and Reasons, is that inhuman
acts are being perpeirated against ani-
mals and that it is absolutely essential
that there ought to be a proper conser-
vation so far as the animals are concern-
ed. In other words, he is anxious that
animals should be saved from cruelty
as also from destruction.’

So far as these objects are concerned,
it is perfectly open to this Parliament
or to the legislatures in the country to
have a special Act or laws dealing with
these laudable objects. But, so far as we in
this House are concerned, we are dealing
with a Penal Law and the question i3
whether by an indirect manner we can
introduce reforms so far as such objects
arc concerned. I am afraid that the
Penal Law should not be fmeﬁec to in-
directly for the purpose of ting im-
provements so far as social mdfuons
are concerned.

Secondly, I want to point out that my
hon. friend desires that there ought to
be a presumption in certain cases. He
desires that there ought to be a presum-
tion and 1 would read to the House the
relevant portion. He desires that in sec-
tion 429 a proviso shall be added say-
ing:

“Provided that the offender under
this Section shall be presumed to
have possessed the intention to
cause or the knowledge that he was
likely to cause wrongful loss or
damage to the public or to any per-
son.”

I take very stmniegbjeclmn to the
expression “offender”
itself has to be proved and, nghﬂy or



5647 Indian Pemal Code

[Shri Datar]
wrongly—according to me rightly—we
are governed by certain principles of
criminal jurisprudence which we should
not lose sight of in our desire or enthu-
siasm for effecting certain improvements.

Now, so far as the Criminal Law is
concerned, the presumption is that the
accused is not guilty; and in such a case
a contrary presumption should not ordi-
narily be had unless the matter is ex-
tremely grave or when it is open to a
court of law, a criminal court of law
10 come to certain or rebuttable pre-
sumptions. As the hon. Members are
aware, so far as the Indian Evidence
Act is concerned, they have pointed out
certain degrees of presumptions. They
say that the court “may presume in a
propore case”. “May presume’” means it
depends upon the discretion of the
court. After going up a little further,
and if the presumntion has to be streng-
thened, then the statute says that the
court “shall presume”. [ would invite
your attention to section 4 of the
Indian Evidence Act where it is stated
that whenever it is provided by this Act
that the court may presume, the fact, it
may either regard such fact as proved
unless and until it is disproved or may
call for proof. Therefore, the degree of
presumption is not very strong in this
case at all. But vou will kindly note
the definition of the expression “shall
presume”,

“Whenever it is directed by this

Act that the court shall presume the

fact it shall regard such fact as

proved”.

You must kindly understand the ex-
pression  “it shall regard such fact as
roved unless and until it is disproved”.

at means in such a case in the ab-
sence of any evidence by the defence to
disprove or in the absence of evidence
which is held reliable by the court, it
will be found that the presumption itself
can be the basis or the foundation for
conviction and sentence to the accused.
It is, therefore, extremely difficult to
agree to the contention of my hon.
friend that he should have a statutory
presumption.

I have cursorily looked into the In-
dian Evidence Act and 1 find that there
are hardly one or two cases there, com-
ing under the isions in gquestion.
They are just within five, where a pre-
sumption has been laid down in the body
of the provisions of the Act itself. For
example, you will find that when deal-
ing with an offence regarding the sale of
a minor female for prosti‘ution, we have
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got a presumption raisedin section
372 (1). The circumstances are pointed
out there. Firstly, the young female is
there. Secondly, she is sold to a man who
has got a brothel. Then, under these
circumstances, a statutory presumption
is sought to be raised. That would show
that the legislatures in India naturally
are very slow to have statutory pre-
sumptions.

If such presumptions are not had,
then, what would happen ? In the Indian
Evidence Act, there are cases where it
is open to a court to presume a certain
course of things provided certain facts
have been proved, and therefore, under
the Code of Criminal Procedure, a large
ex‘ension of discretion is granted to the
courts and the courts, after judicially
assessing the cvidence, might come to
the conclusion that some sort of a
presumption, some rebuttable presump-
tion, shall be drawn. It is not a pre-
sumption of that type which my hon.
friend desires to have.

Secondly, even here, my hon. friend
has not used those ordinary expressions
which have been used in the Evidence
Act, namely, “until and unless it is dis-
proved. In section 372 of the Indian
Evidence Act, as I pointed out, it has
been stated that there are these expres-
sions:

“The person so disposing shall be
presumed to have dis of with
intent, unless the contrary is
proved”.

So, these are the two points which
have to be noted.

Further, a number of hon. friends
have pointed out that in such cases
where the cruelty occurs we have to
consider whether the hardship or cruelty
is so prevalent. So far as the cattle wealth
of India is concerned. I agree that the
cattle wealth also requires a very large
degree of protection, of good nutrition,
etc. It is our duty, apart from the duty
of the citizens of India, to take into
account the interests of the cattle wealth
also. The hon. Member will note that
we have got 29 crores of cattle—I am
speaking subject to correction—and I
agree with the object of my friend
that we ought to take proper care of
them. But, is the destruction of cattle
or the cruelty to cattle of such a large
nature as to import into the criminal
law of the land a presumption of the
type that my hon. friend has in view?
I therefore submit that this is not a
matter in which we should have any
presumption of this type.
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We should also note one more circum-
stance. So far as this offence is concern-
ed, you will find that the offence has
been defined in section 425, of the In-
dian Penal Code. It has been explained
and described there. You will find from
that section that intention is the gist of
the offence. Intention is the organic in-
gredient of this particular offence. There
might be certain offences where there
may be no intentions. Also, there might
be cases where intention may be an
over-riding factor. I need not go into the
various cases of complication to point
out how in some cases there may be an
intention or there may not be an inten-
tion. But so far as the offence of mis-

chief is concerned, I would read to the-

House section 425:

“Where, with intent to cause or
knowing that it is likely to

Intention is there ordinarily, and in
some cases knowledge also can be pre-
sumed from a number of circumstances.
So, intention or knowledge is very
essential in qgrcdlcm of the offence under
section 425

Section 429 is for an offence of an
aggravated nature and therefore punish-
ment has naturally been provided. My
hon. friend Shri Tek Chand pointed out
an instance where a stone was thrown,
because cattle trespass is more or less
common. We have got Cattle Trespass
Acts in various States. Now, suppose a
caftle strays into my backyard or into
my frontyard, and then I just throw a
stone at it assuming that that particular
animal is not of sufficient strength, as-
suming that it dies, as it did in a parti-
cular case, what happens ? How is the
man to prove that he had no intention ?

Secondly, the House must understand
that so far as this intention “is con-
cerned, when there is such a presump-
tion which shall be a statutory presump-
tion, then, the judicial courts would be
slow to hold that that particular pre-
sumption is rebutted. That would show
that the burden of proof in such cases
on the accused would be far larger than
the ordinary burden.

In this connection, I might point out
certain instances quoted by the commen-
taries according to which even an ordi-
nary instance is likely to lead to serious
consequences if a presumption is made.
Therefore, the point that I want to place
before this House is that the interests
of the accused should not be sacrificed
in our supposed zeal for the protection
of the cattle wealth. That doctrine on
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which the whole criminal law is based,
or is made to depend, should not be very
lchtly departed from even on account

upposed good intentions. Otherwise,
it would be extremely difficult for the
accused to prove, and the court might
come to the conclusion that the particu-
lar presumption is there and it would
act upon that presumption. As T al-
ready read to you, the Indian Evidence
Act makes the whole position vcry'
clear.

In the circumstances, I would request
my hon. friend to withdraw the Bill. He
has very large experience not only of
parliamentary life but also in his profes-
sional life, and therefore, 1 was a bit
surprised when he brought forward such
a Bill. The, views that this House holds
have been fairly clear. My hon. friend
has not been able to get the sympathy
of any hon. Member who spoke on
this subject in this House till now, ex-
cept my friend Shri D. C. Sharma, who
perhaps may not know the intricacies
of the law.

Shri Keshvaiengar (B ‘falorc North):
- He unknowingly supported it !

4 P.M.

Shri Datar: It is quite likely that he
unkoowingly s rted it. | am not pre-
pared to argue, t Shri D. C. Sharma
naturally is taking the view that this Bill
has the object or the intention of pro-
tecting. the cattle wealth or preventing
cruelty to the cattle. For the first time, I
find that on this Private Members' Bill,
there has been almost universal opposi-
tion. I say almost because we have to
take into account the views expressed
by Shri D. C. Sharma. I therefore ap-
peal to my hon. friend not to allow
this Bill to be defeated, but to with-

*draw it.

Mr. Deputy-Speaker: 1 am a})pellmg
to the hon. Member to be brief. There
are only five minutes.

Shri Raghubir Sahai: There is much
time. You may extend the time to ten
minutes. I shall be very brief.

Mr. Deputy-Speaker: If the hon.
Member is going to be brief, five minu-
tes should be sufficient.
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“Nothing is an offence merely by
reason of its being done with the
knowledge that it is likely to cause
harm, if it be done without any
criminal intention to cause harm
and in good faith for the purpose
of preventing or avoiding other
harm to person or property.”

Mr. Dexnry-sm Each hon. Mem-
ber should not try to go to the spot to
ascertain for himself what has happen-
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Shri Keshavalengar: On a point of
order, even the first speech of Pandit
Thakur Das Bhargava made in introduc-
ing the Bill was in Hindi. In fact, I
know some Hindi. Still, 1 was not able
to follow his speech. 1 would request
Pandit Thakur Das Bhargava to speak
in English.

Mr, Deputy-Speaker: Now that the
request has been made, it is for the hon.
Member to respond or not.

Pandit Thakur Das Bhargava: Though
1 do not know how to speak English
well, 1 shall not disappoint my hon.
friend. My 33‘1' qg‘t English will do.

I was submitting that 1 heard the
speeches of hon. Members with rapt
attention especially the speech of the
last speaker, because he imported more
personal matters into it than the others.
At the same time, after hearing him, I
would only ask him to read his own
speech again. He says all criminal law
in this country will be lost if this pre-
sumption is made. Then, he reverts back
and says, that if there is a social evil,
this presumption is justified. He is greatly
mistaken. Presumptions do not -arise on
account of any social evil or want of
social evil. Presumptions arise if from
a certain fact, a natural consequence
flows and the conpection between one
fact and the inference therefrom is so
proximate and inherent as if the nexus
was that of parent and child. If it flows
as a natural consequence in 99 cases
presumptions should be made. If no
such presumpfion arises the social evil
may or may not be there; we are not
entitled to make any presumption if
they do not naturally arise onily for up-
rooting social evils.

Other objections have been taken. For
instance, objections has been raised that
this kind of presumption is very unusual.
I do say that the presumption is not
very usual, but at the same time, the
question is not whether it is "usual or
otherwise. My humble submission is that
the wyardstick to measure the meaning
of “presumption™ is quite different. As
a matter of fact, some of my hon. friends
began to doubt their own wisdom. My
friend, Dr. Tek Chand said that he was
rather surprised that a man of my emi-
nence should bring a Bill of this nature.
First of all, he condemns himself be-
cause he has got no right appreciation
of me. He should not have considered
me as an eminent jurist or lawyer, and
I cannot congratulate -him for his own
estimate. ] would submit in all humility
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that the presumption raised in this Bill
is quite different from ordinary pre-
sumptions. There are two kinds of pre-
sumptions. One is what is contained in
the section:

“Whoever commits mischiefs by
killing, poisoning, maiming or ren-
dering useless, any elephant, camel,
horse . ..."”

1 am sorry the hon. Minister himself
has fallen into this error. He says, the
word “offender” has been used. This
section predicates two things. Firstly,
the killing, poisoning, maiming etc. must
be proved; if it is not proved, no person
can be run in for this section.

Shri Datar: Does he automatically be-
come an offender ?

Pandit Thakur Das Bhargava: [ am
coming to it. Many of my friends have
presumed that the killing also need not
be proved. They have said, “Suppose I
am driving a car and a dog or a bullock
comes and breaks its leg.” Certainly.
there is no presumption. The words used
are not “if an animal is maimed”, but
“if a person maims an animal”. What
is killing ? Suppose I kill a man; there
may be no intention at all. 1 would like
to submit that there are exceptions pro-
vided under the Indian Penal Code to
cover all accidents. Even killing, maim-
ing, poisoning etc. is not enough. Sec-
tions 80, 81 and other sections provide
the general exceptions. I maintain that
if a person does not intend to kill, he
is not killing; he is not maiming; he
is not poisoning. There must be a direct
positive act, which must be brought out.
1 do not say that it should not be proved.

This Act was enacted in 1860 by Lord
Macaulay and the law-makers have been
silent on this point all these years. I
only want to change the onus of proof;
I am not doing anything else only a
rule of evidence is being changed. My
friends have argued and said, “You wmt
to protect the cattle, but not the man™
I am very sorry | cannot understand the
mentality behind it. All life is sacred and
useful and that is the reason why injuring
an animal has been made an offence
under section 425. At the same time,
all people believe in the culture of In-
dia; all life has been regarded as sacred
by all religions and therefore, we are
making a law like this.

1 would like to submit that here there
are two intentions and not one. There
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is a primary intention and a collateral
intention. The first intention is to kill
an animal; the man who kills it does it
with intention and with his knowledge.
Otherwise, it is not killing or maiming.
If a man destrovs his own property,
he commits mischief under Sections 425
and 426 of the Indian Penal Code.
Therefore, the man becomes an offender
even without that intention. My point
is this. I do not want that this presump-
tion should be made in relation to of-
fences which come under Section 426.
I only want to provide for cases where
there is injury or loss of life of an ani-
mal. As I said before, all life, including
the life of cattle, is sacred to me. In
addition to the presumption provided
under Section 425, I combine with that
an extra presumption. What 1 mean is
that that extra presumption need not be
proved to start with by the prosecutor.

Therefore, there are two intentions and
not one. The primary intention is the
intention of killing and I am not dealing
with it. I am not at all touching it. The
only point is that the other presumption
must be there according to me. I am not
changing Section 425 or 426; 1 only
want that the second intention need not
be proved by an act. The intention may
be proved in certain cases in the
manner suggested by the illustration,
but it need not be proved by any of
the distinct evidence. The intention
may be presumed

Objection has been taken to the ab-
sence of the words “unless the contrary
is proved”. The hon. Minister himself

gave his support to this point, namely,
that the werds used mean somethin
more than what is really implied. I
read out the quotation from the B\ri-
dence Act, which I read out the other
day also:

“In cases in which a court “shall
presume’ a fact, the presumption is
not conclusive, but rebuttable. Of
course, there is no option left to
the court, but it is bound to take
fact as proved until evidence is
given to disprove it.”

Shri Tek Chand: Then the burden is
shifted to the accused.

Pandit Thakur Das : Certain-
ly; my hon. friend need not remind me
of this. What is the use of raising a pre-
sumption if the burden is not shifted 7
I know it will be shifted. The pruuml;:
tion is not conclusive, but rebuttab
So, I though I need not put it there. If
my hon. friends are so legalistic, I have
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no objection to have these words includ-
ed. They have taken objection to
something which does not arise in this
case. 1 have heard the speeches of the
hon. Members rather carefully and I
have come to this conclusion. This will
not apply to cases where there are several
exceptions. Members have asked, “Sup-
posing | drive a car and a bullock or
goat is killed; do I become an offender 7"
1 say certainly this provision does not
apply in that case. I only submit to my
friends that they should not think that
this idea is not supportable. It is per-
fectly supportable. If the act is proved,
then there may be the presumption that
the act was done with a view to cause
damage to the public or the individual.
That is my point. For instance, su

this section does not exist and kill
another person's horse or I kill another
person’s dog; even then, I shall be liable
under the civil law. Even without this
criminal law being there, civilly I shall
be liable, and I have to prove that the
act was not intentional.

Then, the question arose as to who
will prove it. The accused is the only
person who will have to prove it MEY
I humbly ask, in ordinary cases, who will
prove it ? If the accused does an offence
in a jungle, then who will prove it ? Who
wilk prove it in all other cases? I
humbly submit that by raising this ques-
tion, they are only trying to put a curtain
over the whole question. They are trying
to shirk from the real issue, and they
are not applying their mind to the ques-
tion. The real question is not how the
offence will be proved. It has to be
proved as in all other cases, and the
offence must be there.

My hon. friend Shri Sadhan Gupta
had referred to section 342-A of the
Criminal Procedure Code. I do not know

what possible relevancy that section can-

have, so far as this Bill is concerned.
If an accused wants to give evid-
ence, he can certainly give evid-
ence in this case also. In many cases when
there is a conflict between human inte-
rest and cattle interest, I know the per-
son who decides is a human being, and
he may well decide that the statement
of the accused may be accepted; in
that ‘case, as in all other cases, it will
be accepted. I do not see how these
points which have been raised by my
hon. friend come in, so far as this Bill
is concerned. I am reminded of the
story which has even found its way in
one of the reported rulings of the old
Punjab Chief Court that. on a painting
4—47 Lok Sabha.
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being commented upon wherein a frail
human being overpowered » liom, it
was said that the painting would have
been otherwise if the lion painted it.-
Like a human being the injured or the
maimed animal cannot appear as a wit-
ness to tell the story of tyranny over
itself.

I am very sorry that my hon. friends
have not given the consideration to this
question, which it really deserved. At the
same time, I am not in a very unhappy
position, because I had only one sym-
pathetic heart which responded, namely
that of Shri D. C. Sharma. But so far
as my other friends are concerned, I am
very sorry that they have not given their
support to this Bill. Either they have
designedly not given their support, ar
they have not given sup because
they have not faced the real question.

So, I have no option left. I am very
specific in my point that this is a ques-
tion which is certainly worth considera-
tion by this House. An objection
was raised, and it was id, we
will consider it certainly, if it con-
cerns a question of cruelty to animals.
My hon. friend the Minister also said
the same thing. He said, well, the gene-
ral law is there, if it came under any
special law, we shall certainly give it
consideration.

May 1 humbly submit that so far as
the question of proof is concerned, there
is no question of special law or eral
law ? It is a question of proof. It is a
question of the Indian Evidence Act. It’
is only a question of raising a presump-
tion, We are not concerned with whe-
ther it is a general question or a special
question, or whether it is a special law

or a local law or a law of a ral
nautre. We are not conce with
that at all. :

To bring in that point is really not
to apply your mind to the question. The
real point is not that. The real point is,
as, | submitted earlier, whether if the
act is proved, you are going to raise a
presumption or not; and the presump-
tion is rebuttable. My humble submis-
sion is that looking to the principles of
the Indian Evidence Act and the prin-
ciples under which these presumptions
are shifted, my attempt was perfectly
justified.

My hon. friend Shri Sadhan Gupta
and my other friends have referred to
my attempts are resisting the shifting of
the onus of proof on to the accused, I
shall go on doing that. I feel that it is
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but right that the burden must be on
the prosecution. It is the prosecution
that has to prove, and the prosecution
must prove that the act was dome. If
ihe act is done, t.hen only the question
of presumption arises. As I have sub-
mitted already, my hon. friends have
not considered this question from this
standpoint.

There are two intentions here. One is
the intention to kill, which must be
proved by the prosecution; and the other
18 the collateral intention; it is impos-
ed by law in regard to other things,
but it has been wrongly put here in re-
gard to animate objects when the ques-
tion of mischief arises, it can arise in
two ways, it can be mischief to animate
objects, or it can be mischief to
inanimate objects. So far as inanimate
objects are concerned, I have not rais-
ed any presumption at all. I have rais-
ed the presumption only in regard to
animate objects, really sentient beings. I
have raised it only in regard to animal
life.

I may submit that about one-third
or perhaps more of the national income
of this country is contributed by the
cattle wealth of this country. All our
Five Year Plans will not be able to do
any benefit to this country, unless and
until they pay more attention to the
cattle wealth of this country. The Minis-
ter himself was pleased to say that he is
alive to this fact. I would only say that
a crore of persons could be employed
on this job, of cattle welfare and at
least Rs. 500 crores more of income
will come to the Union; if only we care
for our cattle wealth in the proper man-
ner, and if only we give them food
etc.,, we shall be able to raise our in-
come to a great extent. This only says
that a person should be more circum-
spect and should not lightly kill, that
a person should not lightly behave, he
should behave in a manner which has
been enjoined on him by the injunctions
of religion, Hindu, Muslim and every
other religion. My humble submission is
that this is a simple Bill. It was design-
ed in order to promote the cattle
wealth, and the welfare of the country.
I wanted that our conduct in this mat-
ter should be according to our ancient
culture, as understood by us, according
to which no life should be wantonly
destroyed or destroyed in the manner
in which it is destroyed today.

My friends want me to produce evi-
dence here of how the cattle are treat-
ed, how cattle are poisoned, how cattle

are maimed. | will refer them to the
slaughter houses of Bombay, Madras and
Calcutta. Let them see how cattle are
maimed, how cattle are poisoned; let
them see how designedly these and all
sort of crimes are done. But I am not
putting my case on the question that
this is a very great social evil. I am
putting it on this simple question, that
according to the principles of the
Indian Evidence Act a man is pre-
sumed to know the natural conse-
quences of his act. According to
these principles, my submission is that
the framers of the Indian Penal Code
make a mistake, in that they did not
differentiate betwen animate and inani-
mate objects; in section 429, we would
be well advised to put this presump-
tion.

I am thankful to you, Sir for being
pleased to give me the full time I want-
ed, and in view of the advice given by
the hon. Minister, I do not see my way
to insist upon the full pound of flesh (In-
terruptions).

Shri Kamath (Hoshangabad): Not even
an ounce of flesh.

Pandit Thakur Das Bhargava: If the
House agrees, 1 will just take the advice
of the. hon. Minister and those hon.
Members who have opposed me and re-
quest you to kindly allow me to with-
draw the Bill.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to with-
draw the Bill ?

Several Hon. Members: Yes.

The Bill was, by leave, withdrawn.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL

(AMENDMENT OF SeECTION 77 ETC.)

Shri Sadhan Gupta (Calcutta South-
East): I beg to move:

“That the Bill further to amend
the Electricity (Supply) Act, 1948
be taken into consideration”.

This Bill has been necessitated by a
very unfortunate decision of the Labour
Appellate Tribunal in which it held that
bonus to electricity workers was not an
item of expenditure allowed under the
Electricity (Supply) Act, 1948.
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Shri Nambiar (Mayuram): On a point
of order. None representing the Minis-
try of Labour is here. ln essence, this
is a matter concerning labour and grant
of bonus. It is not exactly relating to
electricity supply only. Therefore, 1t is
necessary to have the Minister of Labour
or his deputy here.

Mr. Deputy-Speaker: So far as I know,
it has ben entrusted to the Minister for
Irrigation and Power. Let us proceed
now and if we find that there is some-
thing, we will advise the other Ministers
to be here.

The Deputy Minister of Irrigation and
Power (Shri Hathi): It is not necessary
for the Minister of Labour to be here
in connection with this.

Mr. Deputy-Speaker: We need not
disc(;us it at this moment. Let us pro-
ceed.

The Depuly Minister of Defence
(Sardar Majithia): It is joint responsibi-
iity. He is equally responsible.

Shri Sadhan Gupta: As I was saying,
the Appellate Tribunal had decided that
bonus to electricty workers was not an
item of expenditure allowed undér the
Electricity (Supply) Act, 1948. The re-
sult of that has been that claims to
bonus which by all canons of justice
may be regarded as legitimate have
been overruled by the Appellate Tri-
bunal only on the ground that the bo-
nus is not permissible as an item of
expenditure and that it cannot be
claimed out of the profits.

In order to understand the injustice
involved in this interpretation of the law
and the consequent necessity to amend
the law, as I have suggested, I shall give
a short background of the Electricity
(Supply) Act, 1948. Before this Act was
passed elcctric supply companies could
make as much profit as they chose.
Now, one of the main objects of the
Act was to regulate the quantum of pro-
fits which an electric suEp]y concern
should be premitted to make. With that
end in view, this Act sought to control
profits by enacting the Sixth Schedule.
This schedule contains a definition of
‘clear profits’ and it is defined by para-
graph XVII (2) of the schedule. It is
defined as follows:

‘ “clear profit” means—the differ-
ence between the amount of in-
come and the sum of expenditure
plus special appropriaions, made
up in cach casc as follows:—'
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Then, there are ihree other clauses
(a}), (b) and (c); (a) enumerates in-
come; (b) gives the items of expenditure
and (c) enumerates the special appro-
priations. So ‘clear profit’ is income
minus the sum of expenditure and spe-
ciai appropriations.

[PANDIT THAKUR DAs BHARGAVA in the
Chair]

The injunction in the very first para-
graph of the Sixth Schedule is that the
licensee shall so adjust his rates
for the sale of electricity by periodical
revision so that this ‘clear profit’
in any year, shall not as far
as possible, exceed the amount of
reasonable return, provided that the
licensee shall not be considered to have
failed so to adjust his rates if the ‘clear
profit’ in any year of account, has not
exceeded the amount of reasonable re-
turn by more than 30 per cent. of the
amount of reasonable return.

Then, paragraph II is_impon;a.nt.

“II (1) If the clear profit of a
licensee in any year of account is
in excess of the amount of reason-
able return, one one-third of such
excess, not exceeding 7% per cent.
of the amount of reasonable return,
shall be at the disposal of the under-
taking. Of the balance of the ex-
cess, one-half shall be appropriated
to a reserve which shall be called
the Tariffs and Dividends Control
Reserve and the remaining half shall
either be distributed in the form of
a proportional rebate on the
amounts collected from the sale of
electricity and meter rentals or carri-
ed forward in the accounts of the
licensee for distribution to the con-
sumers in future, in such manner as
the State Government may direct.”

Then, there is the provision as o how
the Tariffs and Dividends Control Re-
serve has to be utilised and so forth.
Therefore, the net result of the Sixth
Schedule is this ; that ‘clear profit' should
not exceed the reasonable return and if
there is an excess, only 7% per cent. of
the excess will be at the disposal of the
undertaking. Out of the rest of the
excess, one-half shall be transferred to
a Tariffs and Dividends Control Reserve,
which is to be utilised for obviating any
losses that have been suffered in the past
and the other half is to be transferred
or to be distributed to the consumers
or to be used for granting rebates for
the sale of electricity. That is the scheme
of the Act. The a profit is
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not.to exceed the reasonable. return.
What is the reasonable return? A rea-
sonable return is defined in paragraph
XVII of the Sixth Schedule as the return
that will be found by applying the
standard rate to the capital base. It is
in sub-paragraph 9. A reasonable re-
turn means in respect of any year of
account the sum of following: the
amount found by applying the standard
rate to the capital base at the end of
_that year, the income derived by invest-
ments other than that made under
pargraph 4 of this Schedule, an amount
equal to one half of one per cent. of
any loan advanced by the Board—sub-
paragraph (2) of pragraph 1 of the
First Schedule. We need only be
concerned with clause (a) a sub-pa-
ragraph (9) because the others are not
important in the case of most electricity
supply cencerns. Sub-paragraph 9 (a)
says “the amount found by applying the
standard rate to the capital base at the
end of that year”. The standard rate is
defined in paragraph 10 as § per cent.
that is to say the reasonable return is
5 per cent. of the capital base. The
capital base itself is defined in paragraph
XVIK(1) and is a sum. of many capital
assets, such as the original cost of fixed
assets, the cost of intangible assels, the
original cost of works in progress, the
amount of investments compulsorily
made under paragraph 4, amount on
account of working capital equal to. the
sum, etc., etc. and there arc many items.
Therefore, the scheme we have is that
the reasonable return is 5 per cent. of
the capital base, which consists of all
kinds of capital assets, movable and im-
movable, in the possession of the con-
cern. Therefore, the reasonable return,
you will find, is calculated on an entirely
different basis. It is calculated not as
it is usually done in the case of other
concerns on the paid-up capital; it is
calculated in this case on the capital
base of the company itself. Through
this mode of calculation the companies,
which have enjoyed a good business for
a long time, which are old established
companies, get an advantage over the
relatively newer compani because
through their profits the capital base
. keeps on expanding and so their profits
expand much more in relation to the
paid-up capital than in the case of other
companies. This is a very important thing
to remember, because electricity supply
concerns  often enjoy monopoly, and
some of the concerns have been estal-
lished in big cities for a long time con-
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trolled by foreigners and they are in-the
best position to earn a huge dividend.

Take the cvase of the Calcutta Electric
Supply Corporation, for instance. This
company has the monopoly of the elec-
tricity supply in Calcutta. In 1950, its
capital composition was—in round
figures—about eighteen million pounds.
The paid up capital of the corporation
was only six million and odd pounds. So,
the capital base was about three times
the paid up capital. In terms of our cur-
rency, the capital base would bé about
Rs. 24 crores while the paid up capital
would be about Rs. 8 crores. On that
basis, applying the standard rate of five
per cent, the company would be able
to make a clear profit of about
Rs. 1,20,00,000. That would be the
reasonable return. That would be about
fifteen per cent. of the paid up capital.
That is supposed to be the controlled
profit of a concern.

It is being accepted that six per cent.
is quite sufficient by way of return on
paid up capital. Here it is about fifteen
per cent, recognised statutorily. There-
fore, although it seems that the profit
is controlled, the allowance is g:xine
liberal at all events in the case of these
companies. Even this allowance is not
sufficient for companies which have been
established for long. For example, in the
case of the Calcutta Electricity Supply
Corporation, even in spite of regulations,
they were compelled, if I may say so,
to make an excess profit of £961,113
—that is to sav, about Rs. 1,28,00,000
over that profit. That is to say, they
were compelled to double their clear
profits through the sale of the electricity
which took place.

Now, they employ five thousand wor-
kers. In terms of the number of workers
employved, the profit comes to about
£ 225 per worker, which means about
Rs. 3,000 per worker. That is the posi-
tion of the company.

Bu! when the workers wanted a bonus
of only three months pay they resisted
it. Why should the workers be given the
bonus ? What is the legitimacy of their
claim for bonus? To all these, I will
come later. Apart from all questions of
legitimacy, whenever huge profits are
made, the workers' claim to boous is
recoznised, It is not rare in concerns’
which make huge profits for workers to
get three months or four months or
even six months’ remuneration by way
of bonus. That is a common pheno-
menon. The workers in the petro-
leum industry have Teem given
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four or five or five and a half
month's remuneration as boous by
the labour appellate tribunal itself. The,
Labour Appetiate Tribunal considered it
just to give it. The Tatas give, 1 think,
about 3 or 4 months' pay. Similarly
there aré any number of well established
companies, who have made huge profits
and who give 3 months’, 4 months’, 5
months’ and even 6 months’ bonus. But
when the claim comes against an elec-
tricity supply concern the argument is
that bonus cannot be given because it is
not mentioned in one of the items of
expenditure which occurs under para-
graph 17(2)(b) of the Sixth Schedule.
This argument came to be upheld by
the Labour Appeliate Tribunal in the
Bombay Suburban Electricity Supply
Company’s case. Then the workers turn-
ed round and said: “Very well. If it is
not an item of expenditure, let us have
it out of profits. You are making huge
profits. Please give us this bonus out of
profits”. There the Appellate Tribunal
in the same case said that they cannot
claim it out of profits also. Why ? Be-
cause the profits have been so regulated
by statute that they are making only a
reasonable profit. 'l!hey said: “What the
statute calls a ‘reasonable return’ is in
fact reasonable and, thercfore, you can-
not claim bonus either out of expendi-
ture or out of profits.”

Now, you know, Sir, the Calcutia
Electricity Supply Corporation, about
which I have been mentioning, made a
profit. They made not omly a profit
amounling to the reasonable return of
about Rs. 1,20,00,000, but they made an
excess profit of Rs. 1,28,00,000. That
excess profit, Sir, was ordinarily to have
been allocated mostly to the consumers,
because after allocaling 74 per cent. of
the reasonable return, which 1 think
would amount to Ra. 29 lakhs, the rest
would have to be transferred for the
benefit of the consumers. In the case of
the Calcutta Electricity Supply Corpo-
ration there is no question of a tariff
and dividend control reserve fund be-
cause it has never suffered a loss.
Therefore, it cannot be allowed under
the law to transfer the amount to the
tariff and dividend control reserve. Even
this consumers’ money was allowed to
be sppropriated by the West Bengal
Government by way of special appro-
priztion for the cxpansion of its under-
takings. The result was that the con-
sumers did not get it, the workers did
not get it and the company was allow-
ed to expand its undertakings by tak-
ing the consumer’s share of gs money.
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By way of expansion it would be en-
abled to earn greater profits, because
by way of expansion the capital base of
the company would be expanded by
about Rs. 1,28,00,000. Therefore, the
clear profit to that extent would in-
crease. :

In spite of all this, in spite of making
huge profits, in sﬂ:e of having the use
of the money which bel to the
consumers and thereby being able to
earn greater profits, when the demand
for bonus comes, they award only one
month first and then, on an arbitrary
basis | would say, in view of the Appel-
late Tribunal’s interpretation the lower
Tribunal enhanced it to two months. I
do not know what has happened to the
appeal agaiost it, but was only two
months.

Now, 1 would ask you to comsider
whether, when a profit of Rs. 2,48,00,000
that is to say, about Rs. 2% crores has
been made by employing a mere 5,000
workers, it is just that the share of the
workers should be only two months’
basic wages. What is bonus ? There was
a contention for a long time that bonus
is a payment which the employer makes
out of his generosity. But in every coun-
try industrial courts have decidedly re-
jected this theory. In our country, all
the courts, from the lowest to the high-
est, from the small tribunals to the
Supreme Court, have decided that bonus
partakes of a double character. Bonus
is firstly a bridgs between the wages in
so far as they fall short of the living
wages and the living wage itself. Prin-
ciples have been laid down to say that
that shortfall cannot be bridged at once
and that all kinds of repercussions have
to be taken notice of. But there is no
doubt that whether it is the industrial
tribunal, whether it is the Planning
Commission or whether it is any other
authority dealing with labour, they have
all admitted and accepted that the
claim of labour to bonus is just.

Mr. Chairman: The hon. Member's
time is up. k : '

Shri Sadban Gupta: I think there is
enough tim&: I do not think many hon.
Members are going to speak on this.

Mr. Chairman: Four minutes more.
The hon. Member has taken 26 minutes
already.

Shri Nambiar: Many hon. Members
are not going to speak on this Bill.

lu_lr. Chairman: 1 campet say that.
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_Shri Sadhan Gupta: The Bill has been
given 21 hours.

Mr. Chairman: Half an hour is usually
allowed for the mover of the Bill. If
there is no other Member to speak, 1 will
certainly allow the hon. Member more
time.

Shri Sadhan Gupta: Thank you, Sir.
I was saying that our industrial courts
have accepted that bonus is necessary to
bridge the gap between our wages and
the living wages, which should be the
wages of every worker in juslice and
fairness. Also, bonus represents the
worker's right to share in the profits.
There is no doubt that in a concern
where huge profits are made, for cxample
in a concern like the Calcutta concern
where the company earns a profit of
Rs. 5,000 per each worker, the workers
are entitled to a substantial share and
that amount should certainly be for more
than two months. If the workers are
deprived of it, not bechuse the company
is unable to pay, not because the profits
are insufficient, not because the workers
do not deserve to get the amount out of
the profits, but because there is a techni-
cal difficulty and that the expenditure
cannot be met under clause (b) of sub-
paragraph (2) of paragraph XVII, it is
a very unfortunate state of affairs. Jus-
tice is there; the legitimate claim is
there, the profits arc there. Yet, you
do not allow the disbursements of the
profits to the workers who have con-
tributed to the profits of the company,
merely because of the omission of a
provision. I have, therefore, sought to
supply the omission by my amendment
to sub-paragraph (2) of pragraph
XVII. Clause 3 of the Bill contains my
main amendment, and the others are
consequential. I shall read my amend-
ment :

“In paragraph XWVII of the Sixth
Schedule to the principal Aect,
after sub-clause (xii) of clause (b)
of sub-paragraph (2) the followin
new sub-clause shall be inserted,
and shall be deemed always to have
been so inserted. namely:—

“(xiii) AN expenditure incurred
on account of payment of bonus to
employees earning less than one
thousand rupees a month exclusive
of such bonus.”

It may seem a drastic thing to make
in retrospective. T have made it retros-
pective in the interests of both the
workers and the concerns themselves.
Some concerns may have paid more
bonus. They would find the difficulty
of being hauled up because of recurring
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of an item of expenditure not permitted.
Some workers may have had claims

-and many workers have claims against

their companies for greater bonus and
these claims are continuing for a long
time. For their interests, this provision
should be made retrospective. There-
fore, I have made it retrospective.

There is, however, one danger in
providing an item of bonus in expendi-
ture. The danger is that big cials,
most of whom would be foreigners,
would take away very huge sums from
vur couniry by way of bonus. There-
fore, I have suggested an amendment
of section 77 of the Act which is the
section penalising infractions of the Act.
If bonus is paid to any person earning
Rs. 1,000 or more, that payment of
bonus should be penalised. I have hit
upon this limit to Rs. 1,000 because
most of the people earning over
Rs. 1,000 are likely to be foreigners
and are likely to deprive our country
of huge resources.

There is ancther consequential
amendment—I should not say it is
consequential, it is also substan-
tial—to sub-section (3) of section 77.
Sub-section (3) bars cognisance by a
court of law in respect of an offence
committed under the Act unless the com-
plaint is preferred by the State Govern-
ment. This provision is fraught with
great danger. As far as the ipterests of
the workers are concerned, I have
secn cases in my own part of the coun-
iry where the State Government has
readily given employers the authority to
prosecule cases against their employees.
In the case of the Llyods Bank, the
European authority of the Bank was al-
lowed to prosecute the employees for re-
sorting to an illegal strike, which was
otherwise justified. It was only techni-
cally an illegal strike. On the other hand,
the employers have violated the Indus-
trial Disputes Act deliberately and yet
the employees find it very difficult to
get sanction for the prosecution of the
employers. I have sought to add by way
of an amendment 1o sub-section (3).that
not only the Government, but also the
President or Seccretary of a registered
trade union of the employees of the
licensee or other persons against whom
a complaint is made, should be allowed
to prefer the complaint and the court
should take cognisance of the offence on
their complaint. I think this is a very
reasonable amendment and the House
will have no difficulty in accepting the
amendment.
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In the penal clause, you can reduce
the penalty. I have no objection to it.
You can reduce the term of imprison-
ment; you can reduce the amount of
fine. But regarding the principle I think
there should be no objection that bonus
should be allowed to workers. Bonus
should be given to them and no payment
difficulty should be created on their
way. If any infringement occurs regard-
ing the payment of bonus, the represen-
tative of the workers should be allowed
to prosccute the employer.

5 PM.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Electricity (Supply) Act, 1948,
be taken into consideration.”

Before we proceed further, I have
to make an announcement. The House
will sit tomorrow till 6-30 p.M. The
Finance Bill will be over by 6 r.M.
and half an hour will be taken by the
Appropriation Bill.

Shri Tek Chand (Ambala-Simla): Mr.
Chairman, I have had an occasion to
go through the amending Bill that is
before the House along with the rele-
vant provisions of the Electricity (Sup-
ply) Act, 1948, which this Bill seeks
to amend. There are certain anomalies,
apart from the spirit of the law, that
are not easy to comprehend. Let us ana-
lyse the sugpestions which have been
made by the hon. Mover.

Clause 2 intends to bring about a
drastic change. Making of the payment
of bonus to an employee mes an
offence, according to him; under certain
circumstances. I should have thought
that if there is money which is not yours
and you put it into your pocket or you
throw it away or vou distribute it among
unauthorised persons, it may under cer-
tain circumstances be a criminal offence.
But what happens here is that an elec-
tricity supply undertaking earns a certain
profit. A part of that profit it distributes
as dividend among its shareholders and
a part of that profit it gives as bonus
to the employees. The criminal offence,
for which a citizen forfeits his liberty,
the maximum of which is going to be
three years, is that some profit that this
company has earned has been distributed
as bonus to the employees. The crimina-
litv=lies not in withholding somebody
else’s money, but in distributing your
own money as bonus. That act becomes
a criminal offence when the giver of his
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own money to his em Lgﬂ becomes a
criminal offender eby. let us
examine it. What is bonus? Bonus in

the accepted sense is distribution by the
employer out of his profits certain sums
which under law he is not obliged to
pay to an employee. For the good work
done, for the co-operation, for such con-
tribution as their labours have resulted
in_increasing the profits of the under-
taking, the directors of a concern or the
concern itself out of a sense of genero-
sity, out of a sense of justice, out of a
sense of fairness, like to share it along
with their employees. Some-moneys may
be there; it may be two months' salary
or it may be three months' salary; that
fund forms itself into a bonus, and that
bonus goes to the employees. That is an
act whereby the profit of the undertaking
which is exclusively the property of the
undertaking or of the shareholders, let
us say, is not being retained by the share-
holders themselves, but the company
gives it away to iu employees under a
conceivable set of circumstances, as opin-
ed by the Mover. That becomes a cri-
minal offence whereby the giver of the
largess or the giver of thé bonus stands
to forfeit his liberty to a period extend-
ing up to three years. And not only that,
but for giving away money, he runs the
risk of being fined to the tune of
Rs. 50,000.

Shri Nambiar: Such a thing will never
happen. Even the other thing is not
happening. Even those who are draw-
ing up to Rs. 1,000 are not getting any
bonus.

Shri Tek Chand: To cap it, for giving
that bonus, he runs the risk of forfeit-
ing his liberty, and he is being mulcted
in fine, not necessarily in the alternative,
but in addition to sentence of imprison-
ment.

There seems to be a curious state of
affairs. You distribute money out of
kindness; and the reward you get for that
kindness is that you forfeit your liber-
ty for three vears, and you stand to
lose Rs. 50,000 to boot.

1 do not know how it is possible to
subscribe to the most novel proposition
contained in this Bill. Further, under this
Act the right to prosecute is conferred
upon the board. The board is the au-
thority for the purpose. The constitu-
tion of the board is given in section §
of the Act. Where there is a board, the
the board may prosecute,—because
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[Shri Tek Chand]
they are the responsible people—on
grounds provided in the ‘Act itself, in
cases where there has been some infrac-
tion of law. But where there is no
board, that duty is cast upon the State.
But now the role of prosecution is being
arrogated under this Bill by this worthy
gentleman styled as the president of the
union or the secretary of the union.
He is going to play the role of the com-
plainant. 1 should have thought thatin
the case of a crime, the party aggrieved
is not an individual, but essentially the
party aggrieved is the State. It is the right
of the State and the State alone to the
exclusion of any other individual, what-
ever his capacity may be, to assume the
role of a prosecutor. This duty is being
taken over by the president or the secre-
tary of the registered trade union, that
is to sav, the role of the prosecutor, the
role of the complainant, which essentially
does and should vest in the State or some
official body like the board.

Then again, kindly examine the provi-
sions of section 77. Under the penal pro-
visions of section 77 (1), the maxi-
mum penalty for the infraction of cer-
tain provisions is a fine extending to
Rs. 50. But for making payment to
the employees, in the same provision
the penalty imposed is three years plus
Rs. 30,000. I think, in all bumility, it
is a logic defying statute, the like of
which is difficul: to locate in our laws.
If you pay bonus to an employee whose
salary is Rs. 1,000, it is a laudable
object. But if you pay bonus to an
employee whose salary is Rs. 1,100 or
Rs. 1,050 or Rs. 1,001, then you run
to risk of losing your liberty and
being saddled with a fine. I think one
has just to analyse the provisions in
order to realise the absurd conseguences
that they will entail. I oppose the Bill.

Shri Nambiar: As I have already stat-
ed in my interruption, this is essentially
a case which has to be decided by the
Labcur Ministry, In the Statement of
Objects and Reasons, it is clearly stated
that the whole guestion arose out of the
decision of a Labour AEpellate Tribunal
which refused to grant boous to the em-
ployees of a particular electric supply
company. The hon. Mover has said:

“Taking advantage of this deci-
sion, many electric supply concerns,
including the British-owned Calcutta

Electric Supply Corporation, which

meke huge profits of about

Rs. 5,000 per worker have refused

ic;;'ny ligitimate bonus to their wor-
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That is the subject. Here the ques-
tion is that in the electric supply cor-
poration, the workers should get bo-
nus. There is a provision under the
Act which prevents the workers from
getting the bonous if they go to an Ap-
pellate Tribunal or a court. It is to
do away with this legal lacuna that the
hon. Mover has moved this amendment.

Shri Hathi: May I just say, to en-
lighten the House, that that judgment on
which this whole Bill is based, has been
reversed by the Appellate Tribunal in the
latest judgment ?

Shri Nambiar: If it is so, then this
facuna can be removed by accepting the

spirit of the amendment moved by the
Mover.
Mr. Chairman: There is no lacuna.

Shri Nambiar: But this expenditure is
not included yet.

Mr. Chairman: Suppose the company
has a desire to pay bonus. Will it be
committing an offence by paying accord-
ing to the ruling of the Appellate Tri-
bunal ? Has the hon. Memger seen the
ruling of the Appellate Tribunal?

Shri Nambiar: No.

The Bombay Court has taken objec-
tion under this, that this bonus is not
included in the so-called expenditure, as
narrated by the schedule. That is the
point. Therefore, the hon. Mover wanted
to add another sub-clause in that
schedule to say that bonus also can be
a legal expenditure for this purpose.
Here what the hon. Mover wanted was
to limit it to the extent of ......

Mr. Chairman: Order, order. Let me
just ascertain from the Deputy Minister.
What is the basis of the reversal of
the judgment? Is it on the plea that
as"a matter of fact, in spite of the fact
that these words do not occur there,
bonus cannot be paid?

Shri Hathi: The interpretation was
that honus is not an item of expenditure
admissible. This is the wording:

“Other  expenses  admissible
under the law, for the time being,
in force, in the assessment of
Indian incometax and arising from
and ancillary or incidental to the
business - of electricity supply.”

The first court held that this is not
an item admissible, and it is not am
item of expenditure incidental to the
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this would not be an item of expendi-
ture admissible. Then nobody went to
the Supreme Court or higher courts.
Subsequently, ::ﬁ:m some cases came and
a Full Be t is, the Labour Appel-
late Tribunal, in appeal No. 242, very
recently have Leld, referring to this very
case, that,

“If that right has been given—
and it cannot be doubted in view
of its affirmation by the Supreme
Court—then it follows that any
payment for the implementation of
that right must be regarded, in
any event, as one of the other ex-
penses admissible under the law,
for the time being, in force, in the
assessment of the income-tax and
arising from and ancillary or inci-
dental to the business of electric
supply. We, therefore, hold con-
trary to the view of the Bench
that bonus is, in fact, one of the
permissible items of expenditure
under Schedule Six, falling within
item 11...... "

to which the hon. Mover has refer-
red.

They have held so and the previous
judgment has been reversed and there is
no basis for amendment.

Mr. Chairman: The judgment pro-
ceeds on the basis of another judgment
which has been mentioned there—the
Supreme Court judgment.

Shri Hathi: No, Sir; this is a Full
Bench judgment of the Labour Appel-
late Tribunal.

Mr. Chairman: There is a reference to
the Supreme Court judgment.

Shri Hathi: That was about the right
of the workers to bonus. But, this is a
judgment of the Full Bench of the Ap-
pellate Tribunal and it has held that it
is an admissible item, and, therefore,
it does not arise, in fact. Government
also holds the same view.

Mr. Chairman: In view of what has
fallen from the lips of the hon. Minis-
ter, these two questions still remain.
The hon. Mover wants that so far as
the employees are concerned, only cer-
tain class of employees may be given
bonus. At the same time, so far as the
main prosecution is concerned, he wants
that thgcu?rosecuﬁon may be entrusted
to particular people. These two still re-
main.

53—47 Lok Sabha.
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Shri Nambiar: The Bill contains these
two aspects. As regards the first one,
the hon. Minister has now explained
that the workers have a claim for
bonus and that can be allowed and treat-
ed as a real item of expenditure under
the Act. So, the main job is over.

With regard to the next item, the
bonus to be paid to those who get more
than Rs. 1,000, 1 would also request
my hon. friend the Mover to delete that
portion, but not exactly for the reasons
mentioned by my friend Shri Tek Chand.
Shri Tek Chand said that it looks ridi-
culous that an employer should be pe-
nalised for paying bonus of his employ-
ees. But, it is a fact that in Electri-
cal Corporations and especially in
foreign concemns, just as those we have
in Calcutta and Bombay, there are a
large number of officers who belong
to the United Kingdom, who have come
here and for several years continued to
serve here, who have drawn a lot of
money by way of bonus and so many
other items. Only the other day, the
hon. Finance Minister referred to this
in connection with another matter, and
said that lakhs of rupees have been
taken away in that form. Not only
that; it is a matter in which we can
save a lot of foreign exchange. The
urpose of the hon. Mover is, there-
ore, to restrict such payments and not
in the sense in which Shri Tek Chand
tried to present it. Even granting that
it would look awkward, 1 would only
request the hon. Mover to delete that
item, that is the first part of (IA). If
the hon. Minister will agree that it will
not stand in the way of cmployees, get-
ting bonus, then. I think, the hon.
Mover can be persuaded to decide the
issue otherwise.

Mr. Chairman: What will be the effect
of this ruling ?

Shri Nambiar : Clause 3 is the main-
item.

Mr. Chairman: So far as this main
item is concerned, if, according to the
hon. Member who is speaking, bonus
could be given to every employee,
whether he gets a thousand rupees
or more, the question about prose-
cution does not arise. So, the hon.
Member's suggestion should be to ask
the hon. Mover, Shri Gupta to take away
his Bill.
hSh;uNtl;:lllhr.d Directly filthelot.'ol:l like
that, but taking advantage o! present
Bill, I would ask for some more clari-
fication from the hon. Minister. Would
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. [Shri Nambiar] - . ., .
be kindly enlighten us on these terms
which we find peculiarly in this Act
alone—terms like ‘reasonable return’
‘clear profit’, ‘capital base’, ‘special ap-
propriation’, ‘dividend equalisation fund'
stc ? All these terms are included in this
Act. In any business concern......

- Mr. Chairman: In a Bill of this nature,
it is not desirable to ask for clarification
for terms which are given in the Act
itself. The Act itself speaks -of ‘clear
profit’, ‘reasonable :return’ “and so- on.
Even if the hon. Member wants to have
the clarification and it is acceptable to
the hon. Mover, that will not serve any
purpose.

Shri Nambiar: Then, it will strengthen
my hands to request the hon. Mover to
withdraw his Bill. If the hon. Minister
15 contemplating to move another amend-
ment to the Electricity (Supply) Act,
which contains all these peculiar things

Shri Hathi: May I say that the amend-
ment to the Electricity (Supply) Amend-
ment Bill, 1955, has already been intro-
duced in this House and that it also deals
with the question of bonus? If hon.
Members read it, they will be able to
know all about it

Mr. Chairman: Has it been introduced
in this House ?

Shri Hathi: Yes. The bonus guestion
is also there in it. The judgment was
not there at that time and we rather
thought that it was better that it might
be clarified. So, it is already there and
I think it is not necessary to proceed
with the Bill that is now before the
House.

Shri Nambiar: What is the reference
of the ruling ?

Shri Hathi: I can give the reference
of the ruling.

Shri Nambiar: After the introduction
of the Bill in this House, I think, in 1954,
the hon. Minister might have moved an-
other amending Bill to this Act, which
is welcome. Whether it is done - after
this ruling or not is not the question. We
welcome the move of the hon. Minister
to bring in an amendment to this Act
which will .give some advantage to the
employees, will remove all these pecu-
liar clauses, and give a fair deal. We
are thankful to him. Therefore, I would
request on this occasion that the hon.
Minister may pursue that Bill further and
give the promise in practice and let the
employees get a’ bonus. 1 know that in
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the Madras State there are several cases
where in _the e.mﬂ;p:oyers _behave in d?d?
same manner as the Calcutta people did.
When they find that there is any chance
of evading payment of bonus, they do
it, and especially when they find that
the law is so convenient to them, they
do it.

Mr. Chairman: The Bill does not make
it obligatory upon pvery employer to
give it. 1t is only opmm.';i.:_ ’

Shri Nambiar:' The ‘workers join to-
gether and have a bargaining power. If
they make their demands, then Govern-
ment will come to iheir rescue.

Mr. . Chairman: The Goverament
themselves .have brought in..a Bill of
this. nature. What is the purpose of ask-
ing Government to pursue it?

Shri Nambiar: T_h}:y did it after 1954.
That is the reason.

Mr. Chairman: May I take it that the
hon. Mover of the Bill proposes to with-
draw it ?

Shri Sadhan Gupia: I would ask for
a few clurifications.

Mr. Chairman: The hon. Member
may have seen that Bill. "

Shri Sadhan Gupta: That Bill is a dif-
ferent one, of course. That Bill has
nothing to do with the provisions 1 have
touched in my Bill. 1 would like the
hon. Minister to explain the whole posi-
tion as regards the ruling. First he read
out a few passages and I have not yet got
the reference with regard to that ruling.
Before I can decide upon withdrawing
my Bill, I feel I should be perfectly satis-
fied about the whole positon, The new
ruling has been sprung upon me as a
pleasant surprise, 1 must admit. So, the
Minister may explain the whole thing
—the background of the case— and
he may refer me to the ruling and I
might look it up in the meanwhile.

Shri Hathi: If the intention is that the
debate should continue, I shall reply at
length—if the hon. Member wants. I
have just intervened only pn certain
points of clarification.

Mr. Chairman: The point is this. So
far as the previous ruling is concerned,
it has been reversed. There is a new
ruling now. The operative portion of
that ruling has been read out. If the
hon, Member wants he can &dmmgh
that ruling and so far as this Bill is
concerned, we may adjourn the dis-



5877 Electricity}(Supply)

Shri Nambiar: If the hon. Member is
ready with his reply, he may reply. After
that we can consider the question of
withdrawal.

Mr. Chairman: He will take sometime;
he will not finish now.

Shri Dabhi (Kaira North): Some
other Bill might be taken.

Mr. Chairman: The Minister may
reply.

Shri Hathi: As will be seen from the
Statement ¢of Objects and Reasons of
this DBill, the Electricity (Supply)
Amendment Rill is bosed on a judg-
ment of the Labour Appellate Tribunal.
The Statement, here, reads :

“The Labour Appellate Tribunal
in the case of the Bombay Subur-
ban Electricity Supply Ltd. decided
that bonus could not be paid to
workmen out of the reasonable re-
turn nor could it be deducted as an
expenditure allowable under para-
graph XVII(2)(b) in calculating
clear profit. Taking advantage of
this decision, many Eelectricity
Supply concerns, including the
British owned Calcutta Electric
Supply Corporation, which make
huge profits of about five thousand
rupecs per worker have refused to
E::; ‘I‘egitimate bonus to their wor-

The Mover wants to remedy this
difficulty. He wants to add to the list
in paragaph XVII of the Sixth Schedule
to the Principal Act, an item No. (xiii)
which reads:

(xiii) All expenditure incurred on
account of payment of bonus to
employees earning less than one
thousand rupees a month exclusive
of such bonus.”

In this addition, the Mover wants 10
add two things at a time. He wants to
make the payment of bonus admissible
as an item of expenditure. Secondly,
honus should not be paid to people draw-
ing more than a thousand rupees. He
wants to achieve both these things by this
one addition.
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The entry No. 11 in Schedule VI
makes this item an item of expenditure.
It relates to expenses admissible under
the law for the time being, in force in the
assessment of Indian income-tax and
arising from, anciliary or incidental to,
the business of electricity supply.

1 shall read the relevant portion from
the case which the Mover has referred to
in the Statement of Objects and Rea-
s30MNs.

“In the allowable expenditure
many items concerning remunera-
tion of and benefits to labour have
been included, like contributions to
provident fund, staff pension, gra-
tuity and apprentice and other train-
ing schemes; but no provision is
made for bonus, and try as we may,
it is not possible to include bonus
under any one of the sixteen items
of expenditure which are to be
taken into account for the ascer-
tainment of the clear profit.”

Shri Sadhan Gupta: May I have the
reference of the latest ruling?

Mr. Chairman: The hon. Member
wants the actual reference, the number
of the judgment, the date of the judg-
ment, who delivered it etc.

Shri Hathi: The one I referred to,
which reversed the original decision?

Mr. Chairman: Yes.

Shri Hathi: It is signed by Shrii Jee-
jeebhoy, member; Shri Bind Basi, mem-
ber; Shri Ruben, member; Shri Lalkaka,
member and Shri Matin, member. It was
a full Bench of these five members.

Shri Sadhan Gupta: It is not yet re-
ported, 1 think.

Mr. Chairman: 1 think the hon. Minis-
ter will take some more time for his
reply. It is already past 5-30 and so
he may continue his speech on the next
day. . :

5-32 .M.
The Lok Sabha then adjourned iill

Half Past Ten of the Clock on Satur-
day, the 21st April. 1956.
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